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4  EPNo.13/2011 (OA94/2005) . Y7

.22.07.2011 Mf.C.Boruq, learned counsel for 'fhe
respondents appeared and submitted that copy

o " of the EP has been received by the respondents

Ay -8 Vi o | " on 1807.2011. As such, six weeks fime is required
/ bA

: ', to file the counter. Leamned counsel stated that

') most probably the order is executed, but it

cannot be said vyith cen‘oi'm‘y' unless recofds are
. verified. Mr.D.K.BordoIoi, leamed counsel s
Z‘J\\@/ A ‘ < R - present for the petitioner. .
: LT ' Post the matter after four weeks i.e., on
KQU-3-200 25.08.2011. :
Coumten Reply Rl | (Madan K}n:r Chaturvedi)

%’53 The rufspomva[/ﬁ@ /bt;/ - ~ Member (A)
Ak qase-320F0, |

adw

25.08.2(51‘] ' ) MrsK.Deka, leamed counsel for the
W%ﬂl, %————"“ petitioner appeared qnd prayed for three weeks
\[M&-MMG\M : time. Mr.C.Baruah, leamed counsel for _'fhe
RN respondent nos. 2 & 3 s present.
Bld by ton ¢ oanish P P

pans ELWL 'o%) : List on 13.09.2011.
& ) | | Fon |
R.‘NO.’ XZ’\g J | * B _

(Madan Kumér Chaturvedi) |
' Member (A)
/bb/ : ,
13.09.2011 _ Mr.D.K.Borc_ioloi,~ jearned counsel for the

petitioner appeared and submifted that due
fo ilness, his Senior: MrsK.Deka could not
appear today, as such time may be granted.
: Mr.C.Bdfuc, iearned counsel for the

respondent nos.2 & 3 is present.

List the matter on 27.09.2011.
20-9-200 | | {Madan Kumar Cho.furve.di)
: ) < A Memb
@M(/%M” dﬁ%ﬂvﬁ'bb/ , ember (A)
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27.09.2011

et o
EP 13-11(04.94/><)

o Smt. K.Devi, leamed  counsel for the

e -.._peﬁﬁone'r and Mr.C.Bdruoh,’ leamed counsel
.. for the respondent nos.2 & 3 are present.

 The solitary grievance raised by the
_ pefitioner in this EP is m regard to not giving

w« .. .. - -him promofion to the post ‘of Lab Assistant. |

- -do not find any such direction in the order of
- this Tibunal dated 22.09.2006 rendered in OA
© No.94 of 2005, for implementation of which,
present EP I;nlosgbéénﬁlegi. As such, | do not

find any mefit in the peition.

Accordingly, EP No.13 of 2011 stands
dismissed. o |
| (M.K.'Ch/c;furvedi)
- Member (A)
/bb/
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In Original Application No. 94 / 2005

EXECUTION PETITION NO. /2011

IN THE MATTER OF:

Sri Pradip Kumar Saikia........... Applicant
-VERSUS- .

The Union of India & others...... Respondents
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6. Petition filed by the petitioner dated 07.06.2010 praying for
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IN THE CENTRAL ADMINSTRATIVE TRIBUNAL: GUWAHATI BENCH, \F ' J{

GUWAHATI . J
| )
EXECUTION PETITION NO. 9 /2011 J '
In Original Application No. 94 / 2005 - %
IN THE MATTER OF: Qs -

0.A. No. 94 of 2005_

Sri Pradip Kumar Séikia ........... Applicant
-VERSUS-

The Union of India & others...:...Respovnde‘nts

-AND- .

IN THE MATTER OF:

An application under Section 27 of the
Central Administrative Tribunal Act, 1985
praying for issuance of a direction upon the
Respondents  to comply with and/or
implement the direction _coritained in the
order dated 22.09.2006 passed in 0O.A. No.
94 of 2005.

_AND_

IN THE MATTER OF:

Sri Pradip Kumar Saikia

-Son of Late Durbal Krishna Saikia

Resident of Athabari Gaon.
P.O: Khwang Ghat. P._S:..Khwang
District: Dibrugarh, Assam......... Petitioner

-Vs
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1. The Union of India, represented by the
Secretary, Health and Family Welfare,

Government of India, New Delhi-1
2. The Director,
Regional Medical Research Centre,

N.E. Region, Indian Council of Medical
Research, Post Box No. 105

District:- Dibrugarh-786001, Assam."

3. The Administrative Officer,

Regional Medical Research Centre,

N.E. Region, ICMR, Post Box No. 105,

District: Dibrugarh- Assam.. ..Respondents

The humble petition of the above named petitioner

Most Respectfully Sheweth.

1. That the petitioner begs to state that he filed a petition in the
Hon’ble Central Administrative Tribunal No. being O.A. No. 94/05
alléging that his promotion to the post of Laboratory attendant instead of
to the post of Field Worker (Senior) from the Field Worker (Junior) is not
a promotion at all and as such the promotion is illegal. The fact is that as
per the advertisement published in the Assam Tribune News papef dated
28.11.85 applications were invited by the Director, Regional Medical
Research Centre, N.E. Region, (ICMR) Dibrugarh, the respondent No.2 to
fill up two post of Field worker (Senior) and one post was reserved for S.T
candidate. Accordingly on 19.06.86 the petitioner joined in the post of
Field Worker (Jr.) with the hope to get to be promoted to the post of Field
Worker (Sr.). | '

2. That the petitioner was granted financial upgradatic;n under
Assured Career Progression (ACP) Scheme with effect from 09.08.1999 in
the pay scale of Rs. 2610-3540. In the mean time, the petitioner had
submitted representation dated 21.02.2000 pfaying for his promotion to
the next higher post of Field Worker (Sr.). However he was promoted to
the post of Laboratory Attendant with effect from 18.06.2003.

<
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3. That being aggrieved by the aforesaid order of promotion, the
petitioner made time-to-time representations in which he agitated that
having regard to his long length of service (16 years), he was required to

be promoted to the post of Field Worker (Sr.) equivalent to the post of

Laboratory Assistant.

4. That as against the aforesaid prayer of the petitioner, he was
apprised by the authority that since he was granted upgradation under
ACP, he could not be considered for promotion to the post of Field
Worker (Sr.). On receipt of such intimation, the petitioner by his
representation dated 30.07.2003 apprised the authorities that- his
promotion to the post of Laboratory Attendant had deprived him of his
promotion to the post of Field Worker (Sr.} as the post of Field Worker

(Jr.) and the post of Laboratory Attendant were equivalent in rank and

status.

3. That departmental remedies pursued by the petitioner having not
yielded any result, he approached the Hon’ble Tribunal by filling the
aforesaid O.A. No 94/05. In the O.A., apart from the aforesaid fact, the
petitioner also stated that those who were appointed as Field Worker (Sr.)
had already been promoted to the next higher post of Laboratory

Technician.

6. That the Learned Tribunal considering the entire materials on
record has upheld the contention of the petitioner holding that he was
entitled to be promoted to the post of Field Worker (Sr.). While holding
.so, the Tribunal noticed that the pay scales of laboratory Attendant and
that of Field Worker (Jr.) are.almost same and that the petitioner had
already received the upgradation of pay under the ACP. The Learned
" Tribunal also found that the pay scales of both the posts. i.e Field
Worker (Jr.) and Laboratory' Attendant at one point of time were the
same. So far as -the upgraded pay scale is concerned, the Tribunal has
rightly observed that such -upgradation is assured under ACP and cannot
not be construed to be a promotion. The ACP was granted to the
petitioner on completion of requisite length of service. The Tribunal also
noticed the fact that those who had joined along with the petitioner as
Field Worker (Sr.) had been promoted to the next higher rank of

Laboratory Technician.

7. That vide Judgement and order dated 22.09.2006 passed by the

Hon’ble Tribunal the application of the petitioner was allowed and it was

»
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held that upgardation made to the petitioner to the post of Laboratory |
Attendant is not justified and the petitioner will be entitled to the pay
scale of Field Worker (Sr.) on ACP. Further it was made clear that the
petitioner will be entitled to the benefit notionally tiﬂ the date of issuance
of the order and this shall be carried out within four months from the

date of receipt of this order by convening a DPC if required.

A Xerox copy of the certified copy of the Judgement and
order dated 22.09.06 passed in O.A. 94/2005 is annexed

herewith and marked as annexure-I to the petition.

8. That against the aforesaid Judgement and order the respondents
preferred a review petition, which was also dismissed by the Hon'ble
Tribunal. Thereafter the respondents No. 2 and 3 had preferred before
the Hon’ble Gauhati High Court a Writ petition No. being W.P. (C)
460/07 against the aforesaid Judgement and order passed by the

learned Tribunal.

9. That vide Judgement and order dated 23.12.2009 péssed by the
Hon’ble High court in W.P.(C) No. 460/07 dismissed the writ petition
upholding the Judgement and order of the learned Tribunal.
A Xerox copy of the certified copy of the Judgement and
order dated 23.12.09 is annexed herewith and marked as

annexure-II to the petition.

10. That thereafter the petitioner submitted a petition to the
respondent No. 2 along with a copy of the Judgement and order dated
23.12.09 praying for executing the order of the Hon’ble High Court by
promoting him to the post of Laboratory Assistant. Instead of promoting
the petitioner to the post of Laboratory Assistant which is equivalent to
the post of Field Worker (Sr.) the respondent No. 2 vide its letter No.
RMRC/Dib/Court case (PKS) /2009-10/452 dated 24.05.2010 re-

designated his post as Attendent (Services) cancelling his promotion w.e.f

12.06.2003 which is clear violation of the order passed by the learned
Tribunal and upholding by the Hon’ble Gauhati High Court.
A Xerox copy of the letter dated 24.05.2010 is annexed

herewith and marked as annexure-III to the petition.

11. That thereafter on 07.06.2010 the petitioner again submitted a
petition before the respondent No.2 praying to comply with the Hon’ble

Court’s order and to promote him to the post of Field Worker (Sr.) or of

K
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equlvalent category ‘Thereafter instead of executing the Hon’ble H1gh\’0

Court’s order the respondent No. 2 sent ‘the pet1t10ner another letter

dated 09 06.2010 alleging violation of the CCS (Conduct) Rule way back

" in the year 1996. Thereafter the petitioner submitted another petition:

before the respondent No.2 on 11.06.2010 again praying for upholdlng
the High Court’s order.
A typed copy of the pet1t1on filed by the petitionér dated
07.06.2010 is "annexed herew1th ‘and marked as

annexure-IV to the petition.

12. That therefore the respondent No.3 for the respondent No.2 sent
- the petltloner a letter No. RMRC/D1b/PF -49/2010-11/ 1136 dated

20.07. 2010 whereby the pet1t10ner was informed that there was 1o

‘vacant post of Field Worker (Sr.) or any post of equlvalent category to

consider the pet1t1oner s request for promotion, Wthh is apparently w11fu1 ’

wolatlon of the Hon’ble High Court’s order.

A Xerox copy of the letter dated 20.07.2010 1s annexed

h'erew1th and marked as annexure-V to the pet1t1on

13. That the petitioner begs to state herein that one Robin: Ch. Doloi

was promoted in the year 2008 from the post of laboratory Attendent to
the post of Laboratory Assistant by the respondent No. 2 which is

apparently after the passing of the order by the Hon’ble Adm1n1strat1ve
Tribunal dated 22.09.06.

14. That the petitioner begs to state that the respondents -have
dehberately and wilfully d1sobeyed the aforesaid Judgements and orders

passed by the Hon’ble Tribunal dated 22.09.2006 in O.A No 94/ 05 and

- the Hon’ble Gauhau High court dated 23.12. 2009 in W.P. (C) No. 460/07

in’ so far the petitioner is not promoted to the post of Field- Worker

(Senior) or of equivalent category.

15. That the petitioner further .belgs to State herein that the

'respondents ‘have deliberately and wilfully violated the order and
“directions of the Hon’ble Tribunal 1nsofar he cancelled the petitioner’s

promotlon instead of executing the clear d1rect10ns given by the Hon’ble

Tribunal vide its order dated 22.09. 2006 to promote the petitioner to the
post of Field Worker (Semor) or of equlvalent category within four months

from the date of receipt of the order.
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16. That thefeafter the petitioner filed a contempt case No. being
Contempt Case No. 67/2011 before the Hon’ble Gauhati High Court and
vide order dated 21.02.2011 the Hon’ble High Court granted leave to the
petitioner to withdraw the contempt petition with liberty to approach the
Central Administrative Tribunal for appropriate relief under section 27 of
the Administrative Tribunal Act, 1985.

A Xerox copy of the certified copy of the order dated

21.02.2011 is annexed herewith and marked as

annexure-VI to the petition.

17. That the petitioner begs to submit herein that this Hon’ble
Tribunal may be pleased to direct the respondents under section 27 of
the Central Administrative Tribunal Act 1985 to execute/implement the
order dated 22.09.2006 passed in O.A. No. 94/2005.

18. That the petition is filed bonafide and in the interest of justice
only.

In the premises aforesaid it is prayed that

Your Lordships will be pleased to admit the

petition and issue notice upon the
Respondents to show cause as to why
necessary order or orders as prayed for
should not be passed directing and/or
commanding the Respondents to give effect to
the order dated 22.09.2006 passed in O.A. No
94/05 by this Hon’ble Tribunal, and, if any
cause or causes being shown and upon
hearing the parties be pleased to direct the
Respondents to comply with and/or to give
effect to its order contain in O.A. No 94 of
2005 dated 22.09.2006.

And for this act of kindness, the petitioner as in duty, bound, shall ever
pray. .

-Affidavit-
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AFFIDAVIT

I, Sri Pradip Kumar Saikia, son of Late Durbal Krishna Saikia, aged

Athabari Goan, P.O: Khwang Ghat, P.S: Khwang, in the district of

Dibrugarh, Assam do hereby solemnly affirm and declare as under.

1. That I am the Applicant of the Original Application No. 94/2005
and also petitioner of the instant Execution petition and as such, I am
ftilly acquainted and conversant with the facts and circumstances of this

petitibn.

2. That the statements made in this paragraphs

..... ,éiﬁlé@'@/lgare true to my knowledge
and those made in paragraphs of  the petition
............ St Thieccieiiiiieievivessenare being matters of records are

true to-my information derived there from which I believe to be true and

' the rests are my humble submission before this Hon’ble court.

%
And I sign this affidavit on this.../2..day of L Tare 2011 at
Guwabhati.

oo b, Selliin
Identlﬁed b)f DEPONENT

b

. Solemnly affirmed before me by the

el Lo
/z deponent who is identified

byfﬂ)dé/fa . “z“” ............. Advocate
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: This fﬁile?: 2.3 \’dyn /i‘b/l’r’/"vé{(‘ )OOf)

Shiri "f’:‘ac'!-ip"f':(timar Saikia,
S/0 Shri Durlisl Krishne Salkia
. Remdenr of Athabari Gaon,

District- ]")1‘)1'ugaxh f\s sam.

By Advo( qre Mrs K. Deka

The bmun af india, repreqm,wn by the
Secretary, Health and: Farmly We!fax'
Goverpment of lndla : .

Reégion al Nedical Reseazrn Centre,
NI* Regian (ICMR),:
stm:t l);.brugarh‘ Assam.

The A'drmmstratlve Officer,

h Regmnal Medical Researc
N.E. Region (ICMR),
' Dlstrm- lerugarh Assam

Shrl Kama eswar Gogm

" Labaratory Assistant,

Reglozml Medical Resean

- N.E.Region (ICMR),
lexugaxh As»a'n

Dis tlut

h Centre,

h Centre

Lahor alory Ass

}@artiﬁed True Cop)

e

4.5:[.‘,' Advmﬂ *”

Shri P’ur n a’zlar‘da G‘o'g()'i ‘

Regmnal Medlcal P\psearnh C Lntt-s,-* .

‘NE. Reg, on MR,
_D!tht- Dibrpgarh, Awbam

(AR
n:

. By AdVQCIa'Ee:.E\/Irs RS. Choud'h ury..

.............

The hon'hfe Sri K V. sa(‘h;clandndan Vice-C ha.rman .

f J;f-‘e.»}.;ion He Shri G. Ray, Administrative I\/fem.b_e':.'-- :

. .’.'";g-.Ap plicant

Z?t ntn Adm&mﬁatwe‘i‘rlb
T vl v j

C: wizhali Ronch
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The applicant whao is a graduate belongs to the &
- ¥

community of Assam (Annexure-{j. In response to a ‘notification the

i
ool

of Rs.260-430. At that time the qualification required was H.S.L.C
Examin'ati.én “-{Sassed.. A call letter was issued to the;appl'ica'nt., The

y]
applwam was selected and-appointed as Field Worner‘(]umro) instead

Thereafter: .t.h e applican t:-_'_v;;jd;is(:rij-a' rg ed h 1'»51 d Utiés “with-. fi 15_1'} “satisfaction.

" On 22.03:2-0()0 respon'deﬁ-tho;Q granted '-fina'r'fr_;i?,ai’ 'upgradéti'o"ﬁ under

C’ﬁ“\vm 09.C ’JQQQ and au*nrdmgl} the apphcants hch pay became
,,x -
R& ‘"’t 10-8¢ )31 50-£5-3540. The applicant subm;tted an apphc,ahon on

?/}( 2000 ;‘raymj to consider his promotion to the next higher

]

of Rs. 3&0&) 85 -4900 per month. Thereafter on 1800 200'3 vide

Attendant '*nrh effect from 12.06.2003 in the pay scale. OT Rs. 2610 60-

910- 65 3300“70-4000 Tl”e appncant §ubm1tted'f—i_ . representatxon

G, oo
Yooy

i contendmg't'hat the appllcan‘ was servmg as. a: '.!Ie}d Worker (}umoﬂ

- since last sixteen vears and the - applic anf ﬂd)\( promohon was to thc

:"“'-.f-"_ post of }ie']d Wnr cer (Qemm), which was: equxva ent .Q-‘-.'t"hé,.pc)st of

Laboratory A- ,

had been~gi»;it>‘ﬂ10t@d as Laboratory fe(‘hmmanvand the applicaar

[X
W

accepted the post of .]';,a'bot‘al"m"y Attendan ti unde? protest and.

Cregquested o reconsider the applicant’s promotion Lo the post of Field

Certified True"COPY !

Advocaw

Central Administrative Tribunal
K.V, SACHID %NANDJ’QN V.G - Guwahati Bench
- f | ' : Igla(bTé} a3

o

applicant a,pp]iéd for the post of Field Worker (Senior)in the pay scale

of lte}d Worl\er '('benu:m,p)*sn“:ce the _app_hcant_vh-rad‘-._._:,n'o eXperxe‘nc:e._

vqlaﬁalmn w to t he [)Obt of Fielkd Worker (anmx) in he pay scale

Annexule\) ordcr the apphccmt wAs pomoted ‘&s Laboratory'

ssistant. Those who had Jumed as Tteld Workex (benm.') -
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terms and rondltmns and- has ngen his Consent as‘pett

o ' —< 16~ Guwahah B’*ﬁC'n*
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- Worker (Qemm) The applu ant bubmxtted a rebref‘entahon on”

30.07. 2003 Cpntendmg that the post of Field Worker (Senior) hasf

been re- (1@51gnared as Laburatmy —\»lstant but the post of Field

Worker (]umm) has not been re- (l@blquateci and thc post and sc aie Of

i

Laboratory r\rtendant is’ equxvcslpn’ ‘to the =post of Field Worker
(]unmr) The pay 'scale of’ Labmatory Atl’endant is not enhanced pay,"‘

scali to Lhat of Field- Worker (Junior).. anci the pay scale that lhe.

l

applicant’ has aneady xecelved in the month of Augu»t 1QQQ Insread .
,of,promo_tmg the applicant as Fieid Worker (Senior) the applicant has

heen given-the scale of f..abofatt_ory Attendant. Aggrieved hy the said
inaction’ L"ll'j:"e' applicant has filed the present Orig”iﬁai Application
seeking thie'following reliefs:

“A.. Setting aside of the order NoRMRC/Dib/Adm-28
(DPC)/2003-04/961 dated 1g® june 2003 passed by the
Administrative Officer for the Director. Reglonal Medical

Research Centre N.E. Region (ICMR) Dibrugarh, Assam.

B ."C‘retting aside’. "th:e 'orders‘(Dat‘é"”a‘nd? No. ﬁot known) of
: “‘v'f'promot.ons wher eby the resr)onden tf No.d'and 5 werc promomd
1:_;fg'from th‘e posts of Laboratory Atrendants to . t:he posts of
.;‘"'vLaborbtory Assnstants R o .?‘

C. Dn‘e'*tmg rhe reepondent N02 to pass mder pr‘omotmg
the applwant Lo rhe post of Field Wm‘ker (Senmr) whu,h is re-

du;\;gnated as aborafor)r Assistant Vs/lth effem ‘Hom 12. 6 ZOOd

¢
¢

2. The fespondents have. filed a detailed written statement

. co'nte'ndinq»"tha'f’ the claim is barred by limitatQOn L:Ih'déi':f!ﬂSectibn 21 of

the, Admlnmtratlve Tribunals Act, 1985. The apphrant agreed to the

'r}ause 10 of the

Conditions nf’ grant of henet’:t@ under the A(,}v'.‘;chem;c, }herefore, the

L . . .
applicant cannol liave a second thought over i:h"e- same.*} n et:-appucant
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was considerad for the rec:ruitm.en.r to the post or }{:I;xelcl Worker
(]lmmr) and accordingly the "npphr'mf Jmnpd the pnst The apphccm;
was given’ Lijmnmnl npgmddlmn under rh@ ACP ‘wh‘eme raising hlb

cale of pay from R§.2 )0032 00 to Rs:2610- 3540 wrth erlect from.
e

Q 8 l‘BQC‘ Wi pox the gmdelmes mntmned in DOPT fetter dated
26 JO 199‘3 The pmmotmn ‘to-the hlgi er: pqst can only be u;msldered

as and when jauJLable vac'ancres ar |se and that too undu' rh rules and

prowslone. m torce As per the DPC xemmmondatmns the applicant

was promored to the poct of Laborarory Attendanl‘ with effect from

lz 6. 2003 wnth a dnet*hon to the apph(‘anr either to qrcept the same

-

er to makeean objection over the said [)mmohon /\s per Clause 10 of'v"
. the ACP Qsc,h‘erne while acceptmg the beneht under the S<,heme, an
, ".\
@®m
> |
g1
r

f"

ployee shall be deemed to hdve glven ns unquahﬁed dccepranre

r >ub>equenf vaCdmy and if hp

I’elugps tn au,epl the hlgher w! on 1egular basxs ne xhal] be suwa t
to-

nnrma] debar,ment fur r*eguial

promot;on

‘A( dmg to the"

a'cc_é;'ptance of
such plomot\on on occurrence of su

ch va(‘an‘vy ‘I“he; posts of Field
Worker Uunmr) and Laboratnry ALtendant are no

I

'.q:_u1vale‘n’t’_-posts as
contendecl nor is the post of Laboratory A.ss:stant a reserved po:.t Ihe

A

v

rlght to beconsidered for promotion is nnt a tundamental l'lght and as

such the appllcanr cannot claim promotmn as’a- matcer of nght

.

Theretore the apphcant is nat e entitled for rhe beneut

contentions jn-the original application

SRR
1
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4. g We have heard Mm K. Deka learned c,o_u,ns_e_lf [or g™

apphr‘ant and MIS R (‘hmzdh uy learned 'cou'”n'sel' | ror 'thef‘
’ respondenrs Ihe learned counbe! for the parnes bubmltted that since

vthe pleadmgb are complete and there is some mgemy m the matter

' 'Bench‘r: and the counaei for the partxes have taken us to 'various

' pleadmgs materlals and evxdence placed on record
S

W8, !he learned munsel lor tne ouphrant argted that the

w

\ 1

apphmnl whao is weH quahhod for !he post or Field Worker (Seniar)

was not granted the same thaugh the seiectxon was held only for that

post, Even thereafter when the ACP ‘was granted mstead of
| SIRLIT
'upgradmg the salary to the pay scale of erld Worker (Semor) the

]-eas'er pay .-.:s_cale,.-.Whgéh; is naot in the

and worked f‘or years WhICh rannnt be a dxspute at thstunrture AfLer

K

the merger of rhe cadre the’ applxcant was qwen fmanmal upgradatmn

: under Uu, A(I’ Qgheme arrmdmg to the. haeramhal pay scale The

applicant wa.sv‘ not demed any benent and rherelore cannot nave a

< applicant. that the applicant was
hoy ; | . was

“EWorker (Senigrl is a thing o[ the' pas
' Gertified True Copy - ]
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In the xeywnder the dpphcant has specifically pleaded: that there is no

ker

'pos,‘t in Vbetween the posts of._Fiet_d Worker (Junior) and Field Wor
(Seaior). lel) in T)lbruqath f\MH(,, \J»E; Region of ]ﬁdian Council of -
Mcadi(,al Hc;é::es:m'-ch t'he-:m? is a pmt nr }‘Wd kaer (hmmt) butthere i lé
ne wch p&)\‘ (l@‘)l{jlmrefi as }*ml(. Wnrker"(]umor) in other Regional

.jA W{‘-: !

{\ﬁ.gﬁdic:g; wvcwl ch Cwn bre -

"\-’i’R:,. A:g';:im the post-af Field Worker

4

(Benier) was ’-‘r-ed'g_.':s:_i_‘d.ﬁja',tgd_ as _;;I;a_‘bz';?ré’té:j_ﬁf_ﬂ-;_—}’ls;'sis’téih‘t‘“-_b_u.t: the n_qsl.f:_ of

Field Waorker: ﬂ;]u_i[il.drj) is h’létvfi‘.’é’desid‘natéd till date. "f‘he applicant has

mad-,e a ttéijr'éséntation on 9. 02002 w;th a recuesr {:o take necessary .
step'f; to redeslgna!ﬁ the post,ol Field v'v’orker (]umor) to Lakoratory
s ig,ab/x.\slsl:ant (]uin or) considering rho future’ pmspect of theapplicant but

@
p!y has’ heen received. It is aiso the case of Hu appiu..ﬁnt thar the

.

that ‘n.gw'_m the _month of Auqust L@QQ Theretoxe; thg pay scale

4

:.j .

K (qen jor),
i which is equlvalent to the: po% of *’-'Th"’dséiwho'
, NS o . p B
=5 have Jmned thh the apphcant as Field Wurls@r (oemm) have been

prrzmote.a as lahOratmry _Fechnu:‘.zan. ']herefore, _iL“wﬂ; be of s;ame use -

l 2

to find out mf 3:1(—31 archal ooszrum of dw pu e m by the npphcant

el

Armexurrﬁfm(,""date..d.29.u. ._85 s a Circular dissued by the ICMR

L sanctnomng creahon of the new pogts rxght n'om Deputy Dlrectoz to

do,i1andiz)

Chowkxdar. For better elumdahon the Lelevant lren

e
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e - Sl.No. . DLSIQHHE{\)H : z)av scal 1\(: of posts +

1007 Fleicl Wm ker ( semm) : R\ )bO 400 | Two

1L , }*le]d Wnrker (]umor) Hs 19() 268 One
1 ? :Laboratory Attendant E Rs.i@b-ZG'd : Four
8.... - - From the said “document it ig clear vthai'.:‘l:'Fieldk Waorker

."‘w* . T °
Uunmr) and Lahnramry Attendant are in the same pay scale of :

. Rs. 196 268/ aL .that poxnt of hme T}ferefore, O.M. da;ed 04.08.2004
' _(_Anqexur@kl‘ll) ‘p_'mmohn.'g the applrcant,from tﬁe'p’bstfof Fieid Woarker

(Junior) to ithe post of ‘;Labbrat:or'y A._ttfend‘ant in’ tbe pay .scale of

Rs.2610-40®(5/- cannot be’ §aid to he ap u"pgradatibn in the .
‘ N
promotlonal po>t ‘The apphram ddmlttn,dly Jomed servue as Field-

rb

emp}nyeex un <nmple Hon of u and 24 years of L'egular service. For

better &,qudatlon clause 3 of lho /\LD Se heme and c}ausea 4,5, 6.1

-and also 10 (:)F the condltxons’tor grant or‘benehts unde‘r the ACP

.

Y

S‘(‘heme whlc‘h are re!evant are repmduced as “under:

”3 GROUP ‘B’, | ‘¢’ AND ’D"QERVICES/POSTS AND -
ISOLATED POSTS - N GROUP 'A' ‘B'C’ _AND ‘D’
‘CATE@.TUES e N

31 thle in respect of thﬁse'ca’";egorxe also promotlon'
shall continue to be; duly earned;.it is. pfoposed to.adopt
rbe ACP Scheme in ‘& modified form- to mmgate hardshxp
in cases of acute ':aqnahon ef ;é in.aicadre or-in.an
isolated post. Keé .mq in view all _'elcvanr ?actors it:has,
‘ther Pfore been . - decided to’ “grant . ftwo - financial

' ' upqradanns fas recon: manded .by the- mfth Cen tral Pay
ey ..:Co}nmxssmn and also in accordance - Wltn the ‘Agreed
%e‘t“lement dated’ Seprember ’*11.-.,-.”,1997 (m 1elat10n to

- @ertified True Copy
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Y Group 'C’ and T employaas) entered into with the Staff
" &lde of the National Couneil JCM)] . under the ACP

Scheme-to Group “BY, ‘¢’ aind I’ employpes on completion
b L2 years and 24 years (subject Lo .cor dition no. 4 in
nnexure - 1) of regular service respettively. Isolated
Cposts in Group ‘A’B Gt and ‘I categories which have nao
Cpromotional avenues shall also qualify for similar benelits

on the pattern. indicated above, Certain categories of
. emplayees such as casual employees (including those with
slemporary status) ad hoc and contraet employees shall not:
aialify for benefits under the aforesaid Sgheme. Grant of
financial "upgradations under the ACP Scheme shall,
hdweaver, be subject to the conditions' mentioned in

TAmnexure -],

)

3.2 Regalar'Service for the ‘purpose of the"ACP Scheme:
mshiall he interpreted to- apzan-the eligibility service counted,
for regular promotion in terms of relevant Recruitment
Service Rule. .77 0 L
i The fiest -financial upgradation ~under the ACP
Scheme shall be allowed after12 years of regular service
and the second upgradation .after 12 years of regular
service from the date of the first financial upgradation
«sibject to fulfilment of prescribed ccnditions. In other
words; if the first financial upgradation gels"postponed on
accounts of the employee not found fit- or "due o
departmental  proceedings, ete.” this would have
consequential .effect o the second upgradation which
wg;‘tf );_ql also get deferred accordingly.

the ACP Scheme

of .an employee
(including in-
ailed through
ination)- availed
siappointed..as a
that two. financial

/8 Two financial ‘upgradations under
' "the entire Government service. caree
shall be counted against regular:promot
situ” promotion’ and: fast-track p
limited departmental competi
from the grade.in‘which an employee
ditect vecruit: . This shall mey
upgradations - uh; : hall-be available
only if no regular ! uring the prescribed
Tparrods (22 an d. 24 years) have: been ayalled-by. an.
employee. Il an employee has ‘already .ot one regular
hromotion, he -shall qualify for:thi caond - financial
upgradation only ‘an competition of: 24 years of regular
service under the. 'ACP" Schemé. In’ case two prior

' prérmations on reguiar basis havé already been received
e by an employee, nc henefit under:the  ACP Scheme shall
be accrue.to him; . BT & ' B

! 8. Fulfillment of normal promotion norms (beach-mark,
"~ departmental examination, seniority-cum:fithess in-. the
" FugE of Group 'TY employees, etc.) for grant .of financial
upgradations, performance of such du ties as arée en trusted -
Sol tz the employees together with: retention of . old
aesignations, financial upgradations: as perscual to the
- incumbent for the stated purpose -and restriction of the

A\ % '
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ACP Sc heme for 'hncmua] ancl certain other benefits.

«. (House - Buildihg+-Advance; “allotment- ¥ of  Government:.
amommodatlon advamea, ete.) only ! without conferrmgﬁ, :
ahy prlvlleges related to higher: status (e:q. invitation: tg:
“eeremonial functions, deputations.” to " higher posts, ete).’

shall be ensured ror ‘grant of benefits under the  ACP:

_hall be cleemed to h""e qxven"‘
regulel promohon ona_

acc,ept the hlg,ﬁer post on regular promotlon subsequently, ‘
“he shall be ‘subject to .normal ‘debarment for regular .
‘promotion as prescrlbed in the general instructions in this
regard. However,, as and when he accepts regular
Spromaoticn thereaﬂ:er ‘he shall become’ eligible for the

- sécond upgradation under the ACP Schethe only after he
c;omp]etes the required eligibility service/period under the
ACP Scheme in that'higher grade subject tothe condition
" that he period. for which he was debarred’ for regular
‘promotion shall'not count for the purpose.-For example, | if
a person has gotone financial upgradation.after rendering
~12 years of regulariservice:and’ ‘after 2: years ‘therefrom if
he. refuses - regjn T ,)mmotlon candl’ 18 ~consequently -
debarred for one year and: subsequ'ently heis promoted to

- the. hlgher grade on regular. basis’ after’ ecompletion.of 15
" years (1z+2+1)0 egular service, he shall be eligible far
“onsideration for the second upgradation . under.the ACP -
" Scheme only after rendering ten more years'in addition to
- two years of service already rendered by him after the -
. first financial upglddahun (2410)n" ‘that: lnqher grade, i.e.

: alter 25 years (12+2+1+10) of regu]qr service -because
the debarment petiod. of one year .c cannot be taken into -
account towards. the requued 12 years® ‘of regular servic e
- in lthat hlgher grade : .

The Scheme is introduced to mltig.até hardship»in case of

© acute sLagnatmn elther il a ‘cadre or in an’ zsolated post and demded :

'to grant thQ Fmancxa upgradatmns on Completmn o.f:'."12 years and 24

- yeals of reglular serv:ce Readmg me cla ot-l:he Scheme

’.

admltted]y, the appllcant was'not sub]ected }r “a

'l'i la r :-»-.p.r"om o‘ti'o‘n' .-

during the prescnhed penod ol 12 and 24 years 'lherefere thls AlS a

ke nenehm svh(‘mo tw the emplovee It qoec thhout savmq that any
Lo iR 5 L
e tec hmc“lmes or_interpretation. ol the scheme in denvmq the equmlc—\ '

-

T 5,
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'm H)e b@neht cannot be acc {—"Dfe—‘d The erdnda(d/( omnmn

."" ) f ! o

pay. scalé ab per Part A annexed to the Mmmrry of Finance as
1
Annexure Ll to Lho r\( p Q( heme is as foll.ows: 1

SNe | T Revised ‘;)é},? scales (Rs)
'3 ’ R S A . S l
: T, L
1 S 1 : 2350-55-2660-60-3200
BRSSO 3 2 e 2610-60:31 50-85-3540 ,
welml o8 12650-65-3300-70-4000
; LA sa | 2750-70- '3800 75-4400°
i 5 8-5 - » 50%0- :3950-80-4590
). “'%' o Now lt will be ml"erestmq to not’e what are. ‘the pay scales
e
I3

»that,’the apphrant was drawmg and the pay wales n{ Field Wo: ker
7 b : __—
(Qemor) and Laboratory Assmtant A ~ "

Laboratory Attendant carneb the bna]e of Pu, 26&0 f.»O—-ZQlO 65-

3300- 7{) 4000/

he)d Worker (Jumor) c..anfie:as the sca f}\sg‘Sr)O’it)QSE)O&)

K

Field Worker (Sen i,or);can“i:és the sralenfRs?QOS‘idQOO/

i Laborafpiy Assistant carries the scale of Rs.3200-85:4800/-.

e B o
N M

"'/i\.c.'}'.'h«}i thedly, at the time of the u pgr‘:;fd a L'.ion_u,ndér“the‘ACP

"’.Af.f'b hemo ther apphran’ was- dxawm the pay sm)e oF Iabo;army
.Attendan:t. Aécor'dingi to the;a'p'plioant the néﬁf’t.fp’ost'.'v.;offzg')v_r()‘motion was

N

Fle!d Worker (Semor), whxch "A&o equxva'ent to the post of Laboratory

&artified True +opy.
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to the }A_,;q‘iz)'r:'weil:orv Attendant and pay scale of }Mu Worker (Junior)

and t:hat of Laborahu) Attendant is almost the same. fhe post of Field
Worker "(“:S'e‘n'll,m') and Labmah)xy Assxstant \xVEI.f;e' me.rge.d an;d
redemgnetedas one, ' whereas FJe]d Worker (}umur) was not
r‘ed'esiqnétedi Vlde Annexme-XIH nrder dated 4 3, 2004 1t is evxdem
Lhar a Fnanl“'ar upqradatmn s sought to be granted: t@ the dpplwanr to
Lne pav‘ sea] of Rs. 2010 4006/ with ef_fe.ct: from 12.6.2003 i.e.

Rs.3215. OC plux Rs.20. OO as PP (Inras Rs.3235.00) which was almost

the same tha(" the apphcanr was dtawmq at rhe tlme nf this oxdeL as

Fleld Worker (IumorL Theremre. it cannot be smd that any

upgradatmn has been granted to the apphcant as per the scheme
Admfoed}y, the meld Worker (Junior) post is analogous and not
'd'esig'nafed t'il! date and the hlerarrhx”ai pos;tmn of the next

promotlon ol the applxcant is Prelcl ‘War ker (Semox) We are of Lhe

> .'-Z?J

's not JUbtlfled and ot in: the spmt and mterpretatnon of the ACP
Qcheme ’Though the respondents have vont,ended tliat as per clause

10 of the A(P oc*heme if-an employee avrepts a post ‘he cannot

5 Phqllengt Lhe same later on (_8]}1]()[ be made apphca}b!e in Hns case for

: o / ; L

i s the 1eamn Hmr by merger and .ede\anatmn of Lhe promotmnal post.
wh‘xc} 'has .})een <ompart‘mentah/ed stood- perudu,ed to the:applicant
g and thls nlso has to be taken note of. From, l:he records it is clear that

the app]u‘ant has oblected and given in wntmq that he cannot aecéLt

the upqradahon Wthh is very meaqer in’ lts output After servmg for

view lhef ‘hﬁe alleged upgradatxon ‘to the post nf Labo;atm y Attendaut A

smteen Years m a stdgnated posf an employee who xs aspmng for the

e

to glve a gxttance of puttmg m the hxghex scale, whlch he was almOst

drawing‘at?'the time of alleged’ ,upgr.adatxon;.-~-«'--

et
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Dg/.'e-/?x\ aliph f¢ ‘3 " 3 b Date of deilver] of the | Date on which the:copy |- Data of making over the
twe cog aate sy, notliving requisita stamps and .| was ready for dolivary, copy to the applicant.
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"IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM: NAGALAND: MEGHALAYA:
MANIPUR: TRIPURA: MIZORAM AND ARUNACHAL
PRADESH)

WP(C) NO. 460 of 2007

1. The Director, Regional Medical Research Centre,
N.E. Region, Indian Council of Medical Research,
Post Box No. 105, Dibrugarh - 786001, Assam.

2.- The Administrative Officer, Regional Medical
Research Centre, N.E. Region, Indian Council of
Medical Research, Post Box No. 105, Dibrugarh -
786001, Assam.

---------- Petitioners
-Versus- | s weielh e e
) V ‘, i 3 Joie {
Sri Pradip Kr. Saikia, | |
Son of Sri Durbal Krishna Saikia, “ Guwzhati Bonch
Resident of Athabari Gaon, T B i

P/o Khwang Ghat, PS - Khwang,
District - Dibrugarh, Assam. |
--------- Respondent

For the Petitioners  : Mr. K.N. Choudhury, Sr. Advocate.
‘ ‘Ms. R.S. Choudhury, Advocate. i

For the respondent  : Ms. K. Deka, Advocate.

vy -
ol PRESENT
og)’ o THE HON’BLE MR. JUSTICE RANJAN GOGOI
THE HON’BLE MR. JUSTICE B K SHARMA
“' . Date of hearing : 21.12.2009 & 22.12.2009.
ified 11U &y
g e A ‘Date of Judgment  : 2% .12.2009
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JUDGEMENT AND ORDER (CAV)  GuwahitiDonch
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Tareldl s

B. K. Sharma, J

This writ petition is directed against the judgement
and order dated 22.9.2006, passed by the Central
Administrative Tfibunal, Guwahati . Bench (here-in-after
referred to.as the Tribunal) allowing the Original
Application régistered and numbered as OA No. 94/05,

filed by the respondent herein as the applicant. |

2.  We have heard Mr. K.N. Choudhury, learned Senior
Counsel assisted by Ms. R. S. Choudhury, learned counsel
appearing for the petitioners, who were respondents in
the Tribunal. We have also heard Ms. K. Deka, learned
counsel repreéenting the respondent, who was the
applicant before the Tribunal.

3. The respondent filed the aforesaid OA No. 94/05
making a g.ri'evs;nce against his promotion to the post of
Laboratory Attendant instead of Field Worker (Senior), re-
designated as - laboratory Assistant with effect from
12.6.2003. The Tribunal by its impugned judgement and
order has allowed the OA and hence this writ petition by

the respondents.

4. Shortly stated the facts leading to filling of the
instant writ petition are as follows :-

‘The respondent herein was first appointed under the

miﬁed True (ﬁf’ petitioners as Field Worker (Junior) on 2.6.1986. It wi“ll be

N

~ ‘dvoci“
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pertinent to mention here that although the respondent
was invited for selection for the post of Field Worker
(Senior) accepting his candidature whichAhe had offered
pursuant to the employment notice dated 28.11.1985, but
he was offered With the appointment of Field Worker
(Junior) on the ground that he had laeked experience for
the higher post i.e. Field Worker (Senior). According to
the petitioner, the authorities had assured him that soon
he would be promoted to the post of Field Worker (Senior)

on gaining experience. However, he was not so promoted.

5. The respondent was granted financial upgradation
under Assured Career Progression (ACP) Scheme with
effect from 9.8.1999 in the pay scale of Rs. 2610-3540. In

representation dated 21.2.2000 praying for his promotion
to the next higher post of Field Worker (Senior). However,
he was p.rOmoted"to the post of Laboratory Attendant with
effect from 18.6.2003. Be it stated here that the pay scale
attached to the post of Laboratory Attendant was Rs.
2610-4000, while that of Field Worker (Senior) was Rs.
3200 - 4900.

6. Being aggn’eved'by the aforesaid order of promotion;,

" the respondent made time-to-time representations in

which he agitated that having regard to his long length of
service (16 years), he was required to be promoted to the
post of Field Worker (Senior) equivalent to the post of

Laboratory Assistant. In the representation he also urged

 the mean time, the respondent had submitted

that those who had joined as Field Worker (Senior) had

G”\H .«!qu D
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already been promoted to the post of Laboratory
Technician and that he had accepted the post of Field
Worker (Junior) with the hope that he would be soon

promoted as Field Worker (Senior). In the representation,

the respondent also apprised the petitioners that in the
meantime he had obtained BA Degree from Dibrugarh

University.

7. - As against the aforesaid prayer of the petitioner-
respondent, 'he was apprised by the authority that since
he was granted upgradation under ACP, he could not be
considered for promotion to the post of Field Worker
(Senior). On receipt of such ir-\tivmation, the respondent by
his representation dated 30.7.2003 apprised the
authorities that his promotion to the post of Laboratory
- Attendant had deprived him of his promotion to the post
of Field Worker (Senior) as the post of Field Worker

. (Junior) aﬁd the post of Labdratory Attendant were
equivalent in rank and status. |

8. The departmental remedies pursued by the

\Q respondent-having not yielded any result, he approached
0(6 &L (n[@‘ the Tribunal by filling the aforesaid QA. In the OA, apart
from the aforesaid fact, the respondent also stated that

those who were appointed as Field Worker (Senior) had

already been promoted to the next higher post of

Copy Laboratory Technician.
ified True &0
e Ll
7 P dvoc‘““g In the writ petition filed by the petitioners, the

claim of the respondent has been resisted on the ground

v .
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that the respondent having accepted the ACP accepting T
the terms and con‘diit'ions_ thereof and he having been
promoted to the post of Laboratory Attendant, he could

not have urged for his promotion to the post of Field
Worker (Senior).

10. The learned Tribunal considering = the entire
materials on record has upheld the contention of the
respondent holding that he was entitled to be promoted
to the post of Field Worker (Senior). While holding so, the
Tribunal noticed that the pay scales of Laboratory
Attendant and that of Field Worker (Junior) are almost
same and that the re‘spond-ent had already received the
upgradation of pay under the ACP. The Tribunal also found
that the pay scales of both the posts i.e. Field Worker
(Junior) and Laboratory Attendant at one point of time
were the same. So far as the upgraded pay scale is
concefned, the Tribunal has rightly observed that such
upgradation is assured under ACP and cannot not be
construed to be a promotion. The ACP was granted to the
respondent on completion of requisite length of service.
The Tribunal also noticed the fact that those who had

@

MW\ joined alongwith the applicant as Field Worker (Senior) i

has been promoted to the next higher rank of Laboratory

Technician.

Gartified True Co py11. On. perusal of the records and as noted by the
. /5"‘[‘/‘" Tribunal, what we find is that in the hierarchical position
" Advocate of the posts involved the post of Field Worker (Senior) was

in the pay scale of Rs. 260-400 and that of Field Worker
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(Junior) and Laboratory Attendant were in the pay scale of
Rs. 196-268. The post of Field Worker (Junior) was in
between the post of Laboratory Attendant and Field

Worker (Senior).

12.  Noticing the aforesaid facts, the Tribunal has rightly
held that the. promotion of the respondent as Laboratory
Attendant canndt be said to be an upgradation to a
promotional post. The promotional post being Field
Worker (Senib'r)'re-desi_gnate-d as Laboratory Assistant; the
Tribunal has he‘ld that the promotion of the respondent to
the post of Laboratory Attendant was not justified and
consequently he should be ‘promoted to the post of Field
‘Worker (Senior). |

13. The aforesaid viewzof the Tribunal on the basis of

the facts and circumstances involved cannot be Said to be

. arbitrary and without ‘any jurisdiction. Having regard to

the scope .of‘ judi_cial review under Article 226 of the

Constitution of India, we are of the considered opinion

that the particular finding arrived at by the Tribunal on

| \5‘ thé basis of the facts as was revealed before it, cannot be

| interfered with.
ot |

14. As noticed above, in fact, the respondent had
offered his candidature for the 'post of Field Worker

(Senior) but he was appointed as Field Worker (Junior),

. Copy . B .
Gertificd True ™ which was a lower post with lower pay scale. The
)\ Advocate respondent being at the receiving end accepted the same.

. Long 16 years thereafter, he was again sought to be
VAR -
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deprived of the promotion in the. line of avenue of
promotion when he was provided with the promotion to

the equivalent rank of Laboratory Attendant instead of
Field Worker (Senior).

¢

15. For all the aforesaid reasons, we do not see any
reason to interfere with the impugned judgement and
order. Be'it stafe'd that the petitioners being aggrieved by
thé said judgement and order had also preferred review
application before the Tribunal and the same was
dismissed by'order dated 10.1.2007.

16. The writ petition is dismissed. However, in the facts

and circumstances, there shall be no order as to costs.

CERTIFIED TO BE TRUE COPY
............. YL L v.

Date:......covvevnnene L2y s/ﬁ
\/1/ 0 Superintendent (Copying Section)
\ Gauhati High Court
/ Authorised U/S 76, Act 1, 1872
217 |
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E.Mail : lcmmredi@hab.nic i

mmﬂﬁwm% -85 (4. . 0, a )

REGIGNAL MEDICAL RESEARCH® CENT RE, . E. REGION
INDIAN COUNCIL Of MEDICAL RESEARCH

Post Box No. 108, Dibrugarh - 786 001 (Assam), INDIA

T =Ry

No. RMRC/Dib/COURT case (PKS)/2009-10/ 4 S 2—- . Dated the 24™ May 2010
-Office Mernorandum-

Subject: - Impl_ementation_ of Hon’ble’ Gauhatr Hrgh Court Judgement in the matter of
WP (C) No. 460 of2007 in respect of Mr Pradrp Kumar Sarkra~ reg '

The Competent- authority of rh : ‘has decided 'to rmplement the: court-
Judgement and- order-dated 23- 12—200_ 1ssuedby the . Honble Guy\_(ahatr Hrgh Court
in.the matter of WP (©) No 460 of 2007 m respect of Mr Pradrp Kumar Saikia, RMRC ;

Dibrugarh.

(1) Accordrngly, financial up gradanon mder “Assured Career Progressron o
Scheme (ACP) has-been grant m;,Shnv' : Krrmar Sarkra raising-his.. . .
scale-of -payfromRs2550250- 0-60-32007in the post_of Field Worker
(Junior) to Rs. 3200-85-4900 (re the scale of pay prescnbed for. next
sanctioned hierarchy in the Centre) wef. 9" August 1999 with permission for
revision of his scale of pay from Rs. 3200-85-4900 to Rs. 4000- 100-6000
with effect from 1% September 2005. . -

This supersedes earlier order issiied vrde letter No.. RMRC/Dib/Adm-97/99-

2000/2458 dated 23-2-2000 . L '

(2) Further, ; promotron of Shni Pradrp Kumar Saikiato the post of Lab Attendant ;
in the scale of pay 26]0—60-2900—65—3300-70-40 wef. 12% Jur é‘.’2003as per
recommendation’ of the Departmental Promotic y
No. RMRC/DH)/Adm-28 (DPC)/2003-04/961 :
cancelled.

) & Re-desrgnated the post of Shn Pradrp K 1a:
(Services) as per guidelines coniamed in the Counc stter
Admn-H dated 30 12—2009 L : L

-

Admmlstratrve Ofﬁoer “
For DIRECT OR "
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TO 9 Tk s

. . Q?'S‘?PW }:’""‘F e i ,'?-‘.
The Director, FRS
Regional Medical Research Centre N, E. Region, S
Indian Council of Medical. Research, I B
post Box No. 105, Dabrugarh - 786001
pAssam

- i Ci!” 3-~‘ﬁd1

---.-a-————y-uu-.-l--u——-—--on-.’-n--—--_—c—————--u

cub : YOUR OFFICE MEMORANDUM VIDE SL NO,
RMRC/ DIB/ CCURT case(PKS)/2009/10/

452 dated 24th May ! 2010

~a wn = WO o -.mm-»u-—-.--—-n--»-a-aam-uwn.—-mmw-au-—u———-—

Dear Sir,

Thig is to acknowledge the receipt of your subject

Memorandum vide respective serial number as stated above,

: I deeply regret to inform you that your subject
order vide whlch you have re-designated me as Attendent ( SERVICE!

o vide which you have cancelled my promotion w.e. £, 12~6~;
atxve Tribunal Order No. dat

tly upheld by the Ho

and als
ig violative of the central Admlnstr
22nd %eptember'2006 which has been subsequen

ble Guwahati High COurt vide its orderud‘ted 23-1? -2009.

al forums after much conslderatlon an

. The above 1eg
giti

lusiVely dlrected you o promote to me the po

debate had conc
in view of my long- tenure of servi

of 5 Fleld worker ( SENIOR Yy
and the matter was also legally Justlfled

Your above order. is: not only dlscrlmlnatory and cc

but has failed to SUitdbly redress my grievance.

fiscatory ,
aln requested

In view of the above you are once a8
omote me to the positlon of a

.Further instead of
order No.RMR

comply with the court order and pr

FIELD WORKER SENIOR OR EQUIVALENT CATEGORY »

suitably promoting me you have al s0 cancelled your

IL/Adm-aa(Dpc)/2003—04/961 dated 18 6-2003,
Thanklpg You, ': Yours ralthfully,

Pradip Kumar Saikia,
LAQQ RMRCV? . . . o .
pibrugerh - hesam ©( PRADIP KUMAR SATKIA)

ww-—u—'!-m--vﬁw-v'ud-ww—-..

- @ertified True Copy
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Phone Off : (0373) 2381494, 2381506 Gram : Remres
2381548, 2381566. Fax : (0373) 2381748
E.Mail - lcmrrcdl@hub nic.in
aﬁm T e %, T 8 (o7, B, W, o)
REGIONAL HEDICAL RESEARCH CENTRE, K. E. REGION
INDIAN COUNCIL. OF MEDICAL RESEARC H
Post Box No. 105, lerugarh 786 001 (Assam), INDIA ;
L
No. RMRC/DIB/PF-49/2010-11/ [/ %4 > Dated: Sk¢ July 2010 |
To, : ' ‘
Mr Pradip Kumar Saikia : : ' P
Attendants (Services) : | "
RMRC (ICMR), Dibrugarh ) s
. __:,
With reference to your letter dated 7.6.2010, this is to inform you that this Centre has no &
vacant post of Field Worker (Senior) or any post of equivalent category to consider your request a
for promotion. - i

. . .
However, your above referred letter has been forwarded to ICMR Hdgrs, New Delhi for S
necessary action. You are informed that you will be transferred to any other ICMR institutions
against any such vacant post if exists.

Administrative Ofﬁce/
;?r Director ‘
Copy to :- ' : T T e e T

. L . . ) i >\2<4 ‘dq?i‘\u 16 '?4 T
In-charge, Biostatistics Section for information.

._.
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THE GAUHATI HIGH COURT AT GUWAHATI

(The High Court Of Assam,Nagalahd;Meghélaya,Manipur,Tripura,Mizoram and Arunachal Pradesh)

PRINCIPAL SEAT AT GUWAHATI

Page Nor 1
CASE NO : Cont.Cas(C) 67/2011 - | o District : Dibrugarh
Category : 10200 (Contempt Petition (Civil). ) |
1 PRADIP KUMAR SAIKIA :
S/0O LT. DURBAL KRISHNA SAIKIA.
R/O ATHABARI GAON,” :
P.O. KHWANG GHAT,
P.S. KHWANG,
DIST. DIBRUGARH, ASSAM. _ _ -
Petitioner/appellant/applicant °
Versus , '
] DR. JAGADISH MAHANTA & ANR. , _
THE DIRECTOR, REGIONAL MEDICAL RESEARCH
CENTRE, N.E. REGION, INDIAN COUNCIL OF :
MEDICAL RESEARCH, POST BOX NO. 105, : cemrame!mnr ratiy eTthSY‘&
DIBRUGARH- 786001, ASSAM. o ' \‘?.gﬁq erm, T |
2 MR. R K DUTTA : . - "1 !
ADMINISTRATIVE OFFICER, . B N R {
REGIONAL MEDICAL RESEARCH CENTRE N E o S J o
REGION, INDIAN COUNCIL OF MEDICAL: RESERCH S Al
POST BOX NO. 105, DIBRUGARH- 786001, ASSAM: Lol Guwahat Boney
» Respondent/Opp. Party' 'ﬂ,ﬁ.ﬁbﬁﬂf L
Advocates on record for Pet_itioher[ap . L ) '
I MRS.KDEKA ‘
2 . MR. D KBORDOLOI
3 MS. R CHARINGIA o
Advocates on record for Respondents R
Summary Of Case And Prayer II’ZI",Bﬁéf - e
CERTIFIED COPY OF JUDGEMENT / ORDER "
DATE OF FILING APPLICATION . | w:DATEWHEN COPY WASREADY DATE OF DELIVERY |
05/03/2011 | L B 105/03/2011 |
HON'BLE THE CHIEF::JUSTICE LOKUR
: U TICE
Cartified True Copy HON' BLE MR J S
’ wifol ¥
k&) P ;
™ Advocato
DATE OF ORDER : 21/ 02/ 2011
Learned counsel for the petltloner seeks Ieave to withdraw thlS

Se vt o g



: _ E ' ' Page No. «7/\'02

o & contemptis.. pétition with Ilberty to approach the Central

| Admlmstratlve Trlbunal for approprlate relief under Section 27 of
the Admlnlstratlve Trlbunal Act 1985. -

' Leave and hberty is granted
:. :;-‘.L. | _.Dlsmlssed as wnthdrawn
ﬂv .
. Lol
54 |- Wehan &
- Chrief = Justie
6a\>/‘ AK @)oﬁepaarvl/»
aV"A >
—_—
Wﬁa "
- . icesrrﬂi&dﬂ) ﬂs\’?’t‘i erf
's.’ﬁ:,;{%:f:;if:;.,. TIF] LD\%} UF COPY i .? . “WR‘E’?\F Mlﬂm |
g , ........ B l’l . "f i 3 .o
"parmtendent(Copy:ng ectlon) I

- - ~CauhatiHigh Court . . o .' i ’
” o 1€ 21T L :,.'Authonisgq_ U/S76 Act,1872 . Guwahzzn 3 *nch

" @ertified True <.
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DISTRICT:

Grocerbor Biom NO

(e

IN THE GAUHATI HIGH COURT

[ THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR,

TRIPURA, MIZORAM AND ARUNACHAL PRADESH ]

............... OF 2067)

HE ﬁaa//"/@ Kumar akiw
VERSUS |

ﬁe Uniom # fng/a «ors

9
]

PETITIONER

- RESPONDENT
OPPOSITE-PARTY -

;Know all men by these presents that the above named ..xf¥.".. &0/73/@,7’?%‘1@&'4 ................................ L
- do hereby nomlnate constrtute and appoint Sri/Smti../aa... K entele... Db, oS Deda KY. el ..

e Mep Runie

Ao, Advocate and such of the undermentloned Advocates as shall

acceépt thi Vakalatna a to be my/our true and lawful Advocates to appear and act for me/us in the matter noted
above and\m connection therewith and for that purpose to do all acts whatsoever in that connection including

depco =

. ~rawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our
. behalf and’1/We"agree to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents

- and purposes. In case of non- payment of the stupulated fee in full, no Advocate wull be bound to appear and act

on my/our behalf.

. In Witness Whereof I/We hereunto set my/our hand on this.......: / '5 ............ Day of JM n@w?»@ 7/ .....

-~ B. M GOSWAMI (Sr Adv.)
D.C. SHARMA

K ,A M. MAZUMDAR (Sr. Adv.)
" PK BARUA (Sr. Adv.)

S.N. BHUYAN (Sr. Adv.)
J.K. BARUAH (Sr. Adv.) -

- ANIL SARMA (Sr. Adv.)

‘B.K.DAS (Sr. Adv)
M.A, LASKAR (Sr. Adv.)

- .DR.S.N.CHETIA

A;S: BHATTACHARJEE (Sr.Adv.)

| - A.R.BANERJEE (Sr.Adv.)
. D.K. HAZARIKA (St. Adv)

N.N. SAIKIA (Sr. Adv)
'J.M. CHOUDHURY (Sr Adv.)
. PK. GOSWAMI (Sr. Adv.)

. CR. DEA(Sr_Adv) _
. D.K."BHATTACHARYYA (Sr. Adv.)

- D.K. TALUKDAR (Sr. Adv.)

- R.P. AGARWALA (Sr. Adv.)
" D.P. CHALIHA (Sr. Adv.)
%Rs K.DEKA .

~ BISHNU PRASHAD
. S.R.BHATTACHARJEE (Sr.Adv.)
“PC. DEKA(Sr Adv.) -
'PK.DAS
" ‘B.R..DEY (Sr. Adv.) -
- AK. PHOOKAN (Sr. Adv.)
“KR.PATHAK (Sr. Adv)
~ BHUBANESWAR KALITA()Sr. Adv)
" SPDEKA . -
~MS.USHA BARUAH .
‘N.C. DAS (§r. Adv.)

" AK. BHATTACHARYYA (Sr. Adv.)

" A.B. CHOUDHURY (Sr. Adv.)

'K.P: SARMA {Sr. Adv.)

. H.K.SARMA
' PRABIN BARTHAKUR (Sr.Adv.)
C.K. SHARMA BARUA (Sr. Adv.)

" ANUPKR. DAS

DR. Y.K. PHUKAN(ST. Adv.)
BIJON CH. DAS (Sr. Adv.)
R.L. YADAV

PRAFULLA ROY
A.C.BURAGOHAIN -
M.Z. AHMED(ST. Adv.)
R.P.KAKOTI
JP.SHARMA - -
S..RASUL

B.K. GHOSE (Sr.Adv.)
$.K. BARKATAKI
DR.NABA KUMAR SINGHA
D.C. MAHANTA(ST. Adv.)
~J.C. KHATRI(Sr Adv.)

b ' MS. BINOYADUTTA

BHABATOSH BANERJEE
R.K.JAIN '

PRANABANANDA. PATHAK(Sr.

Adv.)

DR H.N. DAS (Sr. Adv.)
B.C. MALAKAR -
SAMSUL HUDA'
BHADRESWAR TANT!

" CHAITANYA BARUAH (Sr. Adv.)

.A.C. SARMA
N.Z. AHMED

+rN,C:PHUKAN

MUNIN (GAUTOM) SARMA
G.N. SAHEWALLA (Sr. Adv.)
G.K. JOSHI (Sr. Adv.)
A.A.MIR ,
MS. REKHA CHAKRAVORTTY
MRS. JHARANA BORAH
S.N. SARMA (Sr. Adv.) -
DILIP KR. DAS (Sr.Adv.)
PRADIP KHATANIAR
MRS. K. YADAV"

" DRB.P.TOD! (Sr. Adv.)
MRS. K. BHATTACHARYYA
AK. BAR%ggégimg

S.S. SHARMA (§r. Adv.)
S.P.ROY

" K.K.BHATRA

R.P. SHARMA (Sr. Adv.)
S.C.BISWAS

P.C.RAY MEDHI
UTPALDAS (1)

DR. S.S. HARLALKA
D.R.GOGOI

KHAIRUL BASAR

A.S. CHOUDHURY (Sr. Adv.)
DINDAYAL AGARWALA
KAMAL AGARWAL .
MD. SAMNURALI
V.K.BHATRA

. A.C. BORBORA (Sr Adv)

PK. KALITA
SAILEN MEDHI A -
MRS. M.B. DUTTA CHOUDHURY .
PC.GOSWAMI = -
APURBA SARMA (1)

K H. (SALIM) CHOUDHURY(S. Adv)

A.K. PURKAYASTHA:
ASHIS DAS GUPTA
L. P. SHARMA

. B.N.SARMA

J. L. SARKAR
R.C. SANCHATI
SISHIRDUTTA
CRBORAH
PK.GOSWAMI (1)
N.S.DEKA

M. SAHEWALLA -

H.A. SARKAR

B.K. JAIN o
NILOY DUTTA (Sr. Adv.)
CHINMOY CHOWDHURY
KAMAL NAYAK

SK. N. MOHAMMAD

f“_“‘D';C.' CHAKRAVARTY

GIRISHMISHRA
JOGINDER SINGH (Sr. Adv.)
ABU SHARIF :
B.B. NARZARI (Sr. Adv.)
PK. MAHANTA .
NASIMUDDIN AHMED
MANORANJAN DAS

' DR.GOBINDLAL .
"BC.PATHAK -,

Y

F.H. LASKAR
MRS. M. HAZARIKA(Sr Adv)

~ SAURAV KATAKI

MD. ABDUL HAI

GAUTAM UZIR . :
H.R.A. CHOUDHURY(Sr. Adv.)
MRS. MANJULA DAS
BHABENDRA N. SARMA
BENU DHAR DAS

N.N. KARMAKAR ‘
MRS.REETABORBORA -

. PRADIP DAS

MD. M.H. RAJBARBHUIYAN
$.S. GOSWAMI ,
K.K. MAHANTA (Sr. Adv.)
JAGDISHSHARMA -
P.S. DEKA o

" MONINDRASINGH

K.P. PATHAK (Sr. Adv.).

ARUP KR. GOSWAMI (Sr Adv)
SS.DEY

DIGANTADAS

 MRS. B.ACHARYA
_ DILIP CHOUDHURY

LAKSHESWAR TALUKDAR
S.P. MAHANTA -~
SK.CH.MOHAMMAD - ~
HASIBURRAHMAN
AK.MAHESWARI'
NILAMONI GOSWAMI

MS. BHARATI DEVI



K.K.DEY ;?/} '
GK.DUTTA
B. MRINAL CHOUDHURY
KUMUD BARUAH
APURBAKR. SHARMA
NAZRUL ISLAM
RAJIB BORUAH
K.N. CHOUDHURY (Sr. Adv)
MRS. ABHA BHATTACHARYYA
AK. THAKUR
MS. BHUMIKA CHOUDHURY
D.K. MISRA (St. Adv)
DR A.K. SARAF (Sr. Adv)
DRR.C. BARPATRAGOHAIN
MD. AL SEIKH
B.K. TALUKDAR
NISHITENDU CHOUDHURY
G.P. BHOWMIK
. MS. KALYANI DEVI
PARAMANANDA TALUKDAR
MANABENDRANATH
D.K. KOTOKY
MS. MONIDEEPASARMA
T. BIDYUT BIKASH
S.B. SARMA
YADAB DOLO!
PK.TIWARI -
DR. (MS.) S. RAHMAN
MANOJIT BHUYAN
RAMESH BARPUJARI
MRS. NIRUPAMA SAIKIA
JENAT MOLLAH
PUSPAKANTABORA -
NISHITENDU DHAR
MS. TRIBENI GOSWAMI
R.K. MALAKAR
BISWAJYOT! TALUKDAR
ANIL CH. DUTTA
DILIPMOZUMDER
A.M. BUZARBARUAH (1)
ARUP KR. SHARMA ()
MD. JASIMUDDIN AHMED
ZIAUL KAMAR
MRS. M. PHUKAN
- SUBRATANATH
DHANESH DAS .
H.N. GOSWAMI
H.P. BARMAN
MS. JYOTI TALUKDAR
LR.DUTTA
QZ2!.S. KUTUBUDDIN
S.K. KEJRIWAL
MS. PRATIMA DAS
'MD: MEHTAB UDDIN AHMED
B.C.SARMA

" V.M.THOMAS

K.K. PHUKAN -
B.DEVA GOSWAMI
AMAL CHANDRA DAS
MS. GITI KAKATI DAS'
MS. BAHARUN SAIKIA
MRINAL KR. CHOUDHURY (Sr.Acv)
MS. AHMEDA BEGUM
D.C. KATH HAZARIKA
M.K. JAIN _ :
MS. BASANA RAJKHOWA
S.L.JAIN
B.K. BHATTACHARJEE
MS. ANUPAMA DEVI
MS. M. BUZARBARUAH
BHASKAR J. DUTTA
MANIK CHANDA
K.K.MOUR
B.B. GOGOI
ABDURROSHID
M.R. PATHAK
P.K. BARMAN

* RAJEN CHOUDHURY

MD. NAZIMUDDIN AHMED
JAYANTACHUTIA -
AK.ROY

RK.PAUL .
ASWINITHAKUR -
JOGESWAR SAIKIA

A.K. SARKAR
P.B.MAZUMDAR
L.M.KSHETRY
M.K.SAIKIA

A.J. DAS

BISHNU BURAGOHAIN
SANJIB SAIKIA

MS. PORI BARMAN

MD. A. SABUR CHOUDHURY
MS. MANOSHI HAZARIKA
RANJAN BARUAH

JNAN CH.NATH

KR. DEEPAK-DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLANDUTTA

BILLAL HUSSAIN

T.J. MAHANTA

M.D. CHOUDHURY

MR. DIGANTADUTTA

MS. NiLIMA DEVI

SATYEN SHARMA
RAMCH. SAIKIA .
UJJALBHUYAN
DIBAKAR SHARMA

MS. MANJULI DEV _
AMARENDRA CHOUDHURY
JYOTIRMOY ROY:

ASHIS BHATTACHARJEE
H.K. BAISHYA
BISWANATH SHARMA

' M.C.RAJBONGSHI

CHANDANDAS
S.K. LAHKAR °
MS. S. BAYAN ROY
S.N.DEV NATH

" DULAL CHANDRADUTTA

SNIGDHA BARUAH
MRS. PM. DUTTA
PADMA KANTA BORAH
H.S. THANGKHIEW

" PJ.SAIKIA

RAJ KR. AGARWALA
KAMALESH K. GUPTA
B.C.CHOUDHURY
SANTANU BHARALI
PK.ROY

MS. GOURI SINHA
P.C.DEY

KK.NANDI -
R.K.JOSHI

ABDUL HANNAN
MD. IQBAL HUSSAIN
DEBAJIT KR. DAS

~MS.ANUBHADAS -

MS.NEELI BORDOLO!
D.K.KOTHARI

" KALYAN BHATTACHARJEE

MS.R.L. GOGOI

MD. K.A. MAZUMDAR
TAYUMSON =

MS. RITADAS MOZUMDAR
MS.SYEDAI.A.BEGUM
A.S.NAJMUDDIN

RANJAN MAZUMDAR
RAMEN DAS (1)

PYARI MOHAN DEKA (Sr. Adv)

S.K. PAUL
MUKPERTIN
PALLAY KATAKI

(2)

S.C.KEYAL

SKH. MUKTAR - _
APARESH CHAKRAVARTY
MS. J. PHUKAN GOGO
GAUTAM BAISHYA

SIDHARTHABHATTACHARYA

M.P. SHARMA
RANJIT DAS

RAMESH GOENKA .
PHANIDHAR GOGOI
MS. P.B. HATIKAKOTI
MS. SUNITY SONOWAL
MS. BABITA GOYAL
BIMAL CHETRI

PREM SHARMAH
BISWAJEET GOSWAM! .
MRS. EVA KAKOTI
T.C.CHUTIA

V. K. CHOPRA

S.K. SINGH

C.T.JAMIR

MALKIT SINGH

H.K. SHARMA (1)
KAILASH CHAND SIKHWAL
SUDAMA CHAUHAN
U.K. BORTHAKUR
MS.GEETADEKA
MS. N. DUTTA SHARMA
MS. S. ADWANI

P.J. PHUKAN

MS. R. PATHAK BORAH
MD. M.H. CHOUDHURY
RAB HUSSAIN
PALLABH BHOWMICK

'S.M. SARKAR

S.K. GOSWAMI
HARMOHAN TALUKDAR
R.M. CHOUDHURY
MASLIM GHANI

J.C.BEZ

. BIJAN CHAKRABORTY

A.M. BUZARBARUAH (Il)
UTPAL RAJBANSHI

. NESSA CHOUDHURY
DHIRAJ KR. SAIKIA
JK.MISRA =
BIPUL SARMAH

MS. S. DAS BARUAH
GK. THAKURIA
RAFIQUL ISLAM (1) .
K.R. SURANA

MS. D. DAS ROY
SALIGRAMCHETRI
PK.ROYCHOUDHURY
K.C. MAHANTA
B.C.TALUKDAR
R.K. DAS (Sr. Adv)
GIASUDDINAHMED
PRABIR CHOUDHURY
KHAGEN GOGO!
RAJESWAR SARMA
T.G.BARUAH

D.G. BARUAH

MD. ABDUL HAKIM (Il)

* AJIT CH. KALITA

B.C. SAIKIA

TAUHIDUL ISLAM

R.D. LAL _
B.C. CHAKRABARTY
MS. SUNITAKERJIWAL
SUKUMAR CHOUDHURY
GC. PHUKAN

N.H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv)
BASAURUDDINAHMED
MS. DEEPABORAH
MD.ABDUL MALEQUE

J.C.GAUR ‘

H.K. CHOUDHURY
BIPLAV CHAKRAVO‘R’\}
PN. CHOUDHURY ,

- MS. N. BHATTACHARYYA _

PRABIN MAHAMTA

H.K. MAHANTA

M.M. RAY

PK.DAS

MS. SOHEL! SEAL

MS. AJANTA TALUKDAR
MRS. N.T, NATH

MISS. Z. TS'BUKHRO
MS. ANITADEVI (1)

MRS. ANU BARUA "

MS. FATIMAAHMED
NILUTPAL BARUA

MS. BABITADAS (1)
UTPAL CH. DAS

ARUP KR. SARMA (II)
MS. S. BARPUJARI

S.S. SAMADUR RAHMAN
BISWAJIT PRASAD
AK.JAIN -
MS. JYOTIMALAKONWAR -
D.R.BORA

H.R.KHAN _
JAYANTA TALUKDAR
MS. BONT! SARMA
KULENDRABHATTA .
MS.A. DEKALAHKAR

CHITTARANJAN GOSWAMI ~

N.K. BARUA
IFTE KHAR AHMED

D.C.NATH
MS.NILUFARRAFIQUE
ZAFAR IQBAL o
MS.MEGHAMALA SHARMA
ADILAHMED -
MS. DEEPANJALEE DAS
O.P.BHATI

JAINUDDIN AHMED

B. KARPUR KAYASTHA -~ "~
SIDHARTHA SARMA

~ AK.DEY

S.K.MEDHI(l)

RATUL GOSWAMI
JOYRAM SAIKIA
DEVAKR. SAIKIA

PRAN BORA L
DEBAJYOTITALUKDAR
MS.M.D.GBARUAH ~ °
RAHMANALI

R.K.BORAH

ALOK VERMA
HRISHIKESH SARMA -

_AR.SKDAR
_ NITYANANDA BARUAH,

NK.NATH
DR.PAULPETTA ~ =
MS.ARIFAK. CHOUDHURY
D.M.BORDOLCY -
BHABA KANTAGOSWAM!
M.K. GARODIA _
MRS. R. PHUKAN SAIKIA
J.N.SARMA S
HAMIDUR RAHMAN (1)
BISWADEV SINHA

H.K. DAS

- B.D.KONWAR

DILIP BARUA ()

N.J. DUTTA

J.K. BAISHYA
MS.APARNADEV .

AVUITROY

KRISHNENDUFAUL . *
HALADHAR KALITA -



' MRS. N. DEVI SARMA
* MRS. INDRANI SARMA (1)
DEBAS&S,UR
MS. ANURUPA DEY
D.C.BORAH '
R.K. PRADHAN )
_ SANTANU BHATTACHARYYA
'SATYAJEET SHARMA
' DEBA KUMAR DAS (1)
MS. RINA BHATTACHARYYA
DEBAJIT BHATTACHARJEE
PRADIP DUTTAROY
M.K. MAJUMDAR
B. M. CHOUDHURY
SOUMITRA SAIKIA
SYEDMD. T. CHISTIE
" DR. (MRS.) M. PATHAK
'MS. KALPANA BARUAH
. MANOJ AGARWAL
" HAREN DAS (1)
- ARNAB BISWAS
" SAHIDABEGUM
" M.N.NATH
..* MS. UMA CHAKRAVORTY
. MS. JUTHIKA CHAKRABORTY
MS. S. SENAPATI
MANAS SARANIA
" MRS. PRANITACHOUDHURY
DEVASHIS THAKUR
'MS. Z. ARABEGUM
" SUMAN CHAKRABARTY
- ABRARAHMED
ANUP JYOTI SARMA
S.C. CHAKRABORTY
"HAMIDUR RAHMAN (1))
D.K. CHOMAL
© . MD. A.H. LASKAR
ANTDAS
"MS. REETUJADUTTA
S.K. TEWARI
SHAH S. A. RAHMAN
P.C.BARPUJARI
- B.N. HAZARIKA
- “MXK. SHARMAH
* B.C.KALITA
.. DR.B.U.AHMED
" MU.MAHMUD
" B.N. SARMA BORDOLO!
SALAHUDDIN AHMED
" MRS. J. SAIKIABHUYAN
. NARAYAN CHAKRABORTY |
- SASHANKADASGUPTA
RIPUN BORA
'GUNINDRA NATH KAKAT!
* ANUPAM SARMA
“ KAMESWAR LASKAR
UK. THAKURIA
" JM.DAS .
MS. G, DAS LAHKAR
‘CHANDRA BORUAH
' “S.P.SHARMA
" BHUBANESWAR KALITA (/1)
N. K. GOLDSMITH
SURAJIT DUTTA
ANJAN J. SAIKIA
A.K-BARUAH (I}
"' BALDEV SINGH
" Y.S. MANNAN
- RAJSEKHAR . °
" PULINBISWAS
" MONOJ BHAGABATI
" SONESWAR DAS
" MRINAL SARMA
MRS. J. CHAKRABORTY
. MS.S.B. CHOUDHURY ™
.ON.MAHESREE
- N.N. BHUYAN CHOUDHURY

SARBESWARDAS
MRS.AMI B SARMA
AFTAB ALAM

COL (RTD.) M.GOSWAMI
B.K.SINGH

BAHADUR RAMCHIARY
TAPAN DAS (1)

RS, PUSPAGOGO!

MS. APARAJITA SHARMA
AJOY KR. DAS

BIMAL KR. JAIN
REKIBUDDINAHMED
MRINAL KALITA

MS. CHANDRAMA SARMA
K.D.CHETRI

MS. ANJANADAS
PARITOSH BANIK
ARUNABH CHOUDHURY
BHASKAR DUTTA

DULAL TALUKDAR
BHASKAR KR. SHARMAH
AK. SAIKIA
DINESHAGARWAL

MS. PANCHAL| BHATTACHARYA
MS. MAMON! CHOUDHURY
MS. TRIPTIDHARA DAS
SURAJIT CHAKRABARTY
MS. U. BHATTACHARYYA
MS. MOMIKSHYAARUNA (OZAH)
DIPTY SHIKHANEOG

MS. N. N.AHMED

MS. S.T. SARMA

H. B. GOSWAMI
KHIZIRULMONIR

MRS. K. K. CHOUDHURY
MS. MAMON DEKA

MS. DEBJANI SEAL
ABHIJIT BHATTACHARYYA (1)
MS. ECHO SHARMA
KALYAN PATHAK
MANISH GOSWAMI
MRINMOY KHATANIAR
SUMAN SHYAM
BEDADYUT! CHOWDHURY
MS. BORNALI BHUYAN
MS. BANTIDUTTA

MS. MOUSHUMI DEKA

MS. CHANDANA NAND!
SUNILAGARWAL

HARI KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM(1)
0.P. SAHARIA

$.S.DUTTA

AKHTAR PARVEZ

MS. N.S. THAKURIA

S.S. MOZINDER BAROOAH
DIPU MANI THAKURIA
JAINULABEDIN (Il)

JOGEN HANDIQUE

I.A. TALUKDAR

BIKRAM CHOUDHURY
NABAJIT BHARALI

MRS. H. M. PHUKAN
AR.MEDH!

MD. BABULUR RAHMAN
PK.PODDAR

M.K. MISRA

R.J. BARUA

B.K.DUTTA .

MRS. S. DAS BHUYAN
MRS. M. RAJKUMARI
ACHYUT OZAH

BIKAS HAZARIKA
S.K.DAS

~ RAHMATALI

DEVAJIT SAIKIA
MATIN B. U.AHMED

(3)

B. K. HAZARIKA
SONJOY SARMA

MD.A.J. ATIA

ASHIF AHMED

MATIUR RAHMAN
AK.BASFOR

D.K. JAIN

AJUNGLAAIER

H.B. SARMA

PRAJNAN C. DEKA

M.J. DAS

P.K. TALUKDAR

MS. K.M. PHUKAN

MS. J. RANI BORA
K.K.BHATTA

ASLAM KHAN (1)
PRANAB CHAKRABORTY
JAYANTA DEKA '
NAVAROON NATH
NAJROL HAQUE

MITHUN TALUKDAR
KANHAIYALAL GUPTA
B.S. BASUMATARY
N.P.DAS .
DHRUBAKR. SAIKIA (Sr. Adv.)
INDRANEEL CHOWDHURY
MRS. R. S. CHOWDHURY
SUBRAT BHUYAN (1)
MRS. M. SARMA BARUAH
J.P.DAS

HIRALAL MAURYA
KAMALAKSHYA DAS

MS. IPSITAGOHAIN

MS. DIPASHREE SINHA
MS. NIRUPAMA BARUAH
MS. PAPIA CHAKRABORTY
HAREKRISHNA DEKA
MS.APARNAAJITSARIA
G.B.DAS

DEBAJEET THAOSEN
S.K.MEDHI(ll) .
BEGUMR. A. SULTANA

- ALOK DEB

MS. ANUPAMA DEVI (R)
SIDDHARTHA BARUAH
S.R.RAJBONGSHI

K.K. BHATTACHARYYA
MS. MANJUSHA JHA
MD. KHORSHEDALI
ZAHANGIR HUSSAIN
S.N.DEV PUZARI
DIGANTAKUMAR MISRA

- MD. AFTABHUSSIAN °

MRS. N. S.AHMED ISLAM .
MS. GR. MAHILARY

.A. HAZARIKA
SHAJAHANALI

DHIMAN TALUKDAR .
U.P.BARUAH

MS. ARUNIMA SENAPATI
MS. SUJATA CHANGKAKOT]
A.L. MANDAL

UTPAL DAS (ll)

MRS. V. L. SINGH

ARNAB JAN DEKA
SUDESHKR. SINGH

" NIRAN BARAH

MRS.A. A. BEGUM
SONESWAR SAIKIA

J. P.CHAUHAN

DEBAJIT GOGO!
GAUTAMSOREN
AFSARUDDIN CHOUDHURY
SUNIL KR. SINGHA

MRS. B. BHUYAN

. ARUNNATH
*'MS. M. BORDOLOI

SADHAN KALITA \
CHINMOY BHATTACHARYYA 7% _
ANUPAM CHAUDHURY :
PRABAL KATAKI

R.K.BOTHRA

MS. NAVANITAMITRA .

RAM NAKSHTRA

S.N. RAY

D.K. SARMAH

MS.ANUPAMA DASS

L.K. BORAH

R.K.ADHIKARY

S.K. SHARMA

MISS. ANITADAS

MRS. M. CHOWDHURY

ZIAUL ALAM

SK. SINHA

ROMEN BARUAH

ARUPANANDA CHOWDHURY
NILADRI BHATTACHARYYA

MS. INDU PRAVAKRISHNATRAIYA
N.K. BARKAKATI

ASHIMKR. CHOUDHURY -

MS. S. HAZARIKA

RUPJITDE

D.J. DUTTA

R.K. SARMA

DINAMANI SARMAH
PARTHACHOUDHURY

B.P. SINHA

ROFIQUDDINAHMED
AISWARYYA SARMA

MS. A. BARUA

MD. NIZAMUDDIN SEIKH
DIGANTA GOGOI

SANJIB ROY

MS. KALPANA GOGOI (SARMAH)
ANIRBAN DAS o

ANAN KUMAR BHUYAN
PALASH DAS -
MS. BIPAAKKHI BORTHAKUR
DIPAK KR. DEY. o
PARTHAP. BARUAH

AJITKR. DUTTA v

MD. BAHARUL ISLAM (1} :

ABU SAYED

BHASKAR BARMAN

MS. BIJOYA BAIRAGI

PABITRAS. BHATTACHARYYA
SURAJIT BHARALI

MS. BABINA BEGUM

MS. NANDITA BHARALI

SUJIT KUMAR GHOSH
MISS.RUPALIMDAS
PRANAB SHARMA

MISS. M.M. BORAH

MS. BANTI BAISHYA

RADHA M. DAS

. PADMESWAR DEKA

ANUPAM CHAKRABORTY
ANGSHUMAN BORA

RAJEEV DAS

BISWAMBHAR SHARMA
HARGOBINDA BORUAH

MS. JTUMONI SHARMA

PUTUL CHANDRA GOSWAMI
RANJAN GOGO!

MISS. BASABI DAS

MS. RUPANJALI DAS

MANISH CHOUDHURY

NABIN DEB NATH

MRS. CHAYADEVI

MS. BASHARI SEAL

MISS. DEBALINA CHOUDHURY
MS. SMRITISHREE CHAKRAVARTY
MISS. SANCHITAROY ‘
MISS. ANJALI DAS



J

Yo

DIPAK KR. KALITA

NURUL I. CHOUDHURY
MD.A.K. HOSSAIN

MS. KAVERI MEDH! TALUKDAR

"KAUSHIK GOSWAM!

ABDURR. SHEIKH

MS. TAPASI DAS

RAJESH KR. BHATRA
SAGAR RAVI G.
PADMADHAR UPADHYAY
MISS. PEACE LAHKAR
IKBAL H. SAIKIA
DIBYAJYOT! BORAH
MISS. ASMINABEGUM
MRS. RAKHEE B DEB
MRINMOY DUTTA

BIMAL SARMAH

AMBAR BARKATAKI
MISS. BIPASHA SARKAR
MISS. RINI SHARMA GOSWAMI
SHAMIMA JAHAN
NILOUTPAL RAJKHOWA
R.K.DEV CHOUDHURY
SONIT KR. SAIKIA
GAUTAM KR. SARMA
SHAHABUDDIN MAZUMDAR
ABDUL MANNAF
RAGHUNATH PD.ROY
NURMOHAMMOD SARKAR
SUNIL KUMAR JAIN '
DIPENJYOTIDUTTA

MRS. BANANI DAS

MRS. R. BORO BORAH
MISS. REKHA DEKA

MS. N. MEDH! KALITA
MANASH GARODIA
JAKIRUL I. BORBHUIYA
MS. DIPIKA BORGOHAIN
DHRUVAJYOTI PATHAK
KAUSHIK HAZARIKA
DILIP BARUAH (It)
MD.ABDUL MATLIB
RAJIB HAZARIKA
NABASHISH GOSWAMI
DEBASHISH BATTACHARYA
NARENDRANATH JHA
RANDEEP SHARMA

MRS. FARIDABEGUM

- NEELANJAN DEKA

DEVASHIS BARUAH

"MISS. S. MADHURINEOG

. MRS. RUNUMI DAS
" MISS.B. MAYACHHETRI .

MD. M. R. HAZARIKA
TAPAN CH. DAS (ill)

. SANJAY KR. CHAKRABORTY

ROBIN KUMAR DUTTA
MRIDULKR.DAS

MRS. CHANDANA SHOME
MS. KANCHAN NEWAR
HRISHIKESHDAS -
PRABIN DAS

- MRS. SHAHNAZ BEGUM
- DEVAKUMAR DAS (1!

-~ MS. ROUSHANARA CHOUDHURY

RABINDRACH. PAUL -

MS.M. BHATTACHARJEE

MS. NAVANITABARUAH
UJJALKR. GOSWAMI
MRINAL KT. NATH

DURGA P, MANDAL

MISS. NAMITA CHOUDHURY
DILIP KR. JAIN (I1)

MISS. tJUMONI THAKURIA

- ARUN DEV CHOUDHURY

"MS: MUNMUN B. SARMA

MISS. RANJUMONI NEWAR

MOIRANGTHEMG. SINGH
SANDIP BHATTACHARJEE
NANDAN SARKAR
SOFIQUR RAHMAN

UDAY J. SAIKIA

PANKAJ KR. DEKA
IMRAN H. LASKAR

'MS. BANASHREE GOGOI

MD. KURBANALI
SAHIDUL H. SARKAR
GAUTAM SHARMA
DHRUBA BANIA
GAUTAM CHAUDHURY
SATYABRAT DEV SARMA
NARAYAN D.BHUYAN
KULAJITDAS

MD. ASLAM KHAN (If)
SAMIULMUNIR
SANTANU GOSWAMI
NARAYAN SHARMA

MS. PANCHALI BRAHMA
MISS. REHNA BEGUM(lI)

. MS.RAJICHETRI

DIBAKAR BORAH

MRS. MAITREYEE BORAH
JAYANTAKR. PARAJULI
BAPAN CHOWDHURY
UTPALKR. KALITA -

MS. APARAJITA SAIKIA
MRS. MEERA H. BORAH °
DEBABRATA SAHA

MS. MANOSHI SHARMA
MD. JAKIR H. KHAN
BIJAN'KR. MAHAJAN
ABHIJIT BHATTACHARJEE (1)
ARSHAD CHOUDHURY
PRANAB KR. DAS

MS. MITALEE LAHKAR
KHANINDRA LAHKAR
MS. MANJU BORDOLOI
SUSHANTAS. BAROOAH
MD. ASLAM

PRANJAL DAS

MS. PANNA SHARMA

MS. MONALISA KONWAR
SANDIK. DEOR!

DEBOJIT SENAPATI
RAJKUMART.SINGH
MS. TASFIA HUSSAIN

JAI KISHAN BAJAJ

- MS. JAYATI PURKAYASTHA

MS. PAREE GOGOI

AM. BARBHUIYA '
MISS. ARJUMANDA BHANU
BINOY PATHAK _
NITYANANDA UPADHYAYA
SANJIT SHIL

MS. JULIE MAHANTA

MRS. MADHABI SAIKIA
SANTANU KR. DAS

' MISS. D. PATHAK HAZARIKA .

SUBHRANGSU DHAR
PARAMAKUMAR GOGOI
MISS. GOPASUTRADHAR

. IKBALAHMED

SANJIB GOGOI

ABHIJIT BHATTACHARYA(I!)
SUDIPTOBHATTACHARJEE
PRAHLAD KR. BRAHMA

MS. JAGRITI RAJKUMARI

" KUSHRAM BORA

MS. DEEPALI KALITA
DEEPAK BORA
DIPANKAR PD. BORAH

" RAJESHKUMAR AGARWAL

MRS. SACHITRA BORA
RINKU MAHANTA

(4)

JAIDEEP PURKAYASTHA

~ ZAKIRULAHSAN
MISS. RINKI BISWAS
SANTANU RAJ GOGOI
MS.ARPITA PAUL
JOY DAS
DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK
MS. MOUSHUMI DAS
NEERAJANAND
SANKAR P. BHATTACHARJEE
MD. KOHINOOR {SLAM
SYED MUSFIQUR RAHMAN
SANJIB KR. SINGHA

- GAUTAM RAHUL

MS. ANITAVERMA
ANIL GOHAIN
MISS. ANUJITABORA
SANJAY KR. SINGH
MISS. SOBHANA SAIKIA
BRIJESH SHARMA
RATAN CH. DAS
NABAJIT NARZARY
SAFIQUL HUSSAIN -

- NASIR UDDIN
BIJOY CHETIA
SUBHAJIT BANIK
SAHADEV DAS
DR. K. UDDINAHMED
MD. A.Q. AKANDA
MD. FARID U. BARBHUYA
MISS. NIYATI KALITA
ARUP GOSWAMI (I1)
MS. RITAMAN! GOSWAMI
SHUROT ZAMAL SHEIKH
SUMAN CHETIA
RANJIT KR. GOSWAMI
JAKIR HUSSAIN SAIKIA

" KUNTAL SHARMA PATHAK

DEEPAKKEJRIWAL
MISS. AMI SAIKIA

MRS. RUBI G. GOHAIN BARUAH

MISS. JOYATI PAUL

MISS. ANOWARA MAZUMDAR
BIJOY KR. DAS (ll)
JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MS. PRATIBHA DEKA

MRS. S. BORPATRA GOHAIN
SYED'S. FAROOQUE
PARANGAM N. GOSWAMI
ANOWAR HUSSAIN (1)
ADITYAHAZARIKA -
SHIMANTANEOGI

RUPAK DHAR

RAJA JOY PHOOKAN
MANOJ KR. SHARMA (1)

MD. ROFIQULALOM

MISS. PRANATI DAS -
RATUL DAS

MISS. BAGMITA SARMA
MISS.P. R. MAHANTA
SANTANU BORTHAKUR
MISS. MITALI BHUYAN
MOYNUL H. CHOUDHURY (2)
JONABALIAHMED
BHASKAR NATH

ALIN SARMA

KULA PD. GOGOI

BIBHASH PATHAK .

MD. JYOTSHNAALI

MISS RUNMANI DEKA
ASHOK KR. BORA (1)
RANJAN KR. BHARALI
BIJAY KRISHNASEN

MISS. MEDHA LILAGOPE

DR.N.G. GOSWAMI -
KASHEMBHUYAN A~
MISS. LIYANARAHMAN
M.U. MONDAL

MISS. PARUL DA
JAYABRATA SINHA
MISS. BIJAYAHAZARIKA

" MISS. SUMITACHOUDHURY

DEBAJIT BARUAH

ABDUL KASHIM TALUKDAR
BiKASH SARAF

MS. AMYALIKAMEDR!
BABUL KUMAR DAIMARI
MISS. IVALINADEKA
SANJIB. GOSWAMI
SABYASACHI P. CHOUDHURY
CEBAKUMAR BORCOLOI
MANINCRA CHANDRA DAS
IAJLHOQUE AHMED

BATU KRISHNA BORAH
MISS. BANDITADEY

MISS. RANJITAVERMA
HARINARAYAN SARMA
MISS. DIPANJALI DEKA
MD.ALAM GEER

NUR ISLAM

AJOY KR. PHUKAN
ATALTEWARI

MISS WAHEELCA REHMAN
N.UNNI K. NAIR

NABADIP BAROOAH
JAVED ALI HASSAN

~ ANJAN KR. DAS

MISS JAYA CHANDA
NITESHBHATRA

MISS. DOROTHY ROY

MS. ARPANA BORAH PHUKAN
MISS. LIPIKATALUKDAR
MISS. MEGHALI DEHINGIA
MISS. RIMLY BARUAH

MS. BIPASHA.DAS

MS. PRANITA.DAS

MISS. BARNALI BARUAH

MRS. M. MAZUMDER DEB
ASHIM TALUKDAR

ABIDALI

D. N. BHATTACHARYYA _
MISS. SUDAKSHINA KHANIKAR
K.R.PATGIRI

RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS. KAVITAK. JAIN

TRIGIB KALITA

- SAIDUL ISLAM

MS. SHAMIMA BEGUM
DIPANKAR EAGCHI

JAGADISH CH. GOGOI

MISS. SWARNALI S. CHOUDHURY
HARIBRATA CHANDA - '
MUKUT CH. BHATTA

SUJNTKR. ROY

RAJUGOSWAMI -

NAMI G. KUNDU _
SHEKHAR CHAKRABORTY "~
OM P, AGARWAL .
MS. SUMITRA SARMA

MRS. BANDANA DEKA
TARUNBORA
MOTIRAJADHIKARL
BISWAJIT BURAGOHAIN

MRS. BOBY G. BURAGOHAIN
MISS. SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH
NAZMUL |. MAZARBHUIYA
PRASANTA HAZARIKA

MS. NAZNEEN AHMED
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MS. SIMA RANI DEY
MAINUL H. BARBHUYAN

- MUKT! RAMASKAR

MISS. BINITABARUAH
RAFICUL ISLAM (If)
BISWAJIT CHAKRABORTY
MD. RAFIKUL ISLAM (ll1)

. BINODAN TALUKDAR

MISS. MINERVA BARTHAKUR
MISS. NITU HAWELIA
RAHUL BEZBARUAH
ABUNASERUDDINAHMED
SANACHOWBA SINGHA
YUNUSHAHMED '
MISS. RITADEVI

N. ANIX SINGH

BANDANKR KAR

BIKRAM MALAKAR
MD.FAJLEY K.R. AHMED
AMZAD HUSSAIN
PHANINDRAKALITA
JITENPAYENG

MS.KABERI DEKA

PRADIP KR. KALITA(Il)
SANTANU BORA

KARABI KALITA

RAFIQUL ISLAM (IV) -
MASTER SHELIM

MRS. SUNITI KALITA
RAJIB BORPUJARI
DIGANTABARMAN

SAMIR DAS

ABDUL HASHEM KHANDAKER
ASHIM KUAMR BARUAH
SANJAY SINGH

MOHD. INAM UDDIN

" NEELOTPAL DEKA

MS. RUBINA SULTANA
P.D.NARR

MS.AYESHA SIDDIKA
MS. MALABIKA P. GOGOI
SRAVAN KR. TALUKDAR
HIFZUL 1. CHOUDHURY

" SUSHANTADAS
"AMIT JALLAN

ISTIAQUE ALAM

RAJIB CHAKRAVORTY
LASHM! N. DIHINGIA
RAKESH DUBEY
DEVJYOTI CHOUDHURY

* PRIYANKU SUND!

SUBRATANATH (ll)
MISS. GITY KALITA
ROSHAN MALOO (JAIN)
MS. ONTIMA SHARMA

- TAPAN ROY R
" MOINUL HOQUE ANSARY
~ MD. RAHMAT ALI (1)
- MISS. MARY GOGOI
. IDRISHCHOUDHURY
" MS. MINAKSHI BHATTACHARJEE

JYOTIRMOY PATOWARY
SHEELADITYA

. MADHURYAMAHANTA

RASIDUL HUSSAIN
MD. ABUBAKKAR SIDDIQUE

_ ABDUL AWAL
.SOHELALIM

JAHID M. A ’CHOUDHURY
MISS. JULFIYABEGUM

MD. HOSNUL HOQUE
TRIDIB BAIDYA

SANTANU KR. SARKAR
PRASANTAS. DEKA |

MS. BINITASWARGIARY
MISS. SNIGDHA DAS BORA
ATANU GANGULY

(5)

TALAT H. HAZARIKA
DIPAYAN DUTTA
GHANASHYAM DAS
DILIPDEY

MANOJ KR. SARMA (I1)
MRS. JENNIFER ZAMAN
MD. GIASH UDDIN
MUSTAKIM RAHMAN
PRANJAL BORTHAKUR
BIPULKR. DAS

ASHOK KR. BORAH (2)
MISS. PALLAVI TALUKDAR
SUKUMAR SARMA

RITU BARNA DEKA

MS. MOMITA BARAH

MISS. LIPIKA DEVI
SATYAJITK. S. THAKUR
AMAL KALITA

MS. MANJU AGARWALA
MOBARAQUE HUSSAIN
PURBADRI BANERJEE
MAZHARUL ISLAM
MRIDUL KR. BORAH

MRS. NANDITANATH
MISS. KALPANA TALUKDAR
MS. MITALI GOGOI

MISS. RULI BARUAH
DIGBIJOY MANDAL
SANTANU PARASHAR

MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS
MISS. NASHREEN AHMED
MISS. NILAKSHI BARMAN
SAIKH MD. A. PAHLAVI
MRS ABHINANDITACHAKRABARTY
MANASH HALO!

MISS. SUSMITAKANUNGOE
MS. TEENA SHARMA

MS. MANISHA SARMAH (I1)
MISS. BARASHA DAS
SAMUDRAGUPTADUTTA
MISS. KABITAGOSWAMI
RAJEEB KALITA
TRIDEEPBARUAH

MS. AFSANA IRFAN

MRS. DIKSHA H. BAROOWA
KRISHNAKT. DAS (1)
NAYAN MONI HAZARIKA
ZAKIR HUSSAIN (l)
ABDUS S.AKAND

MRS. SABINA YESMIN (II)
MRIDUL MAHANTA

MRS. SONGITAMAHANTA
ABDUL GONI '
TILAK R. SARMA

MD. BAHARUL ISLAM (I1) .
MOHENDRA DEKA

MRS. B. DAS SARKAR
IFTIQUER RAFIQUE

KAMAL K. GOSWAMI
BHASKAR JT. DAS
BIBEKA NANDA GOGO!
DHRUBOJYOTI CHAKRABORTY
ARUNANGSHU DHAR

MS. SHABANA AZIZ CHOWDHURY
TAPAN RANJAN DEURI
MANOJ KR. SARMA (ill)
MRIDUPAWAN GOSWAMI
AMLAN SARMA

MS. MADHURIMADUTTA
AMIT GOYAL

YADAV P. DAS

JAGAT CH. BORAH
ANGSHUMAN SARMA

MS. TINKU SOM

MD. IMRUL HASSAN

MS. APARAJITA BHUYAN

. BHUPENSARMA
AZIMH. LASKAR
MRS. SUNITAM. CHOUDHURY
MS. ANJU AGARWAL
MS. JULIE BEGUM
RUPAM SARMA
JASHADHIR DAS
KAJIMUL H. BARUAH
MRS. DAISY B. GOGO!

. UJJWALKR. DAS

DIGANTA SARMA
PARTHIV K. GOSWAMI
MS. PRITI REKHA BARUAH
MRS. CHIROO ROY SARKAR
MS. USHA DAS
MS. BIJITASARMA
MD. SHAFIQUE KHAN
SAMEERAHMED
BIKASH JAIN
MS. QUEEN DUTTA
MS. PRITI BORDOLOI HAZARIKA
MD. SARIF UDDINAHMED
ASHIMA DEV! KALITA
RAMA SHANKAR THAKUR
RUPJYOT! BARUAH
PANKAJ SARMA
MILAN KUMAR NEOG
MS. PANKHI BORAH
SAMRAT SAHA ROY
SYEDABDUL MUSSABIR
LAL MAHMUDUR RAHMAN
BIKAS PRASAD
PRANAB BORAH (I1)
MANAS PRATIM HAZARIKA
MS. MONA MALLIK
RAJARSHI MALLA DEKA
MRS. NIKITABAROOAH
JBIDHAN DAS f
KAUSHIK PATHAK
RANJAN SARMAH _
SANTANU PRASAD DAS
GAURAV KHANDELIA
MISS. AMRITARAKHRA
MS.ANZITASAIKIA
ABHIJIT SAIKIA
SARAT CH. KHAUND
MRS. LIPIKA KALITAKUMAR
MS. MARAMI PATHAK

KATEMAN HOQUE KHANDAKER
SURAJ BHAN PRASAD N
JAHANGIRALOMAZAD =

MS. SABITAHALO!
MISS. KRISHNA DEKA
MRINAL KUMAR BORO
DEBASISHDUARA

" PARAG SAIKIA
DIBYAJYOTINEOG
MD. YAHAYA SIKDAR
DHIRAJ BARUAH
SUVAJIT CHOUDHURY
MISS. NANDITA SHARMA
MISS. MOMI DUTTA
RAJIB DEV
ROFIQUL ISLAM (5)
MISS. MINATI KURMI |
SAJAL KUMAR SINGHA
MS. SANGEETAKHATANIAR
CHANDRA SEKHAR RAY
PANKAJ PROTIMDUTTA
MS. RANJITA SAIKIA
APURBA MUKHARJEE
RAKESH BAISHYA
RAJANI KANTA SHARMA
MONONJIT BARUAH
MS. KINGKINI THAKUR
MS. ANITAMEDH!
PURNA CHANDRA SARKAR

MS. RUNUMI DUTTABHUYAN
MS. FORMIDA HUSSAIN

MISS. SMITABHATTACHARJEE
BIKASH GOGOI

RAJIVKUMAR DEY _
MS. CHANDANAROY TALUKDAR
LALAN PRASAD THAKURIA
ABANI DEKA

MS.TANUSHREE DAS

MADHAB CHANDRA KALITA
MRIDUL KUMAR DAS (2)

MRS. SHAHINAPARVEEN HUSSAIN
MS. SEWALI SARMA

ARIFUL ISLAM

BHRIGOO KUMAR KASHYAP
MOTIUR RAHMAN (3)
DIGANTAKALITA

SYEDA KHALIDANARGIS

MRS. LOPAMUDRAGOGOIAHMED
ASHOK KR. SHARMA

MRS. SEEMAAGARWAL
DEBANGA PHUKAN
UTTAMDEKA

SHAZZAD HUSSAIN

* BHUBANESWAR KUMAR

NILOOTPAL DAS

SONADHAR MiILI

SAMARESH SINHA
MANOWAR HUSSAIN .
ANUJKR. GOGOI'
OMPRASAD SUNAR
ALKAMAL AMINUL HUSSAIN
MAYURI BORKAKOTI

ABU JAHID MD. SHAHIDULAZAM
MD. ANOWAR HUSSAIN
MAKHAN PHUKAN

MRS. SHEELAAGARWAL
ZUNAID KAHLID

MISS. DEVALAKSHMI CHUTIA
MISS. DULUMONI DAS

MISS. JEUTI BEGUM

MD. MEHDI ALAM
HRISHIKESH BURAGOHAIN
NOBOJYOTI CHOUDHURY
MRS. MITALI SHARMA

MRS. NAZMIN SULTANA
FARIDA AHMED BHUYAN
DEWAN MUBASSHIR HUSSAIN
MRS. ANURADHA GAYAN
MRS. PAPIADEY

JACKLIN LASKAR
PUTULKR.BORAH
KULDEEP ROY CHOUDHURY
NEELAKSHI SARMA

ANUP MRINAL DUTTA
AHAMMAD ALI

ASHA RANI BRAHMA
SHANTANU KR. GOGOI
PORAG JYOTI SAIKIA
BIKASH SHARMA'

MD. HAIDARAL!

ANUPAM SAIKIA

MRS. BIRINA CHAKRABORTY S.
NURUS SUFALASKAR

MISS. MINAKSHI DAS .

MRS. RIBADAS KAKATI .
MUKUT SAIKIA

MD.ARIF

MD. JAHIR UDDIN

MS. PALLABI G. BARUAH
JAHNAVI BARUA ,

MS. ANJU MONI B. GOGO!
MS. JERINA BEGUM

MD. NURULABED

MANISH MORE

RANA SINGHA

RAJKUMAR PATHAK



- NAVANEET KR. BARUAH

. 'RANJAN JT. SARMA.

- BIPRADEEPDEB
" TILUTTAMAYOGI-

- ANJANKR. NATH
A.F.NASIR UDDIN MOLLAH
SURAJIT MALLABARUAH
SUNANDAN KHOUND

* MD.AMIL HUSSAIN -
-GAUTAM GOSWAMI-

* . ANNAK, PHILIP (SHOBHA)

. ABUMOTIUR RAHMAN

~MUZAMILAHMED
MISS. KALPANADUTTA -
MISS. RASHMI CHAKRAVARTY

'ROSELEENHAZARIKA
NISANTAGOSWAMI
PALLAVI DEKA
ABDUL RAQUIB
KALYANI KATAK!

INDRAJIT BOROOAH
PRANABENDRA DAS
DR.K.M. BAHARUL ISLAM

- SAMARDAS =

- HIMAN CH. SARMA
- MALABYA PATHAK
" MD. HARIQUL ISLAM BHUYAN

.~ M.INAMULHUDA
- PRAKASH SARMAH

- ARNABDUTTA -

~ MRS. BANANI CHAKRAVARTY

APARNABARMAN DUTTA

ABDULMATIN AHMED

JYOTI PRAKASH DAS
RUHINI KUMAR DUTTA

" RANJAN BARUAH (2) ©
'MISS: FARIDABEGUM (2)
ASWINIKR.SHAH =
_MOLLAH KHAN -
BARASHA SAIKIA. .
'GITARTHADAS

- JAYASHREE K. PATHAK

' PRANAB KR. MAZUMDAR
'DEBIKADAS

* RIMJHIM SHARMA -

MRIDUSMITASAIKIA -
ABANTEE DUTTA’

. ABU TALEB SARKAR
* . NAYAN MONI DUTTA' :

. DIPAKKR. JAIN _
*. JAYANTAKR. BRAHMA
. PURUSOTTAMPATWARI

~ JHUMAGOGO!I -
SHARBESHALIAHMED
DR, UTPALJEET BARUAH
. ABDUL KADDUS -

. MITALIDUARAH -

. SUBRATA SARMACHARJEE

- ANJANA GOHAIN CHOUDHURY
" PAWANKISHORE SINGH
" DEWAN FAKHARUDDINALIAHMED
. NOORJAMANAHMED
‘BILLAL HUSSAIN (2) -
- PRANAB PRATIM BARUA
. PRONOY KR. GHOSE
" MRS.KANANDEVI"
MISS. SANGEETADAS -
- KANKAN KALITA
" SURAJKR:DOLOI"
SOFIQUL ISLAM -~
.. PLABITASAIKIA
“ANKITTODI -

. MISS. KARABI. SAIKIA

. ~MRS. HIRABARUAH
MISS. KAKALI SAIKIA

. NARAYAN SARMA (11)

MD. SAMINULHOQUE

(6)

MISS. MAMONI BORUAH
MONUJPEGU

DEVANJAL BORA

SALAH UDDINAHMED

MD. MEHDI HASSAN
JESMEE HUDA

MISS. PALLAB! BORGOHAIN

* MOMI BHARAL!

DIPANKARNATH
MISS. KABITAGOSWAMI (1)
MS. KABITADUTTA

" SANJOY KR. ROY

MISS. REKHARAN! KAKATI
TARUN KALITA

ABHINAY KR. GUPTA
AVEEKDEY .

AMIT GOENKA

RANJAN DUTTA
SIDDHARTHA BARUAH (1l)
MD. FAKHRUL ISLAM
DEBASISHMAZUMDER

" ASHIM CHAMUAH -

MISS KANTABARPUZARI
MRS.ANITADEVI (If)
MISS URMILA BHARALI

- . ROFIQUL ISLAM (6):
JUN MONI DEKA

MISS RUNUMANI KALITA
KRISHNAKT. DAS (1i).
SAILENDRADAS

MRS. PURNIMA B.BORDOLO!
MS. LIP| BUZAR BARUAH
MS. SABITABORAH

MS. SANDIPAAGARWALLA

~ JAYANTA KALITA

HEMENDRAKALITA -
MRS.ANGITA SAIKIABAIDYA
JAYANTAKR.DEKA ,
MISS JAYSHREE PHUKAN

MS. ZERIFAWAHID

MS. JURI LIKHOK

MS. MANIKA MAZUMDER (DAS)
HAAMIM KUTUB JAVED AHMED

GAUTAM PATOWARY
. MRS. JAHNABI BHATTACHARJYA

MS.ABIDAKHATUN

_ KANAK SARMA

DEBENSAIKIA .
KISHORKR. KALITA

. BAISAMK.ACHYUT

SURENDRASAHU
NABAKRISHNA DUTTA
MS. PARISMITADAS

MONI KANCHAN BORA

. MD. MONIRUZZAMAN SHAH

SUBHAM DAS

' MS. JAYSHREE BARUAH

MISS NIMSHIM VASHUM

- MISS SUBHADRAACHARYYA

MISS LINA RAY CHOUDHURY

" JAKARIA CHOUDHARY

MS. SANGEETAACHARJEE
MS. SUCHITRA D. CHOUDHURY
BIKASH SINGH SHAH!

" MD.NURUDDINAHMED

PUNAMDITA RAI BARUAH
BIBEKANANDA CHANDA
KULESH GOSWAMI

- TULARAM GOGO! .- .

A.T.HABIBAHMED |

. KHABIRUL ISLAMMAZUMDER

MISS PALLAB! GOSWAMI
MD. MUSTAQUEAHMED LASKAR

- KISHORE KALITA

GHANSHYAM AGARWAL

* KASHMIRI BORUAH

MS.JUPITARADAS

 MS. BEGUMBE-NOJIRAHMED
ASHRAF AHMED CHOUDHURY

WISE IMRAN

PRAKASH KR. BAROOAH
BISWAJIT DEB

MISS WAHEEDA SULTANA
MS.LAXMI SHARMA
MS. MANJULA SIKDAR
NABAJYOTI BORDQLOI -
KHAYER UDDIN

* AKRAMHUSSAIN - 4
MRS. SUMATI CHAKRABORTY

MS. RITA KAKAT!

'DELMAHAMMAD KHAN

GHANSHYAM JALAN
NAVA KR. KALITA
JAHIRUL ISLAM

KUMUD KONWAR

MD. KHALILUR RAHMAN
MANOJ KR. DOLEY
SYEDFUAD CHISTIE
INDRANIL LAHIR!
SABAH-AL-ZARID

- PARESHCH. DAS

RAMENDRANATH.DEV SARMA
DEVOJIT GOSWAMI

MS. NIYAR MAN! DEKA
AMITABH CHAKRABARTY
AKHILESH LAL
ANKUMANINATH -

UTPAL SARMA

AMIT KR. DHAR

ATOWAR RAHMAN -

- ANZIRALIMIR

MD. SAHINUR ISLAM
NAZIRHOSSAIN

ABDUL MALIK CHOUDHURY -

BHARAT BISHAYA

PRANJAL UPADHYAYA
BISWAJIT RUDRA

LOHIT GOGO!

PANKAJ KR. DAS
MISSRISHMITADEURI- .
HANNANUL AHMED:

MRS. SREE PRIYANAIR
ELIASAHMED _
MISS SANGEETA SONOWAL
MD. FUZAIL AHMED LASKAR
MADHURJYACHOUDHURY

MS. JAHNABEE HAZARIKA - -
. MISS BIPAKSHI MOHAN

MALAY KANTI DAS

MISS MARAMINEOG

ARIJEET GANGULY

BIJOY GOSWAMI
SUBHANGAM BORDOLO!

MS. MONALISHA BARUAH
DHRUBA JYOTIDAS .
DEEPAMBORAH

AMAR CHETRY

LUTFAR HUSSAIN MAZUMDAR

“JITULROY.

KOBAD HUSSAIN SAIKIA
PANKAJ CHOUDHURY
MISS MUNIYA PURKAYASTHA
HRISHIKESHBARUAH
GHAUSULALAM -
MD.HUMAYUNKABIR
MISS ROUSANARA BEGUM

KUMAR MANORANJAN HALOI ‘

MISS MUNMIDEVI
MS.BANASRI BHARALI
NIRMAL KR. LASKAR
MISS PARIJAT DUTTA'

- MS. RINARONGMEI

NOZRULAMIN
KUSHAL SAHARIA

SYED SAMSULALOM RAHMAN' .
M. IMRAN HUSSAIN- :

RADHE SHYAM <,Hoy4AN
MS.SARBARI NATH

~ MANASH DAS

MONJIT CHETIA

F.. CHOUDHURY

DILIP KR, SAIKIA

PROBHAT BANDHU DASGUPTA
MS.KRISHNAGOGOI . - '
NITYANANDA BHUYAN

- SOURABH JYOTI DEHINGIA

MANOJ KR. DAS
RITU SARMA :
AKRAMUL HUSSAIN .

MRS.NEENAGOSWAMI -
' ARUPSARKAR
. GAUTAM CHAMUAH

DITULDAS . .
PRANJIT TALUKDAR .
DIJENBORAH - -~

UDAYAN SARMA

MS. HIRA CHAKRABARTY
UJJAL CHOUDHURY | -
ARUNABH CHOUDHURY (2)
DHRUBAJYOTI GAGA!
UPENDRANATH CHATTRY

MISSANGJEETAMAHANTA, -

MISS LUNA SAIKIA

MS. KRISHNA LAHKAR
DIPTAMAN LAHKAR
MS. NUSRAT JAHAN
GAURAV SINGH

JOYRAJ BORAH

GULAM ZAFFAR AHMED
GOPAL CH. AGARWALA
SANKAR PRASAD MORE"
RUPJYOTIBORCOLOI -
BISHNU PRASAD KUMAR
SABDA RAM RABHA .-
MS. FARIDAAHMED

MS. MONICA KECHIl -

MS. NIBEDITABARMAN
MD. MOMIN SULTANALI
PRIYANGSHU GOSWAMI

- PRANAB BORAH (2)

MD. SHAHINUR ISLAM -
MISS REKHARANIDEY .-
MS.BHARATIDAS . -
MISS SHIKHA RANIDEV! .
MS. SANYUKTA BARUAH
DIPAMHAZARIKA -
MRS. URVASHI SHARMA -
MS. GARGI HAZARIKA .
SIMANTAGOSWAM! -

" KANDARPA BORUAH

MS. PALLABI BORA

-~ 'MS.PRANAMITANEOG
- MS. MINAKSH! GOGOI

MS. MOUSHUMI PHUKAN -
MS. RASHMI BORAH
RAHUL BHATTACHARYA -~
MANJIT KR.DAS . -
JAHIDULISLAM .~
KULAJITMEDHI . - -
MS.NORNEHAR NASRIN

MD. NURALOM REJAUL KARIM

AMIT KABRA
AH.M.REJWAN CHOUDHURY
ASHIMROY . '

- GAUTAM JYOT! SAI_KIA,
" ABDULAMIL TARAFDAR
-MS.EMILLYDEY . .

MS. MURPHIYAAHMED

- ANUPAM SARMAH (2) " .

ATUL. CHANDRA SARMA (2)
GIAS UDDINAHMED (2) -

- LAXMAN SIKDAR -

BAHARUL ISLAM KHAN
MRS. KHODEZA NAZNEEN

SIRAJUR RAHMAN BARBHUIYA' N

ABU YOUSUF CHOUDHURY
MS.SUNITAROY =~ -
MS. PRITISHREE DEKA
MD.ABDUS SATTER
BANIBRATA PUSHILAL
ABU SHAHID AL-IMAM

i 1



- MONOJIT BISWAS

KARTIKDEY

“* TAPAN BHARALI
‘MANISHERIAJ

ABHIJIT DUTTA
JYOTIRABHA

© ANAND KUMAR SAHU

KABIN SAIKIA

- AKRAM HUSSAINALAMGIR
* BHASKAR BARUAH
MRS.MAMON SAIKIA SUNDI

‘SOLEMAN SIKDAR
LUHIT MOHAN

. CHANAKYA S.HAZARIKA

JOYANTAKR.BORDOLOI
UTPALDUTTA

" MRS.TAHIRAPARVEEN
MS.ASPIYAAHMED

MANASH J.BORTHAKUR

- BIJAY KRISHNA SARMAH

~ "SAILENDRA DEKA

" MS.PRANJOLLY BARUAH
© ABHIJIT KHANIKAR

‘MS.RESHMABEGUM

© NAYANJIT DAS
* TRIDIBBOROOAH
- DWIPEN BARMAN

JHARNA SAIKIA
MUNMI BURAGOHAIN

" ARNAV DAS

NARAYAN UPADHAYAY

NIRMAL KALITA

SANTANU CHAKRABORTY

" MOINUL HOQUE TALUKDAR
"~ JYOSHNA GHETRY

BIPUL BURAGOHAIN

" SHOAIB MD. MOLLAH

RANJT MEDHI

- CHIRANJIT PHUKAN

PURABI MAHANTA

. MOFIDUL ISLAM

SHAFIULALOM

Received from the executant,
- satisfied and accepted

, :- Advocate

MRINALI DUTTA

MONALISHADUTTA

ABDUL MOBARAQUE

PRABIN KR. KALITA
MANJULIBORO

CHANDANA PATOWARY
RAIHANAYASMIN
DIPAKBORAH

SARASWATI DEVI

BABUL HUSSAIN

RINKUDAS GUPTA

BHASWATI RAY CHOUDHURY
MEGHALI BARMAN

INADAS

ASHIT BARAN ROY

MOHIBUR RAHMAN

K. LORENI REGINAYANTHAV
JALAL U. N. MD. LASKAR
SHAHILAHAQUE CHOUDHURY
ABHIJIT CHOWDHURY
SILPATIBREWALA

BITOPI BARUAH

SABIRAHMED CHOWDHURY
PANKAJ KUMAR DAS

ABDUR RAKIB ANSAR!
ABDUS SABUR CHOUDHURY (If)
NITUL BORUAH
JAYANTAKUMAR GOSWAMI
MADHAB SAIKIA

DIPAN KUMAR BORAH

PAPARI PATHAK

MD. M. HUSSAIN CHOUDHURY
KAMAL KRISHNA PARASAR
ABDUL AWAL DEWAN
MONALISABHATTACHARJEE
MEHDI MASOOD KHANDAKER
REEMADEWAN

NILAKSHI BORAH

PALASH PROTIM BORTHAKUR
ABHUIT PATHAK -

BIPUL SARMA (il)

MARAMI BARMAN

~ melusin the case

And Accepted

(7)

TARIFABEGUM
MOUSUMI G. DUTTA
ABDUL WAHAB
DEBASHRI DEVI

" ARUPJYOTI GOSWAMI
HIRAK KUMAR BARUAH -
SMRITADEKA :
PALASH MONI TALUKDAR
MOSTOFAHOSSAIN
JUSHMITABORAH
MEETU JAIN
BIMAL CH. DAS
SIMANTADASGUPTA
PRABHA CHYAUNAL
MUSTAFA KAMAL ALl
DEBASMITAGHOSH
PALLAV! PHUKAN
VIBHADWIVED!
GANESHPEGU

- PAHMIDAKHATOON ZANNAT

MITALI PATHAK
MAHESH AGARWALLA
BANASHREE BAISHYA
MRINAL JIBAN BARUAH
SHAZIDAAHMED
TONMOY BARUAH -
FAUZIAKHAN -
NITU MON! SINGHA
KABYASHREE DIHINGIA

© ABHIJIT RANJAN HAZARIKA
RAFIQUE ULAH
SURAJIT BORAH
PREETIREKHA BARUAH
GAGAN BOKALIAL
MEENA KUMAR| PRADHAN
RAJIVSARMAH :
PARTHAJIT BARGOHAIN
FIROZAHMED
DIPANJAN CHAKRAVORTY -
ZIAULAHMED
MRIDULADEOR! -
SEHNIMAHASNAIN .-

................................. will lead
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Execution Petition (C) No. 13 /2011 :
In O.A. No. 94/2005 P §"“
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Shri Pradip Kumar Saikia --~------ Applicant.» & ‘w20 %
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Union of India and Others ---------- Respondents S ¥
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COUNTER /REPLY BY THE RESPONDENTS.

FACTS OF THE CASE:

1) The Applicant Sri Pradip Kr. Saikia was. initially appointed as Field
Worker (Junior) on 2.6.1986 in the establishment of Regional Medical
Research Centre N.E. Region, under Indian Council of Medical Research,
(ICMR) Dibrugarh , though the respondents invited application for selection |
for the post of Field Worker (Senior) accepting his candidature which he had - L
offered perusing to the Employment Notice dated 28.11.1985, but he was

offered appointment as with the Field Worker (Junior) on the ground that he

lacked experience for the post of Field Worker (Senior) and accordingly he

had accepted the post of Field Worker(Junior).

The applicant was granted financial up gradation under Assured
Career Progression (ACP) scheme w.e.f. 09.08.1999 in the pay scale of ¥
2610-3540/, but being not satisfied with the said ACP he had filed
representation dtd.21-02-2000 praying for his promotion to next higher post
of Field Worker (Senior) in the pay scale of ¥ 3200-4900/- p.m. Thereafter on
18-06- 2003 the applicant was promoted as Laboratory Attendant w.e.f.- 12-
06-2003. in the pay scale of ¥ 2610-4000/. But as per applicant ~,he is entitled
for\ the post of Field Worker (Senior) which is equivalent to the post of

- | /\,/*m Lafzoratory ASSIstaljt .And according to him he had accepted the post Qf

«
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Laboratory Attendant under protest, thereaftér,_he had subrr{utted
representation on 30-07-2003, contending that the post of Field Worker
(Senior) has been re-designated as Laboratory Assistant ,but the post of
Field Worker (Junior) has not been re-designated and the post and scale of

. Laboratory Attendant is equivalent to the post of Field Worker (Junior). The

pay scale of Laboratory Attendant is not enhanced pay scale to that of Field
Worker (Junior) and the pay scale that the applicant had already received in
the month of August,1999. lnétead of promoting the applicant as Field
Worker (Senior) the applicant has been given the scale of Laboratory
Attendant.

Being aggrieved the applicant had filed an Original Application being
OA No. 94/2005. After hearing the parties, perusing the written statement this
Hon'ble Tribunal was pleased to allow the Original Application with following
Observation/Directions, vide its judgment and order dtd. 22/9/2006.

In para-11 of the said judgment it is stated that “Admittedly at the time
of up gradation under of ACP scheme the applicant was drawing the pay
scale of Laboratory Attendant. According to the applicant the next post of
promotion was Filed Worker (Senior), which was equivalent to the post of
Laboratory Assistant. The applicants line of job was directly related to the job
of Filed Worker (Senior) and Laboratory Assistant. The job is not related to
the Laboratory Attendant and pay scale of Filed Worker (Junior) and that of
Laboratory Attendant is almost same.....

In para-12 of the said judgment and order the observation is made by
this Tribunal is that “in the conspectus of facts and circumstances we are of
the considered view that the up gradation made to the applicant to the post of
Laboratory Attendant is not justified and the applicant will be entitled to the
pay scale of Filed Worker (Senior) on ACP if the applicant is otherwise
eligible” |

In para-13 of the said judgment it is stated that “The Respondents are
directed to consider the same and grant the benefit to the applicant at the
earliest. In the meantime the status quo as of now will continue. However,
considering the entire aspects it is made clear that the applicant will be

5 Coin mm*ﬂmrtu T, (
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entitled to the benefit notionally till the date of |S‘suaﬁ¢semoﬁ?hé“ Srder. Thl

M
shall be carried out within four months from the date of receipt of this order in
convening a DPC if required.”

Being aggrieved by the aforesaid Judgment and Order dtd. 22/9/2006
passed by this Tribunal, the present respondents had preferred a Review
Application before this Hon'ble Tribunal but same was being dismissed on
10/01/2007.

Thereafter, present Respondents had preferred a Writ Petition being
WP(C) No. 460/2007 before the Hon'ble Gauhati High Court for setting aside
and quashing the Judgment and Order dtd. 22/6/2006 passed by this Hon'ble
Tribunal in OA No. 94/2005. However, the Hon'ble High Court was pleased
to dismiss the aforesaid Writ Petition vide its Judgment and Order dtd.
23/12/2009.

~And after Judgment and Order dtd. 23/12/2009 passed in WP(C) No.
460/2007 by the Hon'ble High Court present Respondents had taken due
steps to comply the judgment and order dtd,22/6/2006 passed by this
Hon’ble Tribunal. -

The, Regional Medical Research Centre, Dibrugarh, had referred the
entire matter to the ICMR Head Quarter, New Delhi for further necessary
action, and accordingly the Director, RMRC, Dibrugarh was informed vide
letter dtd. 7/5/2010, that the Competent Authority has decided to implement
the order of the Hon'ble Court in respect of the applicant since he was
recruited as Filed Worker (Junior) and the next sanctioned hierarchy is Filed
Worker (Senior), he is entitled to ACP to the scale prescribed for Filed
Worker (Senior) i.e. ¥ 975-1540/- (Respondent scale ¥ 3200-4900/- under
V-CPC) w.e.f. 9/8/1999 subsequently the post 6f Filed Worker (Senior), and
Laboratory Assistant being in the same scale of ¥ 3200-4900/-, and revised
to X 4000/- -6000/- as per the letter No. V.25011/106/2003-R dtd. 01/9/2005.
And accordingly RMRC, Dibruragh was advised to grant the applicant the
ACP w.e.f. 9/8/1999 to the scale of T 3200/---4900/- and revise the scale to ¥
4900/----6000/— w.ef. 01/9/2005 and he will be eligible for promotion to
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Laboratory Assistant as and when the post falls vacant as per the seniority

. A
list. §

And thereafter vide Office Memorandum date 24.5.2010 issued by the
Administrative Officer for Director RMRC, granted financial up gradation
under Assured Career Progression (ACP) Scheme to the applicant at ¥ 3200-
85-4900 (i.e. the scale of pay prescribed for next sanctioned hierarchy in the
Centre) w.e.f. 9" August 1999 with permission for revision of his scale of pay
from ¥ 3200-85-4900 to ¥ 4000-100-6000 with effect from 1% September
2005. Further, promotion of the applicant Shri Pradip Kumar Saikia to the
post of Lab. Attendant in the scale of pay 2610-60-2900-65-3300-70-4000
w.e.f. 12" June 2003 as per recommendation of the Department Promotion
Committee Vide Order / letter No.RMRC/Dib/Adm-28 (OPC)/2003-04/961
dated 18-6-2003 is hereby cancelled. And, re-designated the post of
applicant as Attendant (Services) as per guidelines contained in the council's
letter No.6/01/2007 Adma-li dated 30-12-2009.

A copy of O.M. dated 24.5.2010 by which
financial upgradation is made through ACP
scheme to the applicant is annexed as
Annexure No.1.

That as recommended by 6™ CPC, all the earstwhile group-D staff (
both matriculates and non-matriculates) of ICMR Institutes / Centers / Hqrs
might have been upgraded to the Grade Pay of Rs.1800/-. All such
employees may now be re-designated as Attendants (Services). The Director
/ Director in charge, being the appointing authority for these categories of
staff, may deploy them for various duties as per need and requirement.
These categories as per VI CPC recommendations will get only ACP and will
not form part of Technical & Engineering support Cadre. Moreover, qualified
employees can complete for LDCE for the post of Technician ‘A’ in the Cadre
pay of ¥ 1900 as per the special provision made in new Technical RRs
issued on 4.11.2009. Same information was furnished to all the ICMR
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A copy of letter dated 30.12.2009 issued
from by ICMR is annexed as
Annexure No. 2.

In reference to the Office Memorandum dated 24.5.2010, the pay of
the applicant, in scale of pay X 3200-85-4900 has been fixed at ¥ 3200 w.e.f.
9.8.99 with date of next increment as applicable, and again the applicant was
allowed to draw higher scale of pay ¥ 4000-100-6000/- w.e.f. 1% September
2005 and his pay is fixed at ¥ 4000/- w.e.f. 1/9/2005.

Consequehtly upon revision of pay scale as per 6" CPC, pay in the
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pay band and Grade pay to Mr. Pradip Kumar Saikia, w.e.f. 1/1/2006 which

was granted as follows.

Pay in the pay band ¥ 7440.00 + Grade Pay ¥ 2400.00 = ¥ 9840.00
(Fixed) in the scale of pay (PB-1) ¥ 5200-20200/- w.e.f. 1/1/2006, with all

subsequent annual increment benefits.

A copy of O.M. dated 12.1.2011 issued is
annexed as Annexure No.3.

Vide O.M. dated 3.2.2011 and-23.3.2011 the Applicant was granted
financial benefit under Modified Assured Career Progression (MACP)
Scheme w.e.f, 1.9.2008. |

A copy of O.M. dated 3.2.2011 and
23.3.2011 are annexed as

Annexure No. 4 and 5 respectively.

And accordingly the applicant has been paid an amount of ¥ 1,55,519

after deduction of Income Tax and the said amount of ACP which was duly

received by him and the applicant had also received I 32,349/- on account of
MACP which was paid on 24.6.2011.

: Copies of arrear pay roll alongwith the
acquitants roll for payment of ACP are
annexed herewith as |

Annexure No. 6 Series.
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Now it is to be mentioned herein that in terms of Judgment and Order
dated 22.9.2006 passed in O.A. No0.94/2005 the respondents had already
paid to the applicant financial benefit by granting pay scale of Field Worker
(Senior), subsequently re-designated as Laboratory Assistant, on ACP and
MACP, which was duly received by the applicant, as such the respondents
had already complied the order of this Hon'ble Tribunal.

It is pertinent to mention that in regard of consideration of promotion of
the applicant to the post of Field Worker (Senior), now re-designated as
Laboratory Assistant w.e.f. 1.1.1996, to be stated as follows:

One post of Laboratory Assistant ( Group-C) at the Regional Medical
Research Centre, Dibrugarh was vacant on 1.2.2008 and in order to
selection of a suitable candidate for the post of Laboratory Assistant (Group-
C) at RMRC (ICMR), Dibrugarh, the Departmental Promotion Committee
(Junior) was constituted. And the proceeding / minutes of the Departmental
Promotion Committee (Junior) held on 22™ /25" August 2008 at the RMRC,
(ICMR), Dibrugarh, for promotion to the post of Laboratory Assistant (Group-
C) in the scale of pay ¥ 4000-100-6000/- (As per recommendation of Part B &
C of 5" CPC) for the Council's Regional Medical Research Centre,
Dibrugarh. The Committee after careful examination of all the papers placed
before the DPC, such as seniority list, confidential reports, Integrity
Certificate, Vigilance Certificates etc, roster position for reservation for
SC/STs, recommended one Sri Robin Chandra Doloi was selected as
suitable for Promotion to the post of Laboratory Assistant ( Group-C) in the
scale of pay T4000-100-6000/- ( As per recommendation of part B & C of 5™
CPC) with effect from 01-09-2008 at the Regional Medical Research Centre
(ICMR), Dibrugarh.

The seniority list of the officials in the Grade / Post of Laboratory
Attendants in the scale of pay of ¥ 2610-4000 were placed before the DPC,
In the same seniority list the name of the applicant was also included. But,
the applicant was not considered by DPC, however, name of Mr. Rabin

. Chandra Doloi was considered on the basis of senlonty cum fitness. On
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post of Laboratory Assistant (Group — C) in-the~scale of p;ay‘?“4000-6000 in
RMRC, Dibrugarh w.e.f. 1.9.2008 Vide office order dated 29.8.2008.

A copy of proceedings / minutes of DPC;
seniority List of Laboratory Attendants,
recruitment Rule, and promotion order
dated 29.8.2008 whereby Shri Robin
Chandra Doloi was promoted to the post of
Laboratory Assistant are annexed as
Annexure No. 7, 8 9 and 10
respectively.

Now, under above facts and circumstances the respondents beg to
submit that the Judgment and Order dated 22.9.2006 passed in O.A.
94/2005 by this Hon'ble Tribunal had already been duly executed and
complied. As such, this Hon’ble Tribunal may be pleased to dismiss the
aforesaid Execution Petition with cost.

2. That now, Respondents begs to submit para-wise reply to the
aforesaid Execution Petition.

3. That, save and except those statements made in the Execution
Petition which are specifically admitted herein this reply other statements
made in the Execution Petition shall be deemed to be repudiated and are
hereby denied by the Answering Respondents. The Answering Respondents
also do not admit anything which is / are not borne on or is contrary to
records.

4. That, with regard to statement made in Para-1,2,3,4,5,6 & 7 of the
Execution Petition the Respondents beg to state that the issues pertaining to
grievances of the applicant had already been raised in Original Application i.e
O.A No. 94/ 2005 before this Hon,ble Tribunal and this Hon’ble Tribunal was
pleased to dispose of the said Original Application 94/2005 discussing
entire issues and allowed the Original Application on 22.092006. The present
respondents have no comment as it is a matter of records.
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5. That with regard to statement made in Para 8 & 9 of the Execution
Petition the Respondents have no comment as it is matter of record.

6. That, with regard to statements made in Para 10 11,& 12 of the
Execution Petition it is replied that in terms of aforesaid Judgment and Order
dtd. 22.9.2006 passed in O.A No. 94/2005 the applicant had already been
granted financial benefit under Assured Carrier Progression (ACP) and
Modified Career Progression (MACP) scheme, which was duly received by
the applicant.

And, according to the Applicant the promotion which was made on
18.6.2003 to the post of Laboratory Attendant w.e.f. 12.6.2003 in the pay
scale of ¥ 2610-4000 is illegal as such he made prayer in the O(iginal
Application for setting aside the said promotion order dtd. 18.6.2003 and this
Hon'ble Tribunal while discussing it is observed that the alleged up-gradation
of the post of Laboratory Attehdant is not justified, and not in the
interpretation of ACP scheme and from the records it is clear that the
applicant had objected and given in writing that he can not accepted the up
gradation which is merger in its output, which was duly accepted by this
Hon'ble Tribunal and upheld by the Hon’ble High Court.

And in terms of aforesaid Judgment and Order dtd.22.9.2006 passed
by this Hon’ble Tribunal after final verdict dtd. 23./12/.2009 passed in W.P ©
No. 460/2007, the respondents have already complied the order passed by
this Tribunal granting financial upgradatoin under Assured Carrier
Progression (ACP) scheme, and under Modified Assured Carrier Progression
(MACP) scheme, which was duly received by the applicant. And also , in
terms of observation made in Original Application by this Tribunal, the
promotion of the Applicant to the post of Laboratory Attendant was cancelled
and Respondents had re-designated as “ Attendant’ (services) as per
guideline issued by ICMR dtd. 30.12.2009. And the Applicant had already
been paid his ACP in terms of the scale pay prescribed for next sanctioned
hierarchy in the centre™

Romon [l
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The copies of Office Memorandum pertaining to
granting” of ACP, MACP have already been
annexed herem before as Annexure no 13,4 2 5, é

»60 .

That the Respondents further beg to state that this Hon’ble Tribunal in
its order dtd. 22.9.2006 has never directed the Respondents to promote the
applicant to the post of Laboratory Assistant as the promotion issues will be

. decided by the DPC considering Recruitment Rule. However direction was
issued to grant ACP to the Applicant as per scale of pay prescrlbed for next

e,’fﬂ’r "/
sanctioned hwer/cay accordmgly same had already been complied.

7) That, with regard to statement made in Para 13 of the Execution
Petition the Respondent beg to reply that one post of Laboratory Assistant (
Group-C) at the Regional Medical Research Centre, Dibrugarh was vacant
on 1.2.2008 and in order to selection of a suitable candidate for the post of 4
Laboratory Assistant (Group-C) at RMRC (ICMR), Dibrugarh, the
Departmental Promotion Committee (Junior) was constituted. And the
proceeding / minutes of the Departmental Promotion Committee (Junior) held
on 22" /25" August 2008 at the RMRC, (ICMR), Dibrugarh, for promotion to
the post of Laboratory Assistant (Group-C) in the scale of pay ¥ 4000-100-
6000/- (As per recomrﬁendation of Part B & C of 5" CPC) for the Council's
Regional Medical Research Centre, Dibrugarh. The Committee after careful
examination of all the papers placed before the DPC, such as seniority list,
confidential reports, Integrity Certificate, Vigilance Certificates etc, roster
position for reservation for SC/STs, recommended one Sri Robin Chandra
Doloi as suitable candidate for Promotion to the post of Laboratory Assistant
( Group-C) in the scale of pay ¥4000-100-6000/- with effect from 01-09-2008
at the Regional Medical Research Centre (ICMR), Dibrugarh.

In the said seniority list of the officials in the Grade / Part of laboratory
Attendant in the scale of pay of ¥ 2610-4000 were placed befdre the DPC, In
the same seniority list the name of the applicant was also included. But, the
applicant was not considered by DPC however, name of Mr. Rabin Chandra
Doloi was considered on the basis of séniority cum fitness. On the
recommendation of DPC Shri Robin Chandra Doloi was promoted to the post
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of Laborétory Assistant (Group — C) in the scale of pay ¥ 4000-6000 in

RMRC, Dibrugarh w.e.f. 1.9.2008 Vide office order dated 29.8.2008. (P:‘“"";V ‘j
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8. That, with regard to statement made in Para 15 of the Execution
Petition the Respondents beg to reply that the judgment and order dtd.
22/9/2006 passed in OA had duly been complied by the Respondents after
judgment and order dtd. 23/12/2009 passed in WP(C) No. 460/2007. The
Respondents further submit that they have due regard and high respect to
the judiciary as such question of violating the order of Hon’ble Tribunal/Court
dosnot arise as such allegation made by the applicant is fully denied.

9. That, with regard to statement made in Para 16 of the Execution
Petition the Respondents beg to offer no comment as it is a matter of record.

10. That, with regard to statement made in Para 17 of the Execution
Petition the Respondentcbeg to reply that the applicant had already been
- granted relieves as per order of this Hon'ble Tribunal, as such praying for
direction to comply the judgment and order dtd. 22/9/2006 are not justified
and proper.

11. That, with regard to statement made in Para 18 of the Execution
Petition and prayer made by the applicant in this Execution Petition are not
bonafide and tenable as the applicant had approached this Hon'ble Tribunal
after due compliance of the order, thereby the applicant is wasting valuable
time of this Hon'ble Tribunavl, therefore this Execution Petition deserves for
dismissal with cost.

12.  That, this counter/show cause reply filed by Respondents is bonafide
and made for ends of justice.

- R VERIFICATION

@



[, Sri Romen Kumar Dutta, aged about 56 years, residing at Milan
Nagar, Dibrugarh, presently working as Administrative Officer, Regional
Medical Research Centre, N.E. Region (ICMR), Dibrugarh, Assam, who is
one of the respondents and taking steps in this case, being duly authorized
and compétent to sign this verification for all respondents, do hereby
solemnly affirm and state that the statement made in Para..2...3.»

...........................

Para.l . N f2. 9.8 00 @/ 'C"/ being matter of records, are true to my
information derived therefrom and the rest are my humble submission before

- j’_D'—(A) ei)en‘a{a! Administrative Tribuna!
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....... are true to my knowledge and belief, those made in

this Hon'ble Tribunal. | have not suppressed any material fact.

And | sign this verification this L13F day of August, 2011 at

Guwahati.

Dated:
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Counsel
Central Government Standing Counsel
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AFFIDAVIT

1, Sri Romen Kumar Dutta, S/o Sri Lalit Ch..Dutta, aged about
56 years, by service, by religion Hindu, R/O Milan Nagar,
Dibrugarh, Dist: Dibrugarh, Assam, presently working as Administrative
Officer, Regional Medical Research Centre, N.E. Region (ICMR), Dibrugarh,

Assam, do hereby solemnly affirm and state as follows :-
1. That | am one of the Petitioner and fully aware of the facts and
circumstances of the case. As such | am competent to swear this

affidavit.

2.  That, the statements made in this affidavit and in paragraphs Nos.

there from which | believe to be true and the rest are‘.humble

submissions before this Hon'ble Tribunal.

3. I swear this, that my declaration is true, that it conceals nothing and no -

part of it is false, so help me God.

And | sign this affidavit on thisR_(_i)rday of August, 2011 at

' Guwahati.

Identified by - ' }e—emw Kook Ma

MW“.W»\/ | Tn0 A

Advocate's.clerk DEPONENT B' e

Solemnly affirmed before ‘me

/ : this day’, | certify that | read

over and explained the

e ' contents to the declarant and

that the declarant seemed
N “ wg /
N. vi-dhi \\ - » ] I .
AwuR (.N:-Z’TO) ‘fr g/

perfectly to understand them.
egd. No. Kkamio " i 02 (L/

SN | N MEDHI
Advocate / Notary
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) REGIONAL HEDICAL RESEARCH CENTRE, N. E. REGION RO - }
e INDIAN COUNCIL OF MEDICAL RESEARCH
Post Box No. 105 Dtbrugarh 786 001 (Assam), INDIA -
No. RMRC/Dib/COURT ca e(m\‘)nom 10/ 45‘2_ Dated the 24" May 2010
-(ffice Me.-*u‘,m‘:-m(hzm~
i Subject: - implementaticn of Hoi'ble Gauhzt High Court Judgement in the matter of
) WP ('} No. 465 0f 2007 in rwpe(mf WAy, Pradip Kumar Saikia- reg.
The ( um etent ; has decided 10 1implement the court
Judgement and order da 3122000 ¥ tha Hen'Ble Guwiahan High Court
- in.the matter ¢f WP (C) No. 460 o 2007 T of Mr. P adip Kumar Saikia, RMRC, ‘
Dibruogarh. -
(1) Accordingly, ﬁnan*i:ﬁ.i ."'up‘-gi'@da‘tion” uni»r —\\sured Career Progression
Schems (ACP) has teen granted to-Shn Pr »mp Kumar- Saikia raising his
scale of pay ﬁom R5.2530-50-2660- ou-32‘WO in the post of Field Worker
(unior) to Rs. 3200-83-4900 (ie the ccqiu of pay p:escnbed for next .
sanctioned hierarchy in the Cenitre) wef %% August 1999 with permission for E
revision--of his su‘ie of pay trom Rs 3200-83-4900 1 Rs. 4000- 100 6000 .

- with effect from 1 mnmb—w“uw v ‘ -
This supersedes éa&iz’a order issued wvide L.-ICI No R\/TR("DJb’Adm 97/99- L
2000/2458 dated 23-2-20¢ ' B A '

b (2) Furthe\ pro*notrow of Shii Pmmp} um i Saikiato the post of Lab. Attendant
' in the scale-of pa pay 2516-60-2900-65-3300-70-4000 wef 12" June 2003as per
recommmendation of ths Depdrimental Dn»m tion Comimitree vide ordew/letter
No. RMRC/Dib/Adm-28 {iPPF 2003-04/961 dated 18-6-2003 is hereby
-ancc..ed L : . o .

(3) & Re-designated k2 post of  Shu Pradin Kumar Saikia as  Attendant
‘ (SelvnmS) as per guidelines comtainad i the 4 ‘ouncil’s letter No 6/01/2007;/’—“‘

* Admn-IT dated 36-12.2009 | (_// o
- : ‘ . - /()'/L"/(“

(RK. Dutta)” *
Administrative Officer
" For DIRECTOR
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GuWahaﬁ Benech..
. o | 3
No. RMRC/ um/LOUPT case (PR S)/”’hO‘) 19/ _ ~ Dated ﬂ May 2010 '
VCcSpy to:- ) .
1. The Director. Generul CTV‘R Amar Nagar, New Delhi -110 029 (Anenhon
Mr Joginder . ‘Pal;. Asstt. D ctor General (~\dmn) / Ms.Agnes Xalxo, St
Admn Officer (N(‘D m for‘ md Jinformation and necessary action. This has a
refDrence to his- lpmr No. ’7”-)00 Admn-I 'id'sd 7 \lay 2010.
- 2. Person. concemed h
3. Personal file of Shit’ Prddl[\ Kumar Saikia
4. Establishment Sestion @ .7
5. Accounts uectmn T
6. Bill Section - -
7. Budget file (Awuuut
TN
< fee
: . . ) ",————"{‘ - ‘US/-)'('\’L
o R oo -(RXK. Dutta) . -
s ot o+ .+ Administrative Officer
' o For DIRECTOR’
. 7
)
, !
? ?
i
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WT’ﬁ?I amgﬁ%nq ergmmr TRy
INDIAN COUNCIL OF MEDICAL RESEARCH

S mﬁwrﬂrxﬁw :sr-wﬁtm tmzm:w” 73 Rt - 110 020 A
_V.RAMALINGASWAMI BHAWAN ANSARI NAGAR.POST BOX 4911. mcw DELHI 110029

No.6/01/2007-Admn 11 - P © Dated: 30.12.2009
. o - VIRG, MBu Regren (1CRUK
To o U.hru,garh*'/aami (Assamid
. All Dxrectors/Dueclor-Incharges/OICs Rocoipt N . [721' L
ICMR Institutes/Centres. T TR
n' : S ' Oate.: Q?ljit)
SubJect Redoswmtlon of Group D Staffupgraded to the Grade Pav of.
' Rs 1300/-
Sir/Madam,

_ As recommended by 6‘h CPC -all the erstwhlle Group -D staff’ (both Matriculates
and Non-Matriculates) of ICMR Instxtutes/Centres/HQrs might have been upgraded to.the
Grade Pay of Rs.1800/-. All such employecs may now be re-designated as Attendants
(services), Dnector/Dxrcctor Incharge, being the appointing authority for these cutegories
of staff, may deploy them for various duties as-per need and requirement. Thess
categories 25 per V1 CPC racommendations will get oniy ACP and will not form part-of
Techmcal & Enomeel ing Support Cadre. However, qualified employees. can compete for
LDCE for the post of Technician ‘A’ in the Grade Pay of Rs.1900 as-per the special

provision made in new Technical RRs issued on 4.11.2009. ' _
Yours fai'h?u}l '
]

(B.P. SINGH)
Sr: Administrative Officer
For Director General

Copy to:j
PStoDG . : " |
PS 10 Sr.DDG (A) - o e -
ADG(A)T&T - [Centrat At ;g;ﬂvefm
_All Sr. AO/Sr ACO _ @;:g“m me
All Section Officers ‘ '

%
[

BN ol o M

T ag 2610 E%‘

Guwa\\ all ﬁBhGW )
et e
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,_P REGIONAL REDICAL RESEARCH CENTRE, N.E. REGION :
INDIAN COUNCIL OF MEDICAL RESEARCH vel a o -
Post Box No. 105, Dibrugarh 786 001 (Assam), INDIA : ‘g.ii { 7 Py :

No. RMRC/DIB/PF-49 2010-201 /4 04¢  Dated i/ 207

; o Guwahdh Bench
OFFICE MEMORANDUM - 1 EREY gt

"“x‘: ;

13

In pursuance of this office order No. RMRC/le/COURT case (PKS)/2009-10/452
dated 24" May 2010, the pay of Mr. Pradip Kumar Saikia, Attendant (Services), in the scale of Pay
Rs. 3200-85-4900 has been fiXed at Rs. 3200/ w.¢.f g August 1999 with Date of next increment’
ransmg his pay as follows:=

1

St Prcsent BasicPay | Dateofnext . | Increment Final Basic Pay .
No|.. . - | increment Amount '

. | Rs.3200.00 - |- 1/8/2000 Rs. 85.00 . Rs. 3285.00

2. | Rs.3285.00 : 1/8/2001 | Rs. 85.00. Rs. 3370.00

3.1 Rs.3370.00 ' 1/8/2002 - | Rs. 85.00 Rs. 3455.00

4. 1 Rs.3455.00 K 1/8/2003 Rs. 85.00 Rs. 3540.00

5. | Rs.3540.00 aE 1/8/2004 " -~ | Rs.85.00. ° Rs. 3625.00

6. | Rs.3625.00 ,' 1/8/2005 Rs. 85.00 Rs. 3710.00

Mr. Pradip Kumnr Saikia is allowed to draw higher scale of pay Rs. 4000- 100 6000/-
w.e.f 1% September 2005 and his p)) is fixed at Rs.4000/- w.c.f 1/9/2005.

Consequently upon revision of pay scale as per 6" CPC, Pay it the pay band and
Grade pay to Mr Pradip Kumar-Saikia, w.c.f 1/1/2006 is granted as follows

‘Pay in the pay band Rs. 7440.00 + Grade Pay Rs. 2400.00 = Rs. 9840 00 (ancd) in the sc'\lc of pay
(PB-1) Rs. 5200:20200/- w.e.f, 1/1/2006

He is also pcrmiLch to-draw his annual incrc\ment as follows:-

SL | Preseut Pay in the Date from Date of Next | 3% Increment | Final Pay in

No. | Pay Band .| which present | increment | on.PB+GP Pay Band and
| pay is drawn ‘ : Grade Pay

L PB:- Rs.7,440.00 W.e.f 1/1/2006 . 17712006 - - | Rs. 300.00 Rs. 7,740.00

GP:- Rs.2,400.00 .. , - Rs. 2,400.00

2. PB:- Rs.7,740.00 . 17772006 - 1/712007 Rs.310.00 Rs. 8,050.00

GP:- Rs.2,400.00 , ' ‘ Rs. 2,400.00

3. PB:- Rs.8,050.00 . | 1/712007 17712008 Rs. 320.00 Rs. 8,370.00

- | GP:- Rs.2,400.00 . . L . Rs. 2,400.00

4, | PB:-Rs.8,370.00 - 1/72008° 1/7/2009 Rs. 330.00 Rs. 8,700.00

|| GP:-Rs.2,400.00 ' . Rs. 2,400.00

S. PB:- Rs.8,7060.00 . 17712009 . 11712010 Rs. 340.00 Rs. 9,040.00

-GP:- Rs.2,400.00 X , ' . s. 2,400.00

L%
(R7K.Dutta) )‘7“ '

Administrative Officer

Distribution For Director
by

1. Persons concerned

Personal File

Bills/Accounts Section

Establishment file .
Office Copy : , Y
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REGIO UL. HgiJICAL RESEARCH CENTRE, M. E, R"CION GJWahdtf Sench

INDIAN COUNCIL OF MEDICAL RESEARCI] | " AR e

Po,( YBJx Mo, 1095, lerugarh 786 COt (Assarn), IND!A

PRUN
yi;\fj .

.'u,-

~elye

NO;RMRC/DIB/ADMrviAbP/?.om.?,m1/44’3“5:' _, U pated 2 January, 2011,

OFH(‘F MLMOhANDUM

In accordance with the O/MN 03 03443 /2608 Estt ( )duted 19" May, 2009 of Ministry of Personnel, Public
Grigvances & Pensions (DOPT), bOI for «mrocd by the-ICMR vide/elter No.16/63/2009-Admn.li dated 8» October, 2010
and as per the recommendations rf {he Screening Coiminitiee constituted for this  purpose, the Director of the Centre
sanclions financial Upgradation(s) in the next hlgher grader pay under modified career progression scheme (MACPS) to the
foilowing staff member(s) on wmplchon of 10 zO and 30 years of service with effect from the dalo shown against each.-

Nanie of the Da'.c of. 7 Da\e of, : anstmg Scale ofpayin | Financialup- - Date from
employee & his, entry o the | completion of -} Pay Band and Grede . | gradation(s) granted in | which financial
designalion reguiar | 10,20 and 30 Pay : the next higher Grade | up gradation(s)
| service W yearsof ' .| Payunder MACPS | inthenext .
service | L S - .| higher grade
' _ : .| payis ,
o AEEEEY IS : , ___| permissible :
i T 3 ] 4 N T 6 g
Mr.Pradip Kr. Saikia- 19.5.1986'_.70 yfgrs L (F‘B-1)Rs.5§00«20200/- (PB-1) Rs.5200-20200/- | © 1.9.2008 f‘
Al endant(Servaces) . '5"71962006 | “Grade Pay Rs.2400/- | Grade Pay Rs.2800/-" 1“
The pay in lhe Pay Band may be ﬁxrd as per rules W|th ef ect from thn date of gram of fin ancial up- gradauon(s) granted in
the next higher grade pay under MACFS. . L
- s >
' . G L _ :
\»*ﬁ”d’[cﬁ?/’fv et ‘i
‘ (R.K. Dulta). g
Administrative Officer
: _ goFor Director
Distribulions:- S
1. loyee concerned
2. sonal fil2 of the employee
3. " Accounis Section
4. Bill Section
5. Increment File
4.
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A/\/NEKURE No 5
oA\
Central Administative m?:?&?f? f"
o ‘;”‘i“ "‘*"M@“%mr? Pk
Phone Oﬂ:(om) 2381494 2381506 o Gram : Remres ; , 3
2331548, 2381566, L ‘ Fax;(0373)2381748 | ¢ S 1
e E:Mail lcmrrods@hubmcle ‘ ARG S f
-“ 2 aﬁw smwﬂéaa', cﬂfﬂzﬁ(m Aomaw) | o - g.;;
7 RF"IOML MEDICAL RE“»EARCH CENTRE, N. E. REGION CGuwahat ench i
&‘J“ - INDIAN (‘DUNCII OF 'MEDICAL RESEARCH 4 ‘ 3}3”’?1 W
Post liox No. 105 Dtbrugarh 786 001 (Assam), INDIA . . '° di H
No. RMRL/DlB/Adm-MA_CPQO10-20_1..1/-g(? /6 _ Dated 23 March, 2011
OITICL MEMORANDUM

In rcfcrcncc 10: thls Oﬂ‘cc ordér No. RMRC/DIB//\DM MACP/2010- 2011/4438 dated 3rd
February 2011, lhe pay of Mr. Pradip Kr. Saikia, Attendant (Services) of this Centre, on his -
financial bcncﬁts/up gradauon‘: under the Modified Assured Career Progression Scheme (MACP) in
the scale of Pay in the Pay Band (PB-1) Rs. 5200-20200/- is fixed at Rs.8,700.00 plus Grade Pay of
Rs. 2,800.00 w.c.f 1.9.2008 with next. annual increment as. shown below. ‘

'lecd @Rs 8, 700 00 pl us Grade pav of Rs.2,800.00 in the scale of Pay

(PB-1) Rs. 5,200- 20200/— 1.9.2008 " : S

Sl Pay in the Pay Band _Dale of next 3% Increment Final Pay in Pay Band

No. |‘and Grade Pay’ | increment . onPB+GP | plus Grade Pay

[ | PBRs870000 | 1.7.2009 Rs350.00 | PB Rs.9,050.00 plus
' GP Rs.2, 800 0 . 1 ST : "7 | GPRs.2,800.00

2. |PBRsS; 050 T [T72016 - | Rs.360.00. - | PB Rs.9,410.00 plus _
“. | GP RSZ 800 g 1 N GP Rs. 2,800.00

u | i

(R.K.Dutfa) J
Adnnm;tratxve Officer
4~ Tor Director

stt.lblmon ‘

1.” Persons conccmcd
Personal File
Bills/ Accounts Section’
Establishment _I"l‘l_e
Office Copy -

!
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A NINEXORE No- (@%9

Calculation'of- Arrear of Pay and Allowances-in-respect-of Mr..Pradip. Kumar Saikia, Attendan*s (Services) fro 1/1/2006 to 31/12/20;0 vide letter No.
RMRC/DIB/Pr-49/2010 2011/4096 date 12/1/2011 . .

\4“ . -
. X ) N
- Classification of Expenditure
Name of the Office: RMRC, Dibrugarh . 8ill No and Date Major Head : ) -7 E
period of Payment: . o - : Token No and Date ~ R Group Head : :
e R : - e ’ Voucher No and Date ' ) . : ’ ) Minor Head : - . - N

SubHead Salaries :

£,28,504.C0
5.92.059.00
1,36,445.00
1C,000.00

' 1,26,445.00

i Total Due
it Total Drawn

l‘l Less income Tax
V. Net Amount (i-ii) Pavable

‘ { Rupees One Lakh Twenty Six Thpusand Fouf Hundreds Forty Five Only )

CERTIFIED THAT | HAVE SATISFIED MYSELF THAT
the conditions attached to the payment of various allowar.:es have been duly complied with in 2ll cases; . . N

a)- The amount-clames in the bill is actually due to the persons concerned and
where clames have béen made in anticipation of sanction may be mentioned) and where ever necessary,

. b) The clames have been made against senction posts (Details of cases, if any,

ched schedules and the total shownk in these schedules ag}'ee with those given in the biil.
e wnth the exceptnon of (hose detalled in the bill, have been dleUfSed to the proper persons -

\‘{ X‘ sanction of Compitant Authority have been ob(amed as-regards grant of increment -

c) The particulars of the various deduction/ recoveries have been fully noted int eh atta
) All emoluments included in bills 1 monnth / 2 months / 3 months previous te this dat
and that their acquittances have been taken and filed in my office with reven

. e){All persons whose names are omittede from,but whose pay drawn in this bill.have actually been employed dunng the month, that full details of the emoluments for them workmg S e R S ) - ) I ) . N -
~up to'the tolal included'in this bnil have been duly shown in'the pay bill reglster - R RN T T . . o S e ’ R : L - L
. . ’ i e e ’ e o
- — \ _/’-—— " . - .
S . T— \ \/} ot
Station: . " ) ’ - Signature
Date: | ___ . . o - L - _ . R Drawing and pjspyre)ng Officer

e L .ﬁ&éiirg/?gi\f.f“\).oib;ugggh .
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Calculation of Arrear of 'Pay and Allowances in respect of Mr. Pradip Kumar Saikia, Attendants (Services) from 1/1/2006 to 31/12/2010 vide letter No. RMRC/DI8/PF-49/2010-2011/4096 date 12/1/2011

.

DUE
Pay in . .
) Pay in Pay PB+GP DA
o\aie Name  Designation Pay Scale Pay Band Band ‘Grade nay | (Basic Pay} | P. Pay NPA .SCA SOA HRA WA % DA TA Yotal DUE
130-06 . - Attendants o PB-1 . L
A Mr. Pradip Kumar Saikia {(services) 5200-20200 7440.00| * _ 2400.00|¢ 9840.00F 0.00 0.00 0 0.00 9840.00
s —— — : 7440007 2400.00|- _ 9840.00 © 0.00 0.00 0 0.00 9840.00
210G 744000~  2400.00]. 9840.00l- 0.00 0.00 .0 0.00 9840.00
Apr06 744000]~2400.00], 9840.00[" 0.0 0.00 0 0.00 984000
Moy 00 744000, 2400.00| . 9840.00] ©_0.00 0.00 o 0.00 9840.00
7440.00| _ 2400.00] . 9840.00] _ 0.00 0.00 o 0.00] 9840.00
’;’sz 7740.00], _ 2400.00|. 10140.00] 0.00 0.00 2 203.00{: 10343.00
T 7740,00]. _ 2400.00]° 10140.00}.  0.00 0.00 2 203.00]- 10343.00
“Sent6 7740.00; _ 2400.00]. 10140.00]- 0.00 0.00 2 203.00]-_ 10343.00
vy 7740.00 __ 2400.00], 10140.00]. 0.00 0.00 2 203.00}- 10342.00]
Nov06 7740.00 2400.00]. 10140.00] 0.00 0.00 2 203.00 . 10343.00
Dec 08 7740.00]___2400.00],_10140.00}"_0.00 0.00 2 203.00]- 10343.00
07 7740.00 2400.00]. 10140.00[ .00 0.00 6 608.00] - ~10748.00
o - 7740.00],_ 24G0.00[._10140.00~_0.00 0.00 3 608.00| . 10748.00}
Mar07 7740.00].__2400.00]. _10140.00["_0.00 0.00 G 608.00], 10748.00
o7 7740.00 - 2400.00], 10140.00,°_0.00 0.00 6] 60800l 10748.00
774000, 2450.00|, 10140.00|. 0.00 0.00 6 -608.00]- 10748.00
May 073 7740.00] _ 2400.00]. 10140.00|° 0.00 0.00 3 508.00] 10748.00] -
— - 8050:00/7% $2405:00[7 10450,60] ._0.00 0.00 ) 541,00~ 11391.00| -
07 8050.00{  2406.00]7_10450.00]~ 0.00 0.00 9| 541.00}" 11391.00
8050.00], _ 24520.00|/ 10450.00|- 0.00 0.00 ) 941.00]" 11391.00
Sep-07 "8050.00, __ 2400.00|. 10450.,00]" 0.00 . 0.00 9 941.60| - - 11391.00}
Oct-074 8050.00] . 2400.00}  10450.00]. _ 0.00] . 0.00 ) 541.00] < 11391.00]
Nov.07 805000| .~ 2400.00), ' 10450.00]. 0.00 0.00 9 941.00 11391.00}
Dec07 8050.00] - 2400.00], 10450.00} _ 0.00 0.00 fP) 1254.00]". 11704.00
Jan-08} 8050.00].  2400.00|. 10450.00- 0.00 0.00]” n 1254.00] "11704.00
Feb08 8050.00 2400.00]. 10450.00] _ 0.00 0.00 12| 1254.00] 11704.00
Mar 08 - 8050.00] .. 2400.00}, 10450.00] 0.0 0.00 12[ . 1254.00] i T11704.00
Apr-08 - 8050.00|. _ 2400.00]. 10450.00 _0.00 0.00 2 1254.00)" 11704.00
May-08 240C.00] 10450.00, _0.00 0.00 12 1254.00], 11704.00
B X '2400.00]7.110770.00] - 0.00 0.00 16 1723.00]. <. 12493.00
e JULOBL v e 8370.00 2400.00|. . 10770.00©_0.00 0.00] - 16 1723.00 , 12493.00
Auvg 081 8370.00 2400.00|. 10770.00 _ 0.00 0.00] _ 320.00]F _ 1346.00| < 0.00] 000 16 1723.00]. ~ 92800}  15087.00
Sep-08 8370.00 2400.00] 10770.00] _ 0.00]. 0.00] _ 320,00}/ 1346.00] 0.00] 0.00] 16 1723.00] ' 928.00 15087.00
~r\?§gg - ; 8370.00 _2400.00] 10770.00[_C.00 0.00] _320.00] " 1346.00]- 0,00 0.00] 16 1723.00] 92800~ 15087.00|
oros 8370.00] .- 2400.00] 10770.00] 0.00 0:00 __32000]7"1346.00]; 0.00] 0:00] - 16 1723.00|__ 92800 15087.00] -
v 8370.00{ . _2400.00] 10770,00] _0.00 0.00] 320,007 1346.00|, 0.00] 0.00] 22 2369.00.  976.00 15781.00
v 837000, " 2400.00] 1077000 0.00 000 320.00[: 1346.00],  000] 0.00] 22| _ 2369.00]. 976.00 15781.00]
o5 8370.00] _ 2400.00]._10770.00_0:00] - 0.00] _ 320.00]” 1346.00], __ 0.00] 0.00] 22 2369.00|.  976.00 15781.00
05 8370.00 2400.00] ~ 10770.00]._0.00]. 0.00] _ 320.00{- 1346.00]. __ 0.00] 0.00] 22 2369.00]. 976.00] - 15781.00
oy 05 8370.00] . 2400.00]. 10776.00} 0,00 0.00] 32000, 1346.00], __ 0.00] 0.00] 22 2369.00 . 976.00}. __ 15781.00
8370.00 7400.00)~ 10770.00] _ 0.00 000] _ 320.00/. 1346.00|. _ 0.00] 0.00] 22 2369.00] . ~ 976.00] 15781.00
T T e L '$700.00]:” > 2400.00{" 11100.00|” 0.00 0.00{ 32000} "1388.00]. 0.00] 0.00] . 27 2997.00] 1016.00 16821.00) -
= T8700.00] _ 2400.00]- 11100.00|~ 0.0 000] _32000]  1388.00], 0.00] 0.00] 27 2997.00]. 1016.00 16821.00
8700.00| . 2400.00] 11100.00|. 0.00 0.00] _ 32000]. 1388.00]- 0.00] 0.00] 27 2997.00], ' 1016.00 16821.00
870000 2400.00] 11100.00] _0.00 0.00] _ 320,00, 1388.00] - 0.00] 0.00] 27 2997.00],- 1016.00}, __ 16821.00,
8700.00|_ 2400.00] 11100.00]. 0.00 0.00] _ 32000/, 138800, __ 0.00] 0.00] 27 2997.00. 1016.00] __ 16821.00
8700.00] . 2400.00] 11100.00]  0.00 0.00] _ 32000]. 1388.00} - 0.00] 0.00] 27 2997.00]  1016.00 16821.00]°
8700.00 2400.00]. 11100.00] _ 0.00 0.00] 32000  1388.00} 0.00] 000] 35 -3885.00] 1080.00} _ 17773.00]



. DRAWN DIFFERENCE TO BE PAID
Payin Payin )
. Pay Scale and | Pay in Pay PB+GP P. . oA Total Payin Grade PB+GP P. Net Amount
Oate Pay Band Band Grade pay | {Basic Pay) | Pay | NPA SCA SOA |HRA| wA | % DA TA Drawn | Pay Band pay |(BasicPay)i Pay | NPA | SCA| sDA | HRA | wa DA TA Payable
" Jan-06{5200-20200 T R : S R ' . . _
i 151 __.6400.00|" 1800.06]  8200.06| 0.00{ 0.00 0 0.00, 8200.00! , 1040.00]" 600.00! 1640.00|' 0.00] 0.00| 0.00] 0.00] 0.00] 0.00 0.00{  0.00 1640.00|¢
Feb-06 6400.00]. - 1800.00] _ 8200.00 0.00] 0.00 . 0 0.00 8200.00/ 1040.00]” 600.00|" 1640.00,°0.00] 0.co] 0.00]  0.00| 0.00] 0.00] - 0.00] 000 - . 164000
Mar-06 6400.00]  1800.00|  8200.00}. 0.00{ 0.00] 0 0.0¢ §200.00}" 1040.00f 600.00] _ 1640.00} 0.00! 0.00; 0.00| o0.00| 0.00] 0.00 €.00 0.00 1640.00
Apr-06 6400.00{ . 1800.00]  8200.00- 0.00] 0.00 0 0.00 - 8200.00} . 1040.00] 600.00}  1640.00} 0.0¢{ 0.00] 0.00] o0.00! 0.00] 0.00 cool 000 1640.00
. May-06!- 6400.00!  1800.00]  8200.00| 0.00] 0.00 o 0.00 8200.CC{, 1040.00] 600,00, 1640.00]-0.00] 0.00 0.00] _ 0.00] 0.00] 0.00 0.00/ ~_ 0.00 1649.00j«
Jun-06 6400.00| _ 1800.001 _ 8200.00],0.00] 0.00 0 0.00 200.00; .-1040.00} - 600.00] _1640.00]- 0.00} 0.00] 0.00] _ 0.09] 0.00, 0.00 0.00] _ "0.00 1640.00}
Jul-06 6650.00|.. 1800.00}.- 8450.00| 0.00] 0.00 2| 158.00), 8619.00:. 1090.00} -600.00; 1690.09]- 6.004 0.00] 0.00] ~ 6.0 0.00| 0.00 3¢.00{,  0.00 1724.00].
Aug-06 6650.00]. 1809.00f.  8450.00}. 0.00] €.00 2] 169.00]- 8619.00 . 1050.00f- 600.00|- 1650.00{”0.06; 0.00] 0.001 _ ¢.00] 6.00] G.00 3¢.00:  0.00 2724.00).
Sep-06 6650.00{ "1200.00,  8450.00{ 0.00{ 0.0C 2| 165.00}, " 8619.00; 1090.004 - 600.00{ 1890.09} 6.00] 0.00] 0.08)  0.00] C.00] 0.00 34.00}: 009 1724.00!
Oc:-06 6650.0C]"  1800.00]. &450.00!. 0.00! 0.00 2| 169.00f 8519.00! 1090.00; 600.00] 1590.00|-0.00] ¢.00] 0.00]  ©0.00] 0.00] 0.0u 3¢.00]- _0.cC 1724.00)
Nov-05 6650.00].  1200.00|. 8450,00]. 0.00] 0.00 2 169.00] . 8619.00{. 1090.00]" 600.00 1690.00|.0.00| 0.00} 0.00] 0.00] 0.00] 0.00 34.00 0.00 1724.00f.
Dec-05 6650.00|. 1800.00}  8450.00].0.00] 0.00 2|  169.00 8619.00] - 1090.00; 600.00]. -1690.00|-0.00] 0.00{ 0.00]  0.00] 0.00] 0.00 34.00f  0.00 1724.00).
Jan-07 6650.00[. 1800.00- 8450.00}-0.00{ 0.00] 6! 507.00 . BS57.00;. 1090.00 600.00] _1650.00; 0.00| 0.00] 0.00{  0.00] 0.00] 0.00] 102.00] 000l 179300l
Feb-07 €65C.00]  1800.00]  8450.00{. 0.00] .0.00 6] 507.00 8957.09; . 1050.00(- 600.00]- - 1690.00]- 0.00] 0.00] 0.00] _ 0.00] 0.00] 0.00, 101.00]  0.00 1791.00}
Mar-07 6650.00f  1800.00]  8450.00}-0.00] 0.00] 6] 507.00[" .8957.00; .. 1090.00]. 600.00]- 1690.09,0.60] 0.00] 0.00] _ 0.00] 0.00] 0.00] ~101.00]  0.00 1791.00].
-Apr-07 6650.00{ 1800.00]  8450.00]. 0.00{ 0.00 6] . 507.00{. 8957.00; 1030001~ 600.00|~ 1699.00], 0.00] 0.00] 0.00{ _ 0.05i 0.00] 0.00] _101.00] ~ 0.00 1791.00] -
May-07 6650.00] _ 1800.00f  8450.0u} 0.09] 0.00 6] 507.00 8957.00 - 1090.00- €03.00[- 169C.00].C.c6] 0.c0] 0.00{ _ 0.00! 0.00] 0.00] 2000}  0.00 1791.00; -
Jun-07] - 6650.00[. . 1800.00}  8450.00]- 0.00] 0.00] 6] - 507.00] . 8§957.00|, 1090.00| 600.00| 1590.00].0.00] 0.00] 0.00] _0.00] 0.00] 0.00] 10100  0.00 © 1791.00|-
-alo7|i e 3] vk 6910.00) - . 1800.00)< 5 8710.00). 0.00] 0.00 ‘ 9; 784.00[. - 9494.00 , 1140.00]-" 600.00|- 1740.00].0.00[ 0.00] 0.00] _ 0.00] 0.60] ¢.00] 157.00]  0.00 1837.00}-
Aug-07| . 6910.00{ 1800.00}.. _£710.00{-0.00{ 0.00 9] 784.00 . 9454.60| | 1140.00]- 6€0.00|- ° 1740.00}-0.00] 0.09] 0.00] _ 0.05] 0.00] G.00! _ 157.00I  0.06 1897.00},
.~ Sep-071. 6910.00]  1800.00].  871G.00}- 0.00] 0.00) 9} 784.00}, 9494.00;, 1140.00{- 600.G3|- 1740.05{.0.00] .0.00] 0.00] _ 0.00] 0.00] 0.00] 157.00] 0.0 1897.00}
Oct-07 6910.00] 1800.00}  8710.00}. 0.00] 0.00 9] - 784.00]. 2494.00 -1140.00;- 600.00]~ 1740.00[.0,00] 0.00] 0.00] 000! 0.00] 0.00, - 157.00] 000 1897.00}
.| _Novo7 6910.00]  1800.00}-- 8710.00|-0.00] 0.00 9) _ 784.00! -~ 9494.00] 1140.00{- 600.00|- 1740.00] 0.00] 0.0} 0.00] _ 0.00] 6.00] 0.06]  157.00] 0.00 1897.00|~
Dec-07 6910.00]  1800.00}- 8710.00}- 0.00] 0.00 9] _ 784.00; - 9494.00|. 1140.00}- 600.00F 1740.00f, 0.06] 0.00] 0.00] _ 0.c0| .0.00] 0.00] 157.00] 0.0 1897.09
Jan-08] 6910.00]  1800.00l.. 8710.00} 0.00] 0.00 12| 1045.00f - 9755.00;. 1140.00}  600.00}~ 1740.00} 0.00] 0.00] 0.00] _ 0.00] 0.00] 0.00] 209.00 0.00 1949.00}-
Feb-02 6910.00} .. 1800.00| . 8710.00[-0.00] 0.00 12| 1045.00] . 9755.004 : 1140.00{- 600.00{- 1740.00}. 0.00] 0.00] 0.00] 0.00] 0.00] 0.00] 20905 0.00 1949.00]
Mar-08 6910.00|_ 1800.00}-  8710.00}-0.00{. 0.00) 12| 1045.00|~ 9755.001, 1140.00|- 600.09] 1740.00f 0.00] 0.00] 0.00]  6.00! 0.00] 0.00] 205.00 0.00 1949.00}
Apr-08| 6910.00]. 1800.00] 8710.00} 0.00] 0.00 12| 1045.00f - _9755.00] - 1140.00}- 600.00{~ 1740.00] 0.00] 0.00] 0.00] _ 0.00] 0.00] 0.00] 303.00 0.00 1949.00}-
“May-08 6910.00] 1800.00!  8710.00}-0.60] 0.00 12| 1045.00f. 9755.00; 1140.00}” 600.00.~ 1740.00] 0.00] 0.00} 0.00] _ 0.00] 0.00] 0.00] - 205.00] 0.00] - 1949.00
Jun-08 1800.00; _ 8710.00{-0.00} 0.00, 12| 1045.00] - 9755.00 - 1140.00)- 600.00]~ 1740.00}. 0.00] 0.00} 0.00]  0.00] 0.00! 0.00] 309.00]. .00 1949.00}-
PRI T) - 1800.00{%:"-8980.00{0.00] 0.00 16{ 1437.00| - 10417.00] - 1190.00)-- 600.00{ - ' 1790.00]- 0.00] ©0.00| 0.00] 000! 0.00; 0.00] 286.00]. 0.0 2076.00}-
Aug-08 1800.00].- . 8980.00{-0.00] 0.00 16] 1437.00|- 10417.00/ 1150.00; 600.00}- 1750.00]- 0.00] 0.00} 0.00] _0.00] 0.0c] 0.00] zz6.00l. 000 2076.00}-
_ |_sep-08 1800.00- 8980.00].0.00f 0.00) 320.00,71123.00,.0:00; 0.00| 16| 1437.00] -~ 4564.00]. 12324.00].-1190.00]” 600.00]- 1790.00] 0.00! 0.09] 0.00 223.00L-0.00] 0.00] 286.00] 464.00},  2763.00
. +|_Octos . 1800.00;  8980.00/-0.00] 0.00] 320.00; 1123.00,.0.00 000| 16| 1437.00] -+ 464.00] . 12324.00] 1190.00]~ 600.00] ~ 1790:00]; 0.00] " 0.00] 0.00] 223001 0.00; 0.00] 286.00] 464.00L _ 2763.00}
't” 7 ] Nov-08 7180.001. .1800.00;~ 8S80.001-0.00| 0.00| 320.00} 1123.001.0.00] 000] 16 1437.00]~ 464.00]." 12324.00].-1190.00]-_ 600.00]— 1750.00] 0.00] ©.06 0.00 223.00|. 0.00] 0.00] 286.00]. 464.00 2763.00|-
T e Dec-08 7180.00|. 1800.00}~ 8980.00}-0.00] 0.00; 320.00 1123.00-0.00] 0.00] 16] 1437.00|~" 464.00]- 12324.00| .1190.00]. 600.00}- 1790.00] 0.00] 0.00] ©0.00 223.001.°0.60] 0.00] 286.00]. 464.00L  2763.00] °
IR L _Jan-09] 7180.00] 1800.00; 8980.001-0.00] 0.00} _320.00}" 1123.00/.0.00{ -0.00] 22| 1976.00]~ 488.00]- 12887.00] .1190.00]. 600.00{" 1790.00] 0.00] 0.00{ 0.00] 223.00] 0.00] 0.00]  393.00]. 485.00 2894.00|-
TaE “o | Feb-09 7180.00 1800.00]" 8980.001 0.00] 0.00]  320.00%- 1123.00/-0.00] 0.00| 22| 1976.00]" 488.00|- 12887.00]_ 1190.00- 600.00].. 1790.00}-0.00] 0.00] 0.00 223.00] 0.00] 0.00] 393.00|. 488.00]_  2894.00}.
' ’ 3'1 Mar-09 7180.00] 180000}  8980.001-0.00] 0.00[ 320.00]. 1123.00.0.00]" 0.00] 22| 1576.00] 488.00]" 12887.00] 1190.00|. 600.00f 1750.00] 0.00] 0.00] 0.00] 223.00{-0.00] 0.00] 39300 488.00|-  2894.00].
4 Apro9 7180.00,w 180000} 8980.00} 0.00] 0.00] 320.00} 1123.00,.0.00] 0.00; 22| 1976.00]- 488.00|, 12887.00] 1190.00|-. 600.00]~ 1790.00] 0.00] 0.00] 0.00| 22300 0.00} 0.00] 393.00[ 488.00 2894.00].
+1_May-09 718000} - 1800.00. 898000l 0.00] 0.00] 32000}~ 1123.00{.0.00] 0.00] *22| 1976.00|- 488.00], 12887.00| _1190.00]. . 600.00]- 1790.00] 0.00] 0.00| 0.00 223.00}- 0.00| 0.00] 393.00] "488.00 2894.00)
“"&1un-09 7180.001 _1800.00|~ 8380.00}-0.00] 0.00] _320.00, 1123.00],0.00( 0.00] 22| - 1976.00[~ 488.00{~ 12887.00|, 1190.00]. 600.00]- . 1750.00 0.00] 0.00] 0.00] 22305 - 0.00{ 0.00] 393.00{. 488.00[.  2894.00|-
ko9l . -~ -1 7450.00]Z 1800:00]"-9250.00]-0.00] 0.00] _ 320.00|- 1156.00].0.00] 0.00| 27| 2498.00]. 1016.00]. 14240.00] .1250.00]. 600.00 < 1850.00{ 0.00| 0.00{ 0.00{ 232.00{- 0.00| 0.00] 499.00].  0.00 2581.00|~
. \aug09 7450.001.. 1800.00]. 9250.00-0.00] 0.00]  320.00f 1156.00{.0.00] 0.00] 27| 2498.00|-- 1016.00|. 14240.00| 1250.00|-" 600.00] _1850.00] 0.00] 0.00] 0.00] 232.00 0.00[ 0.00] 499.00]. 0.00 2581.00f.
i Sep-09 7450.00; 180000, 9250.00f 0.00 0.00{ 320.00.- 1156.00;-0.00] 0.00] 27| 2498.00|- 1016.00]. 14240.00] 1250.00| - 600.00| . 1850.00] 0.00] 0.00] 0.00] 232.00|" 0.00 0.00] 499 00 0.00 2581.00] -
¥ [_oct-09 745000, - 1800.00). 9250.00{-0.00f 0.00{  320.00|-1156.00, 0.00] 0.00] 27| 2498.00 1016.00]. '14240.00| 1250.00]. 600.00| . 1850.00] 0.00] 0.00] 0.00] 33200 0.00f 0.00{ 499:00}  0.00 2581.00|.
-=1_Nov-09 7450.00; 180000, 9250.00[.0.00{ 0.00] 320.00p-1156.004.0.00| 0.00] 27| 2498.00]- 1016.00|-  14240.00]. 1250.00]. 600.00]_ 1850.00] 0.00] 0.00] 0.00] 232.00] 0.60 0.00]  499.00F  0.00 2581.00].
Dec-09 7450.00; 1800.00; 9250.00].0.00] 0.00i 320.00,” 1156.00} 0.00] 0.00] 27| 2498.00|-~ 1016.00]. 14240.00] 1250.00] 600.00] .- 1850.00] 0.00] 0.00] 0.00] 33200 0.00] 0.00] 499.00 0.00{ _ 2581.00] -
& O Jan-10 7450.00] 180000 9250.00).0.00] 0.00] 320.00[" 1156.00{-0.00; 0.00f 35| 3238.00] 1080.00]" 15044.00] 1250.00[. 600.06], 1850.00[ 0.00] 0.00] 0.00] 332.00] 6.00 0.00] 647.00 0.00 2729.00]
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feb-10 870000 > 2400.00[- 11100.00]c 0.00 0.00] - 32000], 1388.00[, 0.00 35 3885.00].” 108000 . 17773.00)
S, Mar-10 8700.00{.  2400.00}" 11100.00|~ 0.00 0.00 320.00]~ 1388.00] - 0.00; o.oo 35 3885.00];  1080.00] - 17773.00
‘ Apr-10 8700.00{-  2400.00]" 11100.00|; ©.00 0.00 320.00],  1388.00]. 0.00] 0.00] 35 3885.00{- 1080.00{. 17773.00
}- May-10 . . . .. . . - - 1. - 870000} . 2400.00{- 11100.00|/ 0.00 0.00 320.00{- 1388.00[,- . 0.00{ 0.00{ . 35 .3885.00]  1080.00 17773.00!
i Jun-10 8700.00] -  2400.00} 11100.00{- 0.0 0.00]  320.00 1388.00}- - 0.00{ 0.00] 35 3885.00}. 1080.00]- 17773.00
Julk-10 8996.00{~  2400.00{< 11396.00|© 0.00] - 0.00} - 320.00{. 1424:00], 0.00] 0:.00] 4S} ' 4985.00{. .1145.00 ' 19274.00)°
‘Aug-10 9040.00] - 2400.00|- 11440.00]- .0.00 0.00 320.00] -~ 1430.00], 0.00] 0.00[ 45 5148.00|, 1160.00 19498.00
Sep-10| 9040.00]..  2400.00| 11440.00|, 0.00]- - 0.00] -32000]. 1430.00]- 0.00] 0.00] 45 5148.00[: 1160.00] ©  19498.00
B Oct-10 9040.00[-" - 2400.00]-" 11440.00]- 0.00; .- 0.00] 32000} .1430.00[. 0.00{ 0.00} 45 5148.00|+ 1160.00 . 19458.00]-
"Nov-10 ! T - ] . 9040.00{.  2400.00f<  11440.00|° 0.00 0.00] 32000 1430.00{.- -° 0.00] 0.00] -45] . 5148.00|. 1160.00]. 19498.00}-
o : Dec-10 R E ) 9040.00{ < . 2400.00] - - 11440.00] 0.00] . 0.00] ' 320.00[ 1430.00f." 0.00] 0.00] 45 *5148.00|- 1160.00|- - 19498.00]"
: - ) . ) . 493156.00]  144000.00] 637156.00] 0.00 0.00] 8960:00] 38650.00 . 0.00{ 0.00 114605.00]  29093.60 828504.00}"

‘1. Certified that the amount claimed in the-bill has not beeri drawn before in any shape * . . _ : ) - :
2. Certified that a record of the claim has been kept in the office copy of the ariginal Pay Bill e ’ o . . :
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Prepacéd By:- Degling A¥s
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a3 (ICMR), Dipriira™

’ t : ST Net Amount 1,36,445.00

o . /7« 4-—u N
S R i o .
A‘/“ Aa.u. G777 . ,9 ) L2 arA BcA . SBA.pAN G oy é@ AT .dﬂu‘i,__ {;;rp 6L Boyp PP ra sen spa RS DAL T A Oﬁ{jdu
. «b-10 7450.00f - 1800.00]- 9250.00[-0.00] cx00]  326.00[- 1156.00]70.00] 0.00] 3s] 323s.00] 7/ 1080.00 r-\lso..a;oo £1250.00}* 600.00]' 1850.00}. 0.00] 0.00] 0.00] 232.00! 0.00] 0.00 647.00] 0.00 2729.00] -
* Mar-10 7450.00{° 1800.00i. 9250.00},0.00; -0.00 320.001,°1156.00:0.00; 0.00f 35/ 3238.00{, 1080.00!  35044.0c]- 1250.001  690.00] 1850.00]"0.00] 0.00] 0.00] 232.00]-0.00| .0.00 647.03{.  ©.00 2729.00)-
-Apr-10 7450.001"  1800.00]. ‘' 9250.00{0.00] G.00; '320.00i- 1156.0C}~C.00} .0.00] “3S] 32385.00|- "1080.00!.' 15044.C0l.- 1250.00|° 600.00]" ~1850.00{70.00l 0.00l 0.00{ 232.00l» 0.00} 000l - 622.00]-- 0.00!- 2729.00
May-10 7450.001° 1800.00{. S250.0Ci,0.00] 0.00] 320.00}- 1156.60:-C.00] ©€.00] 35| 3235.00|- 1080:00{, 15042.00\.. 1350.006] 600.00]  1550.00] 0.00, 0.00] 0.00] 232.00} 0.00| 0:00 647.00|. 0001 ~ 272900
Jun-1G} - 7450.00{-  1800.00}- - 9250.0¢{0.06] 0.00 320.001~ 1156.00{-0.001 C.00] 35| 3238.00]-" 1080.00!- 15042.00], 1250.00] _600.00l._1850.00} 0.00] 0.00] 0.00] 232.00} ©.06| 0.00| 647.60l. 0,00 2729.00
Sul-10 7654.001°  1800.00}  9494.00170.00; 0.00 320.00]- 1187.00{-0.00] 0.00] 45| <153.00i. 1145.00|- 16303.00]. 130200 . 600.00] . 1902:00] 0.00] 0.00] 0.00] 237.00f 0.00] 0.00 832.00{- 0.00 ~2971.00
Aug-10 7730.00{¢ 1800.0C;, ~ 9530.00/0.c0} - 0.00] ~ 320.00}.- 1191.00}/0.00] 0.00] 4S| 4289.00]: 1160.00]. 16490.00] 1310.00| 600.00]. 1510.00 ©0:00) 0.00] 0.00| 239.00{. 0.00{ 0.00 859.00|- 0.00 3008.00
- Sep-10 . 7730.03{/ . 1800.00{-  9530.00{/0.00] -0.00! = 320.00{,°1191.00] 0.00] 0.00] 45] 4289.00| 1160.00|-¢ 16490.00{- 1310.00|- 600.00] ~ 1910.00| 0.00] 0.00{ 0.00] 239.00] 0.00] 0.0 859.00f- '0.00 3008.001"
Oct-10 7730.0C} . 1800.00[- 9530.00i-0.00| ©.00 320.00{- 1191.00[0.00] 0.00] 45] 4289.00{. 1160.00]- .16450.00}- 1310.00 '600.00[: 1910.00! 0.00] '0.00] 0.00{ 239.00{° 0.00| 0.00 859.00)- 0.00 " 3008.00
Nov-10{ 7730.00{7 1800.00|+ 9530.00{-0.00{ 0.00 320.00] 7 1191.00{70.00] - 0.00] 45| 4289.00]-" 1160.00] 16490.00)- 1310.00} ~ - 600.00{ - 1910.00} 0.00] 0.00] 0,00] 239.00" 0.00] 000 - 859.00[ 0.00] ~  3008.00
Dec-10 . 7730.00|- 1800.00|° 9530.00}° 0.00 0.00 320.00|- 1181.00{0.00] ©0.00] . 45| - 4289.00|- 1160.00|" .16490.00|- 1310.00 600.00j -~ 1910.00{ 0.00] 0.00| 0.00{ 239.00! 0.00] ©.00 859.00{- 0.00 3008.004°
> 0.00] -423024.00{ 108000.00{ 5$31C24.00| 0.00] 0.00] 8960.00] 32244.00] 0.00! - 0.00} $3522.00] 24309.00] €32059.00] 70132.00! 36000.00] 106132.00] 0.00] 0.00] 0.00] 6446.00] 0.00] 0.00] 19083.00{ 4784.00] - 136445.00

- . .
- tess Income Tax~ 10,000.00
Net Amount Payable -1,26,445.00 -

Drawmg and D"B’”B“Cm Ofﬁcér’ '\/} Wit
[\a) Di bruqam o L

Rupees One Lakh Twenty Six Thousand Four Hundreds Forty Five Onlv‘



g/ | . '..L S —

. FOR USE IN THE PAY AND ACCOUNTS OFFICE
Aoer ‘. .
- b
::.' . N ) ) - s ' . L Cer(ifi_ed that H\e,classificatiori o‘fvboth payments and recoveries have been checked and corrections made,.wherg necessary. ' o ’
- : : . Il. PAY-ORDER ) N .
. ) Pay Rs. °  1,26,445.00 (Rupees One Lakh Twenty Six Thousand Four Hundreds Forty Five Only )
- '[DDO by designation /vide given in the bill / office listed inside the bill (crossed 4 /C payee Cheque-Cat. 'A'] by
-- Cheque / Bank Draft at
. - e \. S
- A
R - e . ’ . ¢ . R . N N
- s h - i - . - 3
‘ : N - & N .o . M
B .- . Lt . ' 4 N
. N . . * ‘ R - - - M .
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Calculatlon of Arrear of Pay and: Allowances in respect of Mr. Pradlp Kumar Salkxa Attendants (Services) from 9th Aug 1999 to Dec 2005 vide letter No. :
RMRC/DIB/PF 49/2010- 2011/4096 date 12/1/2011

Classification of Expenditure

: Name of the Office: RMRC, Dibrugarh Bill No and Date R . B ' ) Major Head :
N ) Period of Payment: Token No and Date - ) . : Group Head :
o o . ) . Voucher No and Date : : . Minor Head :

Sub Head Salaries :

i Total Due : ) Rs. 4,21,317.00
ii Total Drawn Rs. 3,92,243.00
Ill. Net Amount (i-ii) Payable RS LY L0 29,074,000

'( Rupees Twenty Nine Thousand Seventy Four Oaly )

CERTIFIED THAT | HAVE SATISFIED MYSELF THAT

a) The amount clames in the bill is actually due to the persons concerned and the condmons attached to the payment of various allowances have been duly complied with in all cases;
b) The clames have been made against senction posts (Details of cases, if any, where clames have been made in anticipation of sanction may be mentioned) and where ever necessary,

sanction of Compitant Authority have been obtained as regards grant of increment . ’ ,
R ) c) The particulars of the various deduction/ recoveries have been fully noted int eh attached schedules and the total shown in these schedules agree with those given in the bill.
- . N . C d)- All émoluments included in bills 1 monnth / 2 months / 3 months previous to this date w«(h the- exceptlon of those detailed in the bill, have been dasbursed 1o the proper persons

. and that their acqumances have been taken and filed'in my office with reven . ) P - .
e) All persons whose names are omittede from but whose pay drawn in this batl have actually been emploved durmg the momh that full detanls of the emolumems (or them worklng
up to the total mcluded in this-bifl have' been duly shown in the pay bill reglster - ) E -t e .

- . - . R -~

Station :
‘Date :
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Calculation of Arrear of Pay and Allowances in respect of Mr. Pradip Kumar Saikia, Attendants {Services) from Sth Aug 1999 to Dec 2005 vide letter No. RMRC/DIB/PF-49/2010-2011/4096 date 12/1/2011.

DUE
Month . Name Pay Scale _Pay / Basic Pay pp P. Pay | NPA SCA SDA HRA WA DA% | DA Trans. Total Amouut
- ) ) Allow. duc
Aug-99|Mr. Pradip Kumar Saikia [3200-85-49G0| T 2374.00f, 59.00}- 83.00| 37 878.00] 3394.00
. L Sep-99 — - e 3200.00 $0.00 112.00], 37 1184.00]. , 4376.00
Oct-99 . 3200,00} i §0.00]  112.00[- a7 1184.00] - . . 4376.00
' Nav-99 : 3200.00]-" 80.00].  112.00] 37 | 1184.00 4576.00
- Dec-99 - 5200.00} - R 80.00[- 112,06 37 1184.00} . 4376.00
' Jan-00f - . L0 - L T | el . b C4-3200.600 R T 80.00]° 11200 - 38 _1216.00 1608.00
Feb-0G 3200.00 50.00] 11260 38 . | 1216.00 C - 460800
Mar-00 ; 3200.00 R £0.00 112.00 38 1216.00]. ‘ 4608.00
T Apr-00 ) j 3200.00 80.00 112.00]- . 28 1216.00 4608.00]-
May-00 . 3200.00; - 80.00 112.00]- - 38 1216.00} i 4608.06("
Jun-00 e 3200.00} . 80.00[  112.00]- 38 1216.00} 4608.00
= 34l00]- 7= 3200:00]% L ] S : 1312.00} 4704.00
~ Aug-00 o ; _ . - ... |- - . 328500 1347.00}, 4826.00
Sep-00 ) - , 3285.00}- 1347.00}. 4526.00
T Oct-00 - . ) . j 3285.00] 1347.00} 4826.00]"
Nov-00 i ] j - . ©3285.00 1347.00], ) ) . 4826.00)
Dec-04] | . 3285.00 ] 1347.00]. B 4826.00
Sans01 | R T S TE ; R 3535580328500} 1413.00;- 4892.00
“Feb-01 ) ] 3285.00 1413.00]. 4892.00]-
Mar-01 "~ 3285.00{ 1413.00]~ 4892.00]
Apr-01 . 3285.00} 1413.00].- 4892.00]
May-01 3285.00] 1413.00¢ 4778.00
] 3285.00 1413.00]. 4778.00] .
3285:00 1478.00| , © 4843.00[-
- 3370.00{- 1517.00].- - .. 4967.00|
3370.00[- 1517.00|- 4967.00]-
3370.00 1517.00|~ | 4967.00{- -
3370.00} $0.00]. 1517.00]. : 4967.00}-
3370:00f - 1517.00].- * 4967.00
HE5370.00) AL 1651:00]. 5101.00|-
) 3370.00} 1651.00| - : 5101.00}
Mar-02|. ] T j ] 3370.00 1517.00{, 4967.00) -
Apr-02 i ] . 3370.00] - 1651.00]. ] 5104.00]-
Mavy-02] . 3370.00|. 1651.00] - : 5101.00] -
Jun-02 : - ) 3370.00 1651.00].. 5101.00|
370005 s 1752.00} ¢ - 5202.00| -
1797.00}.- 5332.00).
1797.00],- 5332.00| .
1797.00] - 5332.00
1797.00] . 5332.00
1797.00 5332.00
1900.00] . - 5435.00|-
1900.00| . 5435.00]-
3455.00] - S5 1900.00] 5435.00
3455.00) S5 1900.00] : 5435.00| -




ORAWN ’ DIFFERENCE TO BE PAID
[Month Pay Scale Pay / Basic DP P. Pay | NPA SCA SDA HRA|{WA| DA% DA Traus. | Total Amount| Pay / Basic op P. Pay|NPA| SCA SDAHRA|WA DA Trans. : otal
Pay - Allow, drawn Pay Allow, . wount due
Aug-99/(2610-60-3150-65- 2248.00( 59.00{ -~ 83.00]* 37 §32.00|~ 32:2.00-  126.00], 000 0.00] 0.00[ 0.00] 0.00| 0.00f0.00 16.00[- 0.00 172.00
3540]
Sep-99 ({(‘f'tf;'f:-}g,eir'*"”y 3030.00)¢ £0.00! 112.00). .37 1121.00] 43143.00)¢ 170.00], 0.00 0.00! 0.00 0.00} 0.00] 0.00{ 0.00 63.00{" 0.00 233.00|
Oct 99| e e e 3030.00 80.00]. 112.00 37 1121.00| - 31300, 170.00], 000 0.00] 0.00] 000] 0.00] 0.00[000] 63.00] 0.00 233.00
Nov-99 o"ﬂ;;::_»f;‘;;:g;':iﬁw- 3030.00 80.00] 112.09]. 37 1121.00 313.00] - . 17000, 0.00] 0.06{ 0.00] 0.00; 0.00; 0.00,0.00 63.00, 0.0 233.00
Dec-99] 7 asarsonn 3030.00} 80.00] 112.00] .- 37 1121.00] - 1343.00] - 170.00] - -0.60] 0.00] 0.00] 0.00} 0.00{ 0.00]0.00 63.00[ 0.0 233.00
Juh-00 '-)\25,_3{&( 303000 7 80.00{7112.00] 38 1151.00] - 7500 170.00]. 0.00] 0.00] 0.00] _0.00] 0,00, 0.00{0.00] 6500, 000  235.00"
Feb-00 37" 3030.00 80.001, 1:2.00}. 38 1151.00] - 373000 - 170001 0.00] ©.00l 0.col 0.00] 0.00] 0.00{0.00 65.00]. 0.09 235.00
Mar-00 303000} 80.00{. 112.00{: 38 1151.00] - 3373.000 - 170.00]- © 006 0.00] 0.00]  0.09] 0.001 0.00{0.00 63.00] . 0.00 235.00)
Apr-00 3030.00}~ 80.00].. 112.00]. 38 1151.00] 1373.00] —  170.00]- _ v.00l 0.00] 0.06] 0.00] 0.00{ 0.00i0.00 $5.00. 0.00 235.00}-
May-00 3030.00{ 80.00{ 112.00].. {38 1151.00] - 3373.00 170.00[- . 0.00] 0.00] 0.00] 0.00] 0.00] 0.00{0.00 65.00{ , 0.00 235.00}
Jun-00 3030.00{ " 38 1151.00} - 3373.00] . 17000/~ - 0.00[ 0.00] 0.00; 0.00] 0.00] 0.00] 0.00 65.00], 0.00 235.00
JE3uts00] 3030.00 12.00] = 41" 1242.00] - 2164.00| - 170.00] - 0.00] 0.00] 0.00} 0.00] 0.00{ 0.00] 0.0 70.00] . 0.00 240.00
Aug-00 3090.00}" 114.00 1267.00} - 155100, - 195.00l, 000 0.00] 0.00] 0.00{ 0.00] 0.00}0.00 80.00[.- 0.00 275.00
Sep-00 3690.00 114.00}, 1267.00{ 3551.00] . 19500l 000 0.00] 0.00] 0.00] 0.00] 0.00{0.00; " 80.00j, 0.00 275.00]~
Qct-00 3090.00 114.00{. 1267.00] - 3551.00].- 195.00]- 000 0.00] 0.00] 0.00] 0.00} 0.00]0.00 80.00] - 0.00 275.00| -
Nov-00 3090.00] - ~ 114.00]. 1267.00] - 3551.00] - 195.00], 0.00] 0.00] 0.00] 0.00{ 0.00{ 0.00}0.00 80.00] ~ 0.00 275.00)"
Dec-00 3090.00 114.00 1267.00] ~ 4551.00 .~ 195.00.  0.00{ . 0.00] 0.00] 0.00] 0.00] 0.00}0.00 $0.00] - 0.00 275.00]”
$Janzol}s 090:00]25% 271400 43 1329.00] 2613.00] . 195.00i- 0.00] 0.00] 0.00] 0.00] 0.00] 0.00}{0.00 84,00}, 0.00 279.00} -
“Feb-01 3090.00 114.00] - 43- 1329.00] - 1613.00 . 195.00. 0.00f 0.00] 000 0.00] 0.00] 0.00{0:00] . 84.00] - 0.0C 279.60)”
Mar-01 3090.00 114.00] - 43 1329.00] , 3613.00] - 19500, 0.0 0.00] 0.00] 0.00] 0.00] 0.00[0.00] " 84.00] - 0.00 279.00] -
Apr-01 3090.00}.- 114.00] . 43 1329.00] - 1613.00] - 195.00{,  0.00]- 0.00{ 0.00{ ©0.00| 0.00] 0.00j0.00 $4.00] _ 0.00 279.00).
May-0i 3090.00] . 43 1529.00] _. 4199.00] ... 19500, 000 0.00] 0.00] 0.00} 0.00] 0.00{0.00 84.00[ . 0.00 279.00}.
Jun-01 3090.00 .00]- 43 1329.00] - 1499.00] . 195.00- 0.00] 0.00] 0.00} 0.00| 0.00] 0.00]0.00 84.00]_ 0.00 279.00]
FJul01 #3090.00} 7 0,00} AR 453 1391.00| .- 1561.00] - 195.00{ - - 0.00{ 0.00] 0.00] 0.00{ 0.00| 0.00}0.00 $7.00..- 0.00 282.00]-
Aug-01 3150.00].- 80.00{ a5 | 1418.00 1648.00] - 220.00]- 000 0.0} 0.00] 0.00{ 0.00{ 0.00{0.00 99.00L 0.00 319.00} <
Scp-01 3150.00].- 80.00] - 45 1418.00] -4648.00] . 220.00, 0.00] 0.00] 0.00] 0.00{ 0.00{ 0.00|0.00 99.00{. 0.00 319.00|~
Oct-01 3150.00] 80.00] .. 45 1418.00] . . 4648.00] _ . 22000/ 000 0.00] 0.00] 0.00[ 0.00] 0.00]0.00 99.00] . 0.00 319.00f
Nov-01 3150.00}.- 80.00] - 45 1418.00] .- 1648.00]  220.00- 0.00] 0.00[ 0.00] 0.00] 0.00] 0.00]0.00 99.00] . 0.00 319.00] - .
3150.00} 80.00 a5 | 1418.00] - 2648.00] - 220.00- 000 0.00] 0.00] 0.00] 0.00[ 0.00]0.00 99.00] 0.00 319.00] -
3150:00%% X 493 1544.00] . - '4774.00] | 220.00}. 0.00]. 0.00] 0.00] 0.00} 0.00] 0.00{0.00 107.00] . 0.00|- 327.00{~"
3150.00] 80.00! 49 1544.00] . 4774.00) .. 220.00]. 0.00] 0.00] 0.00] -0.00] 0.00] 0.00]0.00] 107.00{ . 0.00f- 327.001"
3150.00] . 80.00 45 1418.00] . 4648.00 22000, 000 0.00 000 0.00 0.00] 0.00[0.00] --"99.00] 0.00] - 319.00.
Apr-02 315000 80.00| . a9 1544.00 4774.00]  220.00[, 000 0.00] 0.00] 0.00] 0.00{ 0.00{0.00] 107.00|- 0.00 327.00{ <
[ May-02 3150.00 80.00] - 49 1544.00] 4774.00]__ 220.00__ 0.00] 0.00{ 0.00] 0.00| 0.00] 0.00{0.00] 107.00{~ 0.00j-  327.00}~
Jun-02 3150.00 1544.00] . 4774.00] 220.00[. 0.00] 0.00] 0.00[ 0.00] 0.00] 0.00]0.00] .107.00]- 0.00 327.00}
T30z 3150000[2 1638.00] 4868.00} 220.00 0.00] 0.00] 0.00] 0.00] 0.00] 0.00{0.00] 114.00{- 0.00 334.00]”
Aup-02 3215.00 . 1672.00| .- T 4967.00] 24000 - 0.00] 0.00] 0.00] 0.00[ 0.00] 0.00}0.00] 125.00]~ 0.00 365.00]
Sep-02 3215.00]~ 80.00 52 1672.00 . 4967.00] . 240.00].- 000 0.00] 0.00] 0.00} 0.00] 0.00[0.00} 125.00] .- 0.00 365.00{~
Qct-02 321500 80.00 52 1672.00] . 4967.00] . 240.00|.- 0.00] "0.00] 0.00] 0.00] 0.00{ 0.00]x00] 125.00}-" 0.00 365.00)
.Nov-02 3215.00] - 80.00 52 1672.00] - 4967.00] .. 240.00/. 0.00[ 0.00] 0.00] 0.00] 0.00] 0.00]0.00] 125.00j- 0.00 365.00}.-
Dec-02 3215.00]. .00} . 52 1672.00] .. 4967.00] . 240.00- 000 0.00] 0.00] 0.00] 0.00] 0.00{0.00] 12500} 0.00 365.00]-
NFagce3] 7 e he Y t5215.00 0.00] & ‘85, . 1768.00] - 5063.00| . 240.00l- 0.0 0.00] 0.00] 0.00] 0.00} 0.00{0.00] 132.00{ 0.00 372.00] -
Feb-03 3215.00 80.00] . 55 1768.00| 5063.00] - 24000  0.00] 0.00 0.00 0.00{ 0.00] 0.00]0.00] 152.00L. 0.00 372.00j-
Mar-03 3215.00]° 80.00 55 1768.00] - 5063.00] 24000~ 000] 0.0} 0.00] 0.00] 0.00] 0.00{0.00f 132.00. 0.00 372.00}-
Apr-03 3215.00 80.00 S5 1768.00! 5063.00] . 240.00,- 000 0.00] 0.00] 0.00] 0.00] 0.00{0.00] 132,00}~ 0.00 372.00] ..



s

% . . T taoly Feos /13 Fomp 21 24 Th Pt
?' May-03} - - j : ] 3455.00L 1900.00] - . .5435.00.
. Jun-03 - 1267.00|- 697.00]- 1993.00

Jun-03] ] 2188.00} 1203.00| 3442.00
T < Jul-03 3455.00}"_ . 2038.00| 5573.00] -
Aug-03 » 3540.00] 2089.00]. 5709.00|:
Sep-03 i 3540.00} 2089.00]- 5709.00]-
Oct-03| i . B 3540.00] 2089.00]. - 5709.00
Nov-03 *3540.00]. 2089.00]~ 5709.00}:-
Dec-03 . 3540.00] 2089.00]. 5709.00
i Jan-04] S R R ©%3540.00) 2159.00]- 5779.00
Feb-04 3540.00}- 2159.00] 5779.00}-
Mar-04 3540.00| 2159.00], 5779.00
T Apr-04 540:00]/ -*¥1770.00 584.00] - _ 6014.00].
May-04 3540.00[. - 1770.00 584.00]. 6014.00
Jun-04 3540.00| - 1770.00]- 584.00[ - - 6014.00
~Jul-04] 540:00}" "-:1770.00{% 743.00}- 6173.00]-
Aug-04] - . B o e | Lt 3625.00] 1813.00 761.00] . 6319.00| -
Sep-04 . 3625.00]. - 1813.00|. 761.00|. . 6319.00[-
Oct-04] . 3625.00]. 1813.00]- 761.00) - 6319.00
Nov-04 - ] I i 3625.00] 1813.00]. 761.00], 6319.00}
Dec-04 j 3625.00] 1813.00]° 761.00],- 6319.00|.
750 S R A e | B 678100 o B 1500 | 2% 924.00] 6482.00]-
3625.00]. 1813.00]. 924.00] 6482.00|-
3625.00 1813.00 924.00}, - - 6482.00]-
3625.00] . 1813.00 924.00|, 6482.00]
3625.00[  :813.00] 924.00[ 6482.00
. 362 1813.00] 924.00]~ 6482.00| -
IREIRB6: 1813700/ | EZENI20700] ¥ Ot R T E L 1142.00] . 6700.00
- 710.00} 1855.00]° 120.00]° 1169.00].- i 6854.00| -
Sep-05{Mr. Pradip Kumar Saikia, Lab Attd {4000-100-6000] 4000.00]  2000.00{_ 160.00]- - 1260.00[.- 7420.00} -
Oct-05| - . . 4000.00]  2000.00]. 160.00] 1260.00 < 7420.00
Nov-05 4000.00! 2000.00 160.00}" 1260.00}- 7420.00
Dec-05 4000.00! 2000.00]. 160.00° - . ] 1260.00[, - - 7420.00}
2,64,584.00]  38,691.00]  0.00] 0.00 7,139.00] 2,341.00 ~0.00] - _~0.00 1,08,562.00 0.00] ©  4,21,317.00],.

1. Certified that the arr:’ount claimed in the bill has not been draWn before in any shape
2. Certified that a record of the claim has been kept in the office copy of the original Pay Bill
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* : May-03 32150017 - ~ 80.00]. ] 5s[  1768.00] - Soﬁw 220.00]¢« 0.00} 0.00] 000 0.00{ 0.00] 0.00[0.00] 132.00[:- 000 372.00)
Jan03 1179.00L 29.00| ) 55 648.00] - 1856.00] - 88.00/, 000] 0.00] 0.00] 0.00{ 0.00] 0.00]0.00 49.00]"  0.00 157.00] -
- Ja503]2610.60-2910-65. 2045001 51.00 S5 1127.00] - 3227.00] .  139.00 0.00] 0.00] 0.00] 0.00] 0.00] 0.00]0.00 76.00{+  0.00 . 215.00] -
3300-70-4000 - ' ' . : .
T3a103] Fromotion ta the ool | L 3335007 ine’ 17780.00] 5. S I =) 1909.00] © 5224.00] 22000 . 0.00] 0.00] 0.00] 0.00] 0.00] 0.00]0.00] . 129.00[, 0.00 349.00| -
Aug-03 l.x..u.....’xﬁé';:':::.';.,' 3300.00] - ‘ 80.00{ - 59 | . 1947.00]¢ 5327.00[.  240.00 0.00] - 0.00] 0.00] -0.00] 0.00] 0.00{0.00] 142.00]- 0.00] 382.00
Sep-03]" wilh R5.3215 ¥ 20 a5 PP 3300.00} . .80.00]. 59 - 1947.00 s327.00] . 24000},  0.00] 0.00] 0.00] 0.00{ 0.00] 0.00]0.00] 142.00]. 0.00 382.00]
Oc 03 .d;:','.:::f.’.'-m”' 330000 80.00 59 1947.00 ] 5327.00].  240.00 0.00] 0.00] 0.00] 0.00] 0.00] 0.00]{0.00] 142.00]- 0.00 382.00]-
NOY-03] due on 1872003 vide office 3300.00]° . 80.00] 59 |- 1947.00] © - 5327.00] - 240.00..  0.00] 0.00] 0.00] 0.00[ 0.00] 0.00]0.00] 142.00]. 0.00 382.00)-
Dec-03| letiee No. RMRC/DibiAdm- [~ 3300.00]~ . 80.00|" 59 1947.00] " - s327.00]-  240.00] -  0.00] 0.00] 0.00; 0.00] 0.00] 0.00]0.00] 142.00] 0.00 382.00|-
dan04] e e 4 [T 3300.00 7 T 157 8000] 2 T [61] _ 2013.00 5393.00 24000} . 0.00] 0.00[ 0.00] 0.00] 0.00] 0.00{0.00] 146.00]. -0.00 386.00}
Feb-04 : i 3300.00}" j - 80.00 61 2013.00] . 5393.00[,  240.00]-  0.00{ 0.00 0.00] ' 0.00{ 0.00] 0.00}0.00] 146.00]- 0.00 386.00] -
Mar-04 - 3300.00]" " 80.00}- 61 2013.00] - 5393.00] - 240.00}, 0.00[ 0.00] 0.00] ©0.00] 0.00{ 0.00]0.00 146.00[  0.00 - 386.00,
TAPr-04 17773300.007 516500007 - .0 - | o5 120.00] % P s 545.00} 5615.00] . 240.00[- 120.00] - 0.00] 0,00] 0.00] 0.00] 0.00]|0.00 39.00{, 0.00 399.00|-
May-04 3300.00f 1650.00] 120.00}- i . 545.00[" 5615.00.  240.00[- 120.00] .- 0.00] 0.00} . 0.00] 0.00] 0.00{0.00 39.00{- 0.00 399.00|.
Jun-04 3300.00{  1650.00}- i 120.00], 11 545.00] 5615.00, "240,00].  120.00[- 0.00] 0.00]  0.00] 0.00{ 0.00]0.00 39.00}. .00 399.00
TIul0d] . et | - 3300.00F 5 1650.00]% 1200002 L e 14|, 693.00 5763.00[. - 240.00{; 120.00]. 0.00{ 0.00] 0.00] 0.00] 0.00{0.00 50.00{-  0.00 410.00}-
Aug-04 3370.00}  1685.00]. 120.00|- : 14 | 708.00|- 5883.00|.  255.00[. 128.00] 0.00] 0.00] 0.00] 0.00] 0.00[0.00 53.00[ - 0.00 436.00}
Sep-04 3370.00]- 1685.00 120.00|- 14 708:00} - 5883.00].  255.00] - 128.00]- 0.00] 0.00] 0.00] 0.00] 0.00]0.00 53.00]  0.00 436.00],.
Oct-04 3370.00}" 1685.00 120.00} - 14 ~708.00] - 5883.00].  255.00{. 128.00{. 0.00{ 0.00] 0.00] 0.00] 0.00] 0.00 53.00{. 0.0 436.00/.
Nov-04 3370.00]" 1685.00 120.00] - 14 708.00| - 5883.00].  255.00]. 128.00} 0.00] 0.00] 0.00{ 0.00] 0.00]0.00 53.00]  0.00 436.00
Dec-04 3370.00 I68500 120.00}-" 14 708.00]. 5883.00 255.00{ .- 128.00f 0.00] 0.00[ 0.00] 0.00] 0.00]0.00 53.00{. 0.00 436.00].
#3an<05[ 8 '3370.00}% 85:00] 553 2:1120:00] % : A7 859.00] .- 6034.00].  255.00[ . 128.00[. 0.00] 0.00] 0.00] 0.00] 0.00]0.00 65.00/. 0.00 448.00}-
‘Feb-05 ] : ] 3370.00 / 1685.00 120.00] 17 859.00[. - 6034.00] .- 255.00[, 128.00] 0.00] 0.00] 0.00{ 0.00] .0.00] 0.00 65.00]. 000]  448.00}
. Mar-05| .3370.00}-". 1685.00 - 120.00{ 17 0. 859.00]. - © 6034.00],  255.00[, 128.00[- 0.00] 0.00] 0.00{ 0.00] 0.00] 0.00 65.00 . 0.00 448.00].-
Apr-05 3370.00]- 1685.00 : ~120.00{ - 859.00] - 6034.00], - 255.00{.- 128.00]- 0.00] 0.00] 0.00] 0.00] 0.00]0.00 65.00(- " 0.00 448.00].,
‘May-0s] 3370.00} 1685.00 120.00 859.00|- . 6034.00] " - 255.00]- 128.00{- 0.00f 0.00] 0.00] 0.00] 0.00]0.00]  65.00[. 0.00 448.00],
Jun-05 3370.00]~ 1685.00 120.00}- 859.00]. 6034.00 255.00]. _ 128.00{- .0.00{ 0.00{ 0.00] 0.00{ 0.00] 0.00 65.00]- 0.00) 448.00].
55 | REn3370.00] 25168500 S| ¢ aaad | S E120001%: 1062.00] - ] 6237.00] . 255.00{- 128.00- 0.00{ 0.00] 0.00{ 0.00[ 0.00[0.00] ~ 80.00{- 0.00 463.00|.
3440.00{- 1720.00 120.00 1084.00[.. © 6364.00 270.00]. 135.00}~ 0:00] 0.00] 0.00] 0:00] 0.00]0.00 85.00] . 0.00 490.00],
Sep-05] . 3440.00]-. " 1720.00] 120.00]" 21 1084:00] ., 6364.00].  560.00] - 280.00]- 0.00[ 0.00] 40.00] 0.00f 0.00]0.00] 176.00] - 0.00 1056.00] .
Qct-05 - - 3440.00] 1720.00 120.00}< ERED 1084.00].. 6364.00] - 560.00{. 280.00} 0.00] 0.00] 40.00] 0.00] 0.00[0.00] 176.00] - 0.00 1056.00].
Nov-05] . 3440.00}-  1720.00) : 120.00] <. 21 1084.00] . © 6364.00 560.00{. 280.00[  0.00{ 0.00] 40.00] 0.00] 0.00{0.00] 176.00 - 0.00 1056.00},-
Dec-05 § ‘ 3440.00F 1720.00{ 120.00] =~ 21 1084.00] - 6364.00 560.00]- 280.00- 0.00{ 0.00] 40.00] 0.00] 0.00{0.00] 176.00[ . 0.00 1056.00
*0.00] 2,46,311.00] 35,420.00] 0.00] 0.00] -6,979.00] 2.341.00] 0.00| 0.00 1,01,192.00]  0.00]  3.92,243.00] -18,273.00] 3,271.00] 0.00] 0.00] 160.00] 0.00] 0.00] 0.00] 7.370.00] 0.00] 29.,074.00] .
W . . A / : . . . ‘ Wl/
Prepared By:- ) : Asges%%“fﬁfffs')t - _ Drawing an&pﬁguegmenlof icer

~+:26 (ICMR), Dibrugarh ' - RMRC ﬁm). Dibrugarh




- FOR USE IN THE PAY AND ACCOUNTS OFFICE .-
- e ) N : : . . -
! I. Certified that the classification of both payments and recoveries have been checked and corrections made, where necessary. -
1 B . > : . -
I[.PAY ORDER o Lo )
Pay Rs.29,074.00 { Rupees Twenty Nine Thousand Seventy Four Only )
{LDO bS' designation / vide given in the bill / office listed inside the bit} (crossed A/C payee Cheque-Cat. ‘Al by
Cheque / Bank Draft at . .
. .
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ue-to MACP in respect of Mr. Pradip Kr. Saikia, Attendants (Services) from 1/9/2008 to 28/2/2011 vide letter
No. RMRC/DIB/A'dm-MACP/ZOlO,—ZOIl/SOlG date 23/3/2011

Calculation of Arrear of Pay and Allowances d

Classification of Expenditure

Major Head :

) Name of the Office: « RMRC, Dibrugarh 8ilt No and Date
Period of Payment: . Token No and Date Group Head :
. Minor Head :

Voucher No and Date

Sub Head Salaries :

i Total Due . Rs. : $,52,335.00

ii Total Drawn Rs. . 5.19.986.00
_ Rs. 32,345.00

II. Less Income Tax | : Rs. - :
IV. Net Amount (i-ii) Payable . ) : Rs. . - 32,349.00

{ Rupees Thirty Two Thousand Three Hundreds Forty Nine Only )

CERTIFIED THAT | HAVE SATISFIED MYSELF THAT

conditions attached to the payment of various allowances have been duly comptied with in ali cases;

- . ’ a) The amount clames in the bill is actually due to the pérsons concerned and the ? r )
ere clames have been made in anticipation of sanction may be mentioned) and where ever necessary, -

b) The clames have been made against senction posts {Details of cases, if any, wh
. o ¥ ;&3 sanction of Compitant Authority have been obtained as regards grant of increment
/”"': e ﬁ.};’ CARES j‘d ET) The particulars of the various deduction/ recoveries have been fully noted int eh attac
mah == -:&‘;’c’,’:\‘f' “ dR‘AH emoluments included in bills 1 monnth / 2 months / 3 months previous to this date with the exceptio
)

hed schedules and the total shown in these schedules agree with those given in the bill.
n of those detailed in the bill, have been disbursed to the proper persons . :

and that their acquittances have been taken and filed.in my office with reven

pay drawn in this bill have actually been employed during the month, that full details of the embl&menis for them working . ' :

IAll persons whose names are omittede from, but whose |

B S A ‘" _ip to the total included in this bill have been duly shown in the pay bill register . '
;,-’\ - . ‘. \ Station: ' : ) ' ) ’ S ’ . P §]_§_ _ - .
3 . p‘ev\d\' \ Date - — . Drawing ﬁﬂ-oi ursing Officér

S QWGBS S o L o o : .

- .




31 - | -
/ Calculation of Arrear of Pay and Allowances due to MACP in respect of M. Pradlp Kr. Saikia, Attendants (Services) from 1/9/2008 to 28/2/2011 vide letter No. RMRC/DIB/Adm-
MACP/2010-2011/5016.date. 23/312011 ' . -

6 DUE
)
Payin
. | PayinPay PB+GP . DA
Date Name Designation Pay Scale Pay Band Band Gradg eay i {Basic Pay] | P. Pay NPA SCA - SDA HRA wa % DA TA Total DUE
Sep-08|Mr. Pradip Kr. Saikia Attendants 5200-20200 Pe-1 8700.00{ ' 2800.00( - 11500.00] 0.00 000] 32000 1438.00 000| 000] 16 1840.00 928.00 16026.00] .
Oct08 (Services) 8700.00] - 2800.00[ 11500.00] 0.00 000 32000 1438.00 0.00] o000 16 1840.00] . 928.00 16026.00
8700.00 2800.00]  11500.00| . 0.00 0.00] 320.00 1438.00 000 0.0 16 1840.00]  928.00 16026.00
: p 8700.00 2800.00] 11500.00] 0.00 0.00]  320.00 1438.00 0.00] o0.00] 16 1840.00 928.00 16026.00
8700.00 2800.00{ 11500.00] 0.00 0.00] 320.00 1435.00 0.00] o0.00 22 2530.00 976.00 16764.00
8700.00 2800.00] 11500.00] 0.00 0.00] 320.00 1438.00 0.00{ o0.00] 22 2530.00 976.00 16764.00
8700.00 2800.00]  11500.00] 0.00 0.00] 32000 1438.00}. 000/ o000 22 2530.00 976.00|. 16764.00
£7€0.00 2800.00] 11500.00)  0:.00 0.00] 32000 1438.00 0.00{ o0.00] 22 2530.00 976.00 16764.00
§700.00 2800.00]  11500.00]  0.00 0.00] 32000  1438.00 00c| o.0c| 22 2530.00 976.00 16764.00
8700.00 2800.00] 11500.00] 0.00 0.00] _ 320.00 1438.00 000 o0.00] 22 2530.00 976.00 16764.00
: - . 9050.00 2800.00|: ./11850.00]  0.00 0.00] 320.00| - 1481.00 0.00| 0.00| 27| 3200.00]  1016.00 17867.00
9050.00 2800.00]  11850.00]  0.00 0.00] 320.00]  1481.00 000] o0.00] 27 3200.00]  1016.00 17867.00
9050.00 2800.00f  11850.00] 0.00 0.00] 32000  1481.00 000 o0.00] 27 3200.00]  1016.00 17867.00
9050.00 2800.00] 11850.00]  0.00 0.00{  320.00]  1481.00 0.00] o.00] 27 3200.00]  1016.00 17867.00
9050.00 2800.00]  11850.00] 0.00 0.00]  320.00 1481.00 0.00] 0.00] 27 3200.00]  1016.00 17867.00
9050.00 2800.00]  11850.00] 0.00 0.00[  320.00]  1481.00 0.00]  0.00] 27 3200.00]  1016.00 17867.00
9050.00 2800.00{. 11850.00[- 0.00 0.00] 320.00] 148100 0.00f o0.00] 35 4148.00]  1080.00 18879.00
9050.00 2800.00{ 11850.00) 0.00 0.00] 32000]  1481.00 0.00] 000 35 4148.00]  1080.00 18879.00
9050.00 2800.00] 11850.00] 0.00 0.00] ~ 320.00] 1481.00 0.00] 000 35 4148.00]  1080.00]  18879.00
9050.00 2800.00{ _ 11850.00] -0.00 0.00] 32000{ 148100 ~0.00] 0.00] 35 4148.00] © 1080.00 18879.00
9050.00 2800.00]  11850.00] 0.00 0.00{ 320.00] 1481.00 0.00]  0.00] 35 4148.00]  1080.00 18879.00
. 9050.00 2800.00{ . 11850.00] 0.00 0.00[ 320.00]  1481.00 0.00] o0.00] 35 4148.00| ° 1080.00 18879.00
Trran i | +79364.00|" 7 - 2800.00[3™12163.00]  0.00 -0.00] 32000 1520.00 .0.00] 0.0 45 5321.00] 1149.00 20474.00
/. Aug-10 9410.00 2800.00] 12210.00] 0.00 0.00] 32000] . 1526.00f - 0.00] 0.00] 45 5495.00]  1160.00 20711.00
M o ‘“\a\\ Sep-10] . 9410.00 2800.00]  12210.00] . 000f - 0.00] 320.00]  1526.00 0.00] 0.00] 45 5495.00]  1160.00 20711.00
et ‘“\ X y 9410.00 2800.00] 1221000 0.00 0.00] — 320.00]  1526.00 . 0.00] 0.00] 45 5495.00]  1160.00]  20711.00
21 \ - - — ‘ 941000 2800.00] 1221000] 000] _ 0.00| - 320.00]  1526.00]. 0.00] 0,00 4s| ~ "s495.00]  1160.00 20711.00
— — ; i - 9410.00 2800.00] 1221000/ 0.00 0.00] 320.00]  .1526.00 0.00] 0.00] as 5495.00]  1160.00 20711.00]-
- ' ) ] 9410.00 2800.00] . 12210.00] 0.00] ~  0.00] - 400.00] - 1526.00 0.00] 0.00} 51 6227.00F 1208.00[=  21571.00
: } 9410.00]  2£00.00] ‘1221000 0.00] -  0.00| 400.00}  1526.00 0.00{ 000] sif - 6227.00{ 1208.00] - 2157100
TMr. Pradip Kr. Saikia Attendants (Services) 270834.00]  84000.00] 354834.00] 0.00 0.00] 9760.00] 44354.00] 0.00] _ 0.00 111878.00] 31509.00 552335.00

1. Certified that the amount claimed in the bill has not been drawn before in any shape » )
2. Certified that a record of the claim has been kept in the office copy of the original Pay Bill . ) . L 3




8 . : DRAWN ) ) OIFFERENCE TO BE PAID
6 . Payin Payin . Net
- . Pay Scale & | Payin Pay ] PB+GP . " |oa Total Pay in Grade | PB+GP P - ] - Amount
. H ‘Date Pay Band Band Grade pay | {8asic Pay) | Pay | NPA SCA SDA HRA WA | -% DA TA Drawn Pay Band ‘pay - |{BasicPay)| Pay INPA|SCA| sDA HRA ViA DA TA Payable -
i Sep-08] 5200-20200 8370.00 2400.00 10770.00{ 0.00] 0.00{- 320.00] 1346.00| . 0.00] 0.00] 16 1723.00 928.00 15087.00 330.00 400.00 730.00{ 0.00{ 0.00| 0.00 92.00 0.0C: .00 117.00 0.00 939.00
E “Oct08 P8-1 8370.00 2400.00 10770.00{ 0.00] 0.00] 320.00{ 1346.00 0.00 0.00] 16| 1723.00 928.00 15087.00 330.00 400.00 730.00{ 0.00] 0.00{ 0.00 92.00 0.00] 0.00 -117.00 0.00 939.00
Nov-08[ 8370.00; . 2400.00 10770.00 0.00| 0.00{ 320.00] 1346.00 0.00/ 0.00] 16] .1723.00 928.00 15087.00 330.00 400.00 730.00] 0.00{ 0.00| 0.00 92.00 0.00] 0.00 117.00 .00 939.00
- ‘Dec-08 8370.C0 2400.00 10770.00| 0.00/ 0.00] 320.00] 1346.00 0.00 0.00{ 16] 1723.00 928.00| ' 15087.00 330.00 400.00 730.00{ 0.00] 0.00| 0.00 92.00 0.00] 0.00 117.00 0.00 939.00
Jan-09 .___8370.00 -2400.00 10770.00] 0.00] 0.00] 320.00] 1346:.00 0.00 0.00] 22| " 2365.00 976.00 15781.00{° 330.00 400.00 730.00| 0.00{ 0.00| 0.00 92.00 0.00} 0.00 161.00 0.00 983.00
Feb-09 8370.00 2400.00 10770.00f 0.00} 0.00f 320.00] 1346.00 0.00 0.00{ 22| 2369.00 976.00 15781.00{ © 330.00 400.00]  730.00] 0.00 0.00{ 0.00 92.00 0.00{ 0.00 161.00 0.00 983.00
— " Mar-09 - 8370.00 2400.00 10770.00{ 0.00| 0.00] 320.00] 1346.00 0.00 0.00] 22} 2369.00 976.00 15781.00{ '330.00 400.00 730.00{ 0.00{ 0.00| 0.00 92.00 . 0.00f 0.00 161.00 0.00 983.00
._Apr-09 _8370.00 2400.00; 10770.00| 0.00j 0.00] 320.00] 1346.00 0.00 0.00] 22| 2369.00 976.00 15781.00{* 330.00 400.00 730.00{ 0.00| 0.00} 0.00 92.00 0.00] 0.00 161.00 0.00 383.00
May-09 8370.00 2400.00 10770.00( 0.00| 0.00{ 320.00| 1346.00 0.00 0.00] 22f 2369.00 976.00 15781.00 330.00 400.00 730.00) .0.00{ 0.00| 0.00 92.00 0.00{ ©0.00 161.00 0.00 983.00
Jun-09 8370.00 2400.00 10770.00] 0.00] 0.00{ 320.00] 1346.00 0.00 0.00} 221 2369.00 576.00 15781.00 330.00 400.00 730.00] 0.00| 0.00{ 0.00 92.00 0.00] 0.00 161.00 0.00 983.00
- Jul-09 ) 8700.00] :- .2400.00 11100.00] 0.00{ 0.00{ 320.00| 1388.00]{ - 0.00 0.00] 27{  2997.00{ '1016.00 16821.00 350.00 400.00 - 750.00] 0.00].0.00| 0.00 93.00 0.00] 0.00 203.00 0.00 1046.00
Aug-09 8700.00 2400.00 11100.00| 0.00| 0.00{ 320.00{ 1388.00 0.00 0.00f 27| 2997.00] 1016.00 16821.00 350.00 400.00| - 750.00{ 0.00| 0.00{ 0.00 93.00 0.00] 0.00 203.00; 0.00} 1046.00
Sep-09 8700.00 2400.00, 11100.00] 0.00]/ 0.00] 320.00{ 1388.00 0.00 0.00] 271 2997.00f 1016.00 16821:00 350.00 400.00 750.00{ 0.00{ 0.00] 0.00 93.00 0.00] 0.00 203.00 '0.00 1046.00
Oct-09 8700.00 2400.00 11100.00] 0.00{ 0.00] 320.00| 138800 0.00 0.00{f 27] 2997.00] 1016.00 16821.00; 350.00{ . 400.00 750.00} 0.00| 0.00} 0.00 93.00 0.00] 0.00 203.00 0.00 1046.00
- Nov-09 8700.00 2400.00 11100.00f 0.00] 0.00{ 320.00] 1388.00!. . 0.00 0.00{ 27} 2997.00] 1016.00 16821.00 350.00 400.00| - 750.00] 0.00] 0.00] 0.00 93.00 0.00| 0.00 203.00 0.00 1046.00
Dec-09 8700.00 2400.00; 11100.00] 0.00| 0.00} 320.00] 1388.00 0.00 0.00{ 27| 2997.00] "1016.00 16821.00] . 350.00 -400.00| . 750.00| 0.00] 0.00}] 0.00] .93.00 0.00{ 0.00 203.00{- 0.00 1046.00;
Jan-10, : 8700.00| 2400.00 11100700} 0.00] 0.00f 320.00] 1388.00 0.00 0.00] 35| 3885.00] 1080.00 17773.00 350.00 400.00 750.00{ 0.00{ 0.00{ 0.00 93.00 0.00] 0.00 263.00 0.00{ ~ 1106.00
Feb-10 ~_8700.00 2400.00 11100.00} 0.00| 0.00] 320.00 :1388.00] - 0.00] - 0.00] 3s{ 388s.00 1080.00 17773.00 350.00 400.00 750.00{ 0.00{ 0.00| 0.00 93.00 0.00] 0.00 263.00 0.00 1106.00
Mar-10 . 8700.00 2400.00 11100.00] "0.00] 0.00[ " 320.00] 1388.00 0.00|. 0.00; 35|. 3885.00] 1080.00 17773.00 350.00 400.00| 750.00] 0.00} 0.00] 0.00 93.00 0.00] 0.00 263.00 0.00{ *  1106.00
Apr-10 ___8700.00 2400.00 11100.00| 0.00{ 0.00f 320.00f 1388.00] - 0.00 0.00{ 35| 3885.00f 1080.00]. 17773.00 350.00 400.00[ 750.00] 0.00} 0.00{ 0.00 93.00 0:00] 0.00 263.00 0.00 1106.00
May-10 8700.00 2400.00 11100.00] 0.00] 0.00] 320.00 1388.00 0.00{ . 0.00] 35| 3885.00] 1080.00 17773.00{ “.350.00 400.00 -750.00f 0.00| 0.00] 0.00 93.00 0.00{ 0.00, 263.00 0.00 1106.00
Jun-10 '8700.00 2400.00 11100.00f 0.00{ 0.00} 320.00| 1388.00]  0.00 0.00] 35} 3885.00] .°1080.00 17773.00] " "350.00] . 400.00 750.00f 0.00{ 0.00! 0.00 93.00 0.00] 0.00{ - 263.00 0.00 1106.00
Uaol-10] . - £8996.00] i-*. 2400.00] ¥11396.00 0.00{ 0.00{ 320.00] 1424.00 0.00 0.00] 45) 4985.00{ 1149.60) 15274.00 368.C0 400.00 768.00{ 0.00{ 0.00| 0.00 $6.00 0.00] 0.00 336.00 0.00 1200.00
Aug-10 9040.00| 2400.00 11440.00{ 0.00]| 0.00{ 320.00] 1430.00 0.00 0.00] 45| -5148.00| 1160.00| 19498.00 270.00 400.00] " 770.00] 0.00] 0.00] 0.00 96.00 0.00] 0.00; 347.00 0.00 1213.00
] Sep-10 9040.00 2400.00 11440.00| 0.00] 0.00] 320.00{ 1430.00 0.00 0.00} 45| -5148.00] 1160.00 19498.00 370.00 400.00 770.00] 0.00] 0.00] 0.00 96.00 0.00] 0.00 347.00 0.00 1213.00
Oct-10 $5040.00 2400.00 11440.00] 0.00] 0.00{ 320.00] 1430.00 0.00 0.00| 45 5148.00{ 11€0.00 19498.00 370.00 400.00! 770.00| 0.00| 0.00] 0.00 96.00 0.00] 0.00] -347.00 0.00 ©1213.00
Nov-10 9040.00 2400.00 11440.00] 0.00{ 0.00} 320.00{ -1430.00 0.00 0.00] 45| 5148.00] 1160.00 18498.00 370.00]|-  400.00| 770.00{ 0.00} 0.00| 0.00 96.00 0.00] 0.00, 347.00} . 0.00] . “1213.00
Dec-10 9040.00] . 2400.00] 11440.00 0.00{ 0.00{ 320.00{ 1430.00 0.00 :0.00] .45] 5148.00] 1160.00 18438.00 370.00, 400.00 770.00{ 0.00{ 0.00[ 0.00, $6.00 0.00{ 0.00 347.00 0.00 1213.00
“Jan:-11 ] 9040.00| 2400.00 11440.00] 0.00] 0.00f 400.00| 1430.00 ~0.00 0.00] S1f 5834.00| 1208.00 20312.00{ 370.00 400.00! 770.00] 0.00] 0.00] 0.00 96.00 0.00{ 0.00 393.00 ~0.00 1253.00
{¥Febli1n $040.00 2400.00 11440.00f 0.00} 0.00] 400.00] 1430.00 0.00 0.00] . 51| 5834.00] 1208.00 20312.00 370.00 400.00 770.00{ 0.00{ 0.00{ 0.00] . 96.00 0.00{ 0.00, 393.00|" 0.00] ~ 1259.00
\ 260376.00] 72000.00] 332376.00] 0.00 0.00{ 9760.00{ 41550.00 0.00 0:00 104791.00] 31509.00] $19986.00 10458.00{ 12000.00] 22458.00 0.00| 0.00] 0.00 2804.00] 0.00{ 0.00] 7087.00{ 0.00 32349.00
— - - - :
Net Amount 32,349.00(
: Less Income Tax .-
Net Amount Payable 32,339.00

G- L Rupees Thirty Two Thousand Thrée Hundréds Forty Niné Only
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- FOR USE IN THEPAY AND ACCOQNTS OFFICE

1. Certified that the classiﬁca(iop of both payments a}td recoverie:

I PAY ORDER ]
Pay Rs. 32,349.00 {( Rupees Thirty Two Thousand Three Hundreds Forty Nine Only )

s have been checked and corrections made, where necessary.

IDDO by designation /vide given in the bill / office listed inside the bill (cr‘osscd A/C payee Cheque-Cat. 'A'] by

Cheque / Bank Draft at

v
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PROCEEDING/ MINUTES OF . THE: DEPARTMENTAL PROMOTION .
COMMITTEE (JUNIOR) HELD ON _22%/75m August 2008 AT THE RMRC,
(ICMR), DIBRUGARM, FOR ' PROMOTION TO THE PpoST Op
LABORATORY ASSISTANT (GROUP-C) IN THE SCALE OF pAY RS.4000- .
100-6000/=(As per: recommendation of Part B & C of 5 CPC) FOR THE
COUNCIL’S REGIONAL MEDICAL RESEARCH CENTRE, DIBRUGARH,

The post of the Laboratory Assistant (
Research Centre (ICMR), Dibrugarh is lying v
vacancy, which has fallen vacant during the recruitment vear 2008. As per Recruitment Rule
of ICMR for this post, the Committee considered the cases of suitable and eligible Laboratory
Attendant at present working in the RMRC, (ICMR), Dibrugarh and who have rénder@d not
less than 3 (three) vears apptpycd service in the: grades, on the basis of thejr senioﬁiy-mm)-

Group-C) at the Regidnql Medi‘c\al‘
acant since 01.02.2008.This is a single.

Fitness. '

In order to assis‘l' in the sclectior
Laboratory Assistan‘t"(Gmup-C)
Dibrugath, the DPC with the follo

1 ol a suitable candidate for the post of  th wrzmers
at the Regional Medi¢al Research'Centre (ICMR )} GZF

‘ oy e o Gy
wing Officers has been constituted. .

t . - ) N
1. Dr. J. Mahanta, Director, RMRC, Dibrugarh = Chairiman '
2. Dr.P K Mahapatra, S'ciem'is't-EA'(Depu‘ty Director), RMRC, Dibrugarh,
3. Mr. R K. Dutta, Administrative Ofﬁcer, RMRC, Dibrugarh,
4. Dr. PK. Chelleng; Scientist-D (Asstt. Director), RMRC

, Dibrugarh-
(Representing the SCs/STs/Minority. Cominuni’ries)‘ -

The Committee after carefiy] exami'nat:ion of all the papers placed before.the . - )

- DPC, such as Seniority lists, ‘confidential repogts; Integrity Certificate, Vigilance -
-Ceniﬁcatesv etc, roster . position for reservation for SCs/STs, recommended the
following person as suitable. for Promiotion 'to the post of Laboratory- Assistant

(Group-C) in the scale of pav Rs.4000-l'00-6000/'=,-/3(As' per recommendation of

Part B & C of 5t CPC) with effect from 01z 09-300¢ from the date ofhis taking -

over the charge at the Regional-Medical Research Centre (ICMR), Dibrugarh, in that o
order- Tt C R ' o v

-

et

IRGS ' ,_,_4%\?‘7-" ‘9/1 02
(Dr. 1. Mahanta) o : ~ (Dr. PAI‘\'AJ\/IQI‘:a.palm) _
Disector, RMRC, Dibrugarh . © . Scientist ‘B, RMRC, Dibrugarh o
| (RX. Dutfa)” --,QSLiy?-flffIV o . (DrPK Chelleng)
Administrative Officer,RM RC, Dibrugarh, - . Scientist D, RMRC, Dibrugarh

o

e, o e
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ANNEXURE No. g

-REGIOI\AL MEDICAL RESEARCH CENT RE, I\ORTH EASTERN REGION (1CMR) : , :
DIBRUGARH, ASSAM N . o o

' NO.RMRC/DIB/ADM-40/2008-09/ Dated 14" August, 2008

Proforma “A”

‘Seniority list of Officials in the erade/post of Laboratory Attcndam in.the scale of péxvof Rs.261 O-6A0-29.1()-6553300-704(\00/-

Qualification

- ——
- Date of joining in

Date of joiriing

ST ] Name of the Officer (5 Date of birth
No | RMRC, Dibrugarh * | present post
o1 -2 ' .3 4 .3 6
1. Mr. Robin Ch. Doloi HSLC passed 4 1.1.1959 28.2.1986 28.2.1986
2. | Mr. Arun Kumar Gogoi | HSLC passed 1.12.1957 T4 3.3.1986 . - 3.3.1986
- 3. | Mr. Moneswar Borah HSLC passed 0 01.12.1967 11:3.1986 11.3.1986
4. | Mr. Bulit Kr. Das TReadupto Class-X . | 1.8.1965 | 19.5.1988 T .19.5.1988 N
~ 5. " |'Mr. HN. Chirring Read upto Class-X 8.3.196¢8 23.8.1990 23.8.1990
¢, —[ 6. | Mr DipakDutta I Read upto Class-X | 1.3.1968 10.3.1986 12.6.2003 - s
‘ ' - 7. | Mr. Pradip Kr. Saikia ' B.A. Passed 1.2.1964 19.6.1986 12.6.2003 ;
- ‘ - - :
/- e,
- - )
\ L /'(\... A
- S Slgnature of ’(h(. '\Ll[hClltI\.atan Oﬁlccr s ST
.\‘ . -"; . - .o - bn“ t ] B 7 -~ =
Dated [ %- 8- 'ﬁ)&%’w Mmm\' *ﬂl’ﬁ‘miﬂ H’éD asngnatlon -
T Wm«mﬂw &Y
Guwahe Bencht i
l“ - \ E ¥
what is W €O 20DGIADY | eid 3 Two experts 10 10E 1o

3 Two expers w
4 One cxpent 1ept

T
. 8CiS De Q—\nmer\\a‘ Promot

escnting 4.0ne expent representing
sSCisT

;motion Comminee

{eintes/Centies




RS s

i v-ﬁ_f,'&:»j_",. -

o

o Lo e ..
RS AT

R L PPt

arnar—

A ECRUMMELT RULES FOR TECHMCAL POSTSUH

Name of the Post

No. of Posts
Ciassiﬁc?lion

Scale-of Pay i
wheiher Selzction-cum-Seniority,
of selection By. merit of non-selection
Age limit-for Direct Recruits

:

~ Whether the bencfit of added years of
service under Rule 30 0f CCS (Pension).
Rutes 1972 adtlxissible. . L

Cducational and other qualificaiions
required for-direct recruits . ,
Whether age end educational gualifications
prescribed for the direct recruils will-apply .
“in the case of promotees ' C

Pericd of probation, il 2y
pMethod of recruitment avheiher by .
diréct recruitment or by pm:notioj'n or by
deputation or by absorption aid percentage of
vacancies 1o be filied by varicus mcthods
roat .

»

In case of recruitment by promoticn of ¢
deputation of absorption grzdes from which
promotion of absorption to be made

PSC s
AL

Circumstances in which U
consulted R

ifa D.P.C. exists,
what is its composition

ANNEXURE No-)

518 UNRDE!
LLaboratory Assistan

+207(1996) -~ N
+Subject to variation dependent on workload ¢k
Group-C- '
(Nop-Gazetted, Non-Minisrial),

Non Selection

i

- Below 28 years

Not applicable
. , 3
i

High School with one year
~ Lab: experience

Not applicable

Two years

LA ) 25% by direct recruitment from amongst the
) _carididates sponsored by Employmcn'l '
s Exchange. '
~ L)TS% by promotion of i
- Wpe:ieﬁte in‘that grade. - -

.aboratory. Attendants

-Laboratory Attendant

Not applicable

-

. Selection Comnittee C
- ICMR Hars.” Instis./Centres v
1.5r.DDGIChief 1.DirectorfOIC

2.Dy.Director /A.D.

2.DDG/ADC
0 experts in the field.

o expers in the field 3.Tw

a
4 One expent representing 4:0ne éxpert representing
NN : SC/ST- ' .
¢ Departmzntal Promotion Committee.
ICMR Hqrs. ' Ins:itutes/Centres
| SeDDG/Chief - 1.Director/OIC
2.DDG/ADC ’ Z.D)'.DircclotlA.D.
3, Sr.A.O/AD. 3.5r.A.0/A.0.
4 Member representing 4.Member Tepresenting
.SCIST o sCIST -

e ke

- — T Ty .
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Sub: - - Promotion to the post of L:lburzli()r)' A»ssis‘mnl (Group-C) in'the scale of pay Rs.4000-
100~600()/= at the Regional Mediéal Rcsearch Ccnlre (ICMR), Dibrugarh ~ R_eO; '
On the xecommcndallox. of the Dcpallnu,nlal Promotion Committee™ held on 22" and 25"
" August 2008, the Director of the Centre accor: ds approval for pr omotlon of Sri Robin Chandra
Dolos, Laboratory Attendant to the post of Laboratory Awst‘mt (Group-C) in the scale of
pay Rs.4000-100-6000/= at ‘the Res_.,lonal Medical Research Centre (ICMR), Dibrugarh on the
usual terms and condmons wnlh effect from 1“‘ September 2008.
1. The pay of the employec from 1he date of his promotion may be fixed as per rules.
2. He will be governed by the usual terms and conditions of the services of the Council.
3. He wiil be'on probdnon for a penod of two years from the date of promotion to
- the post of Laberatory Assistant. - The Probation pcrlod can be extended at the
discretion of the competent authonty _ -
4. Taking over charge réports-(in; duphcalc) may be submlllcd to llns oﬂlcc accorduwl\
~ for further necessary action.- :
5. He will canry forward to the Lab Assistant all-the beneﬁls of his past service under the
: Councxl : : ) -
. - g ) . / ',.(/?_‘/5_'7
- . . . _____-,_-) =

cemﬁe

, 74 g
. ’ ~
Phone Off : (0373) 2381494, 2381506 . . ~ Gram : Remres
2381548 2381566, } '_ ) _ Fax : (0373) 2381748

. E.Mail : lcmrrcdu@hub nic.in
mma\wmm qa?wh(m’ i T, g
REGIONAL MEDICAL RESEARCH CENTRE, N, E. REGION

INDIAN COUNCIL OF MEDICAL RFSFARCH

{
Post Box No. 105, Dibrugarh 786 001 (Assam), INDIA I

No. RMRC/Dib/Adm-28 (DPC)/2008 09/ 14 2] Dated tue?ﬂ":&ugus( 2008

1

. (RK Dutta) /
- Administrative Officer .
. o L , DIRECTOR
Copy for information &-necessary action l'o" B o ‘
1. The Director General, ICMR,Ansari Nagar, Post’ L-O\ No. 49! I, New Delhi -110 029
(Attention: - Mrs. Agnés )\al\o Sr. Admunsuauw Officer, NCD- II)
1. Personconcerned .
Accounts Section
Bill Section .
Establishment —'3(111c1cmcnl) fllc
Budget file = "¢
-Personal file of employce concerncd.,
‘Appointment file =~ ° '
Seniority file

XN R W

g to be true copY

Lo ANNEXVEE No+10
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DISTRICT: DIBRUGARH \ | # L ,
¢ Guwahati Bench _§ w
RELcR?/7i 3
BEFORE THE CENTRAL ADMINSTRATIVE TRIBUNAL: GUWAHATI & \§§
| - AN
BENCH Qg % 2@
N
N
ExtNo. 13 /2011 \d§{§\
. ‘ .
I
In O.A. Case No. 94 / 2005 R
- DY
O
Sri Pradip Kumar Saikia............ Applicant/
Petitioner
_VS..

The Union of India and others...Respondents
-AND-

IN THE MATTER OF:-

An additional affidavit-in-reply filed by the
petitioner against the counter reply filed by

the respondents.

ADDITIONAL AFFIDAV-IT- IN- REP LY

I, Sri Pradip Kumar Saikia, son of Late Durbal Krishna Saikia, aged
about...l?... ears, resident of Athaban Gaon, P.O: Khwang Ghat, P.S:
Khwang, in the district of Dibrugarh, Assam do hereby solemnly affirm and

declare as under:-

1. That the applicant has received a copy of the affidavit-in-
opposition filed by the respondents gone through the same and

understood the contents thereof.

2. That save and except what has been specifically admitted herein
below, all the statements and averments made in the said affidavit-in-

opposition may be deemed to have been denied by the appﬁcant.

- 3. That at the very beginning the applicant begs to state that on

perusal of the entire counter reply submitted by the respondents it is

apparent that the same is beating around the bush as it fails to redress

the real grievances of the petitioner by promoting him to the post of Filed

S

Worker (Senior) re-designated as Laboratory Assistant for which the {

o ———
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petitioner filed the case in this Hon’ble court and vide the Judgement

e

and order dated 22.09.2006 passed in O.A. No. 94/2005 this Hon’ble

court allowed the petition. In fact the humble applicant, who belong to

the Schedule Tribe community, has been superseded not only once but
thrice by Sri Kamleswar Gogoi, then Sri Purnanada Gogoi and finally by
Sri Rabin Ch. Gogoi in September 2008. According to the respondents

the DPC during its meeting found Mr. Rabin Ch. Doloi more deserving on

ground of Seniority and fitness although the petitioner is a Graduate
whereas said Robin Ch. Doloi is a matriculate. Further the said Robin
Ch. Doloi was working from the very beginning as a laboratory Attendant
whereas the present petitioner joined his service in the year 1986 as a
Filed worker (Junior) and his next promotion is the post of filed worker
(Senior) which is re-designated as laboratory Assistant; and it is an
admitted fact the petitioner is the senior most Filed Worker (Junior). The
petitioner begs to state herein that just to victimize the petitioner the
respondents had promotedwthe said Robin Ch. Doloi to the post of
laboratory Assistant from the post of Laboratory Attendant. Further the
said Robin Ch. Doloi belongs to the General caste whereas the post to
which he was illegally promoted is reserved for Schedule Tribes. The
petitioner further begs to state herein that only to deprive the petitioner
from being promoted to the post of Laboratory Assistant the respondents
have made the DPC to promote the said Robin Ch. Doloi by showing him

as senior to the applicant.

4. That the applicant further begs to state that as per ICMR’s letter -

dated 30.12.2009 under reference No. 6/01/2007-Admn.II, both

matriculates and non-matriculates have been re-designated as

ATTENDENT (SERVICES), whereas the present applicant is a graduate _

and as such the said letter is not applicable to the petitioner. Thus it is
apparent that only to make the petitioner a scapegoat the respondents
have mad this letter applicable to the petitioner. Further at the time of
his initial appointment in 1986 the applicant was given strong assurance
that he would be promoted to the rank of Filed worker (senior) when a
suitable vacancy arises but for the time being he was appointed to the
rank of Filed worker (Junior) due to the lack of experience. The petitioner
further begs to state herein that his ecale of pay vide ACP was rising from
Rs. 2550-50-2660-60-3200 in the post of Filed Worker (Jr.) which was
subsequently No. RMRC/DIB/Adm-79/99-
2000/2458 dated 23.02.2000; and it is apparent that the pay scale of

‘cancelled vide letter

-
I
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Mr. Robin Ch. Doloy in the post of Lab. Attendent was Rs. 3050-75-
3950-80-4590 w.e.f 9.08.99 which is different from that of the petitioner.

A Xerox copy of the said letter dated

23.02.2000 is annexed herewith and marked as

annexure-A to the petition.

. 5. The pet1t1oner begs to state hereln that on 12. 07 2011 he was
felicitated by the RMRC, Director for completmg 25 years of service;

whereas despite serving the organization for more than 25 years the

¢

respondents have illegally deprived the petitioner to be promoted to the

post of Laboratory Assistant.
— ]

A xerox cepy of the letter dated & .07.2011 is
annexed herewith and marked as annexure- -B

to the petmon

6. That the petitioner begs to state that the respondents in the name .

of execﬁting the direction of this Hon’ble court have mislead this Hof’ble
court which is apparent on perusal of the entire counter-reply filed by
the respondents. The petitioner begs to state that till todary the
respondents have not executed the directions given by this Hon’ble coﬁrt
vide ‘its Judgement and order dated 22.09.2006 passed in O.A. No.
94/2005. | |

7. - That the statements made in this affidavit in paragraphs 1 to 6 are
true to my knowledge and the rests are my humble submissions before

this Hon’bie ‘Court.

Guwahati. f : UA g .
n Cg,g’{ ,("Q t ¢
' Ml,qﬁ
Identified by  DEPONENT
u@“k‘
3}/7 } ) | Selemnly affirmed before me by the
deponent who is identified
| by..—.??.e.:éf ........ “"//é’ ............ Advocate

on this.;:???.%ay of September 2011 at

Shrative Tfﬂ&i@ Guwahati.
e nﬂ. |
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REGLOUAL MEDICAL. RubLEARCH LLNLRI N.E. REGLON (JLMR
D! IH(UU/\R“ LR ._Il‘.’gf\_rj
y uullnv/U1U/Ammnu/qn-uum/9,95; pate:‘zg/z/ggya
¥ O OREICE  pEny
I view of the recomienda Lians made Dy Departienlkal Screening
Lommi bten aons tltuted f(-x the puipuse, Lhe Dirvector is pleased to -
grant ool Lindncial up-=gradation under Assured Carwer Progression
Dobew Losthe Lol lowing, employeién of thia Centre whn have compla-
Lercd 12 years of regulir services xespecLiv ely ;LriLLly in accor-

dance with the guldn1lncs/tn§LrUCLiono ag mentioned in office Memo

Ho. 350347179750 (D) dated 9th August, 1999 isdued. by Govit, ol
Indla, Ministry or Personnel & Public Grievances & Penslons (beptltt.
ol Personnel and - ralnlnq Hew Delhi) as per detatls given below
woe.f 9-8-1999, ‘

ETTHQEEQE“Du°1qnaL10n" Pre*nnL [Cas Llpéy;fUpgraded [Pay tixed‘}Next T

Ho, "’Pay -,d:awn as Pay Scale,in higher rdate of
. I\:("u 1e rPOr pay- runder ACPRIscale as  cincrement
; o vScale as 1 Scheme wafaon 9-4-99 !
! Vo ron AUg.Q?lQLU—QQ 'i : o
S : e —— i e ! e
Lo shel ALC. Rabha 320085~ 4135/=  4000~100- 1300/ = 1-13=-2000
Fleld Wworker(Sr) 4900, = 60VQ/ = '
2. 5l T Gogol 33005 TS ST A000-100- T AI00 /AT TTIR IR O
Pleld vorker(Sr) 900/—' . 6000/ = :
3T lacnnJTZZDE'E_coqm 7650~ 65= 31057= T 3050-75- 3275/= 1-g-2000
Lab.Altendant 3300-70- ' 395080~
Auuu/— 1590/ =
a.TENEL Punananda. (,ogui 20 )TJ‘Z{S‘?“_JTUW:"‘"’:?UT)& 5. 3205/ = TSI
baboAbbeodant 3300-70- ,.59_)0--80-
‘ . 4000/= . 4590/=
SUTENITR.C. Tholol T IGh0T05S T 30a0 5 305057853300, = 1036007
Labo Attendant 3300-7V0- : 3950:—‘-8()”’—-_ '
- 4000/= 4590/= "
TR 06l T T AB50T05-  3g,0,L 3050755 T T Sme
Lab. Attendant C3300-70- V0107 398pTapn 320072 1-p-2000
o 4000/ = 4590/ =
- R A . R S
1. Ghrd Moneswar Borah o 2650-05- . 3050-75~ 1200/ =
Fab. Atténdant 3300=70- 20107 3g5plggl o 3200/=  1-6- 2000
‘ ‘ ‘ 4000/ = oo 4590/ o
B 8hel Dipak butta  2550-50~ o7 d610-60- S oo _U-2000
Fiold viorker (Jr) 2u6u-60-  29007FyyaG Gs. 3090/ L-u=2000
3200/ = 3540/=
BN RIS Salkia TIES0SS0S T T, 2610-60= . P
g ) = S -} --:), 01
FLeld worker (Je) 206u-6u-  2P907/= Sy ps. 3030/ Lt 2000
J200/= 3540/ =
;“f““”“‘“”‘“”‘*“f“fff““*““3‘z, U TS Gt e -
1O shed H.NL Sapmah ' 0{:{;”:8_ 2900/ = i?})g__:j:“ ©3090/= 1-03~2000
Poon-ciom-Dak Ranne . - 3260/ = 3540 /=
e pay of the abuvo m"nllunhd nmpln)p( ‘have been Llixed under the
previs _(rwn of FR 22 1(a) 1/ normal rules., ' F_,/ Lo
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M. 91-0373 0 2381494 2381506
' 2381548 2381566

‘W\Aww \5 - Gram . Remres
Fax - 910373 2381748 49/
E-gnail @ icomeredi@hebopic s
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- INDlAN COUNCIL OF MEDICAL RESEARCH

Post. Box No: 105, O!BRUGARH 786 001, Assam (|ndra)

To
‘ Mr. Pradlp Kumar Sarkla,

No. RMRC/DIB/ADM 104720112012/ 9 65
- Dated 7th July, 2011

Ceniral Administrative Trivuna;.

Attendant (bervrces) { ATHTAE
Regional Medical Research Centre ' N )
- North Eastern Regron (ICMR) ' g N !

Drbrugarh Assam :

r~
.
.
<l
AT e,

-Sub:  Felicitation of staff o_f ICMR on completion of 25 years of service - § Guwaﬁats Bench

RIEEI]

I am glad to 1nform you that you have comp]eted 25 years of distinguished service
for the growth and development of this Ceritre siiice 19™ June, 1986. Your contribution to the
growth of the Centre has been immense. It has been proposed to felicitate you on the day of
Annual Foundatron Day on: 12th July, 2011, for your dedrcated 25 years of service to the

Councrl

You are hereby requesled to make it convement to dttend the function in the
- Auditorium ofthrs Centre on 12th July, 2011 at 4. 00 p.m. '

Js°
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Oneb=
(Dr.J.M'm

M/Director




